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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 
Monday, the 5th April, 1948 

Thtl Assembly met in the Assembly Chamber of ~ e Counci'! House at 
ua t~ .. to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalallkar) in the Chair. 

STAHRED QUESTIONS AND AKSWERS 

(a) ORAL ANSWERS 

BORROWED SILVER FROM UN1TED STATES OF l\.MEHlCA 

1188. ·Mr. R. X. Si<!hva: (a) Will the Honourable Ministel' of Finance be pleased to state what is the amount of silver borrowed from the United States of America during the war and at what rate was it borrowed? 
(b) Has all the silver under the above arrangement been rrceived from the U. ,S .. A.? 

(C) How much balance of the silver actually received is still with Govern· 
ent~ 

(d) At what rate was silver disposed of by Government and what WILS the gain made therefrom? 
(e) How is it proposed to return the silver? 
(f) Hall this silver been' paid for? If not, in what shape have the sal& 

ocee ~ been kept or invested by Government? 
fte DDoarable Sbri. R. It. ShamnuJdul,Jn O et~1' ' (a) ~n  (b). 226 million 

OUI!C&S of silver were obtained from the U.S. Government during the war Con the understanding Phat the enm silver would be returned in kind, ounce for ounce, within 5 yean; from the date on which the U.S. President declared the end of the eIllergency. 
(c) It would not be in ~ e public interest to disclose t.his information. 
(d) Pan of the silver was utilised for coinage and a portion only was sold in the market. The average sale price of the portion sold was Re. 127·0·3, per hundred·tolas. Uritil the silver is actually :.;eturned, it is not possible to say whethel' the deal will ultimately result in a financial gain or 108s. 
(&) This will be considered at the appropriate time. 
(f) There is no question of payment of value to the U.S. Government as the sHYer has to be returned in kind. The proceeds of silver. sold were .credited to the Central Government· and merged in GovernI1lent's Oalances. 
Mr. R. X. Sidhva: In what year was the emergency declared? 
The Honourable Shri R. X. Shanmukham Ohetty: The President of the United States has not yet declared that the emergency is over. 

E:(t:nA!<GE OF FILES OF INCOME-TAX CASES OF MIGRATING ASSESSEE8 EETWEEX 
INDl~ AND PAKISTAN ~ ... 

1189 .• Xr. R. K. Sidhva: (a) Will the Honourable Minist-tr of ~ance be pleased to state whetber it is a faetthat. the Government of India have. approaehed the Government of Pakistan with a view to ,having the income·tax • cases (files) of those persons who ~ e i ~U  from PiKistan to Igdia ann 
~icc versa transferred to the respectIve DomInIOns? 

(311i3) 
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(b) Ii not, do Government propose to do so? 
(c) What is the numbetof such assessees who have come hom ;Pakistan to 

fu~  " 
(d) Is it a fact that all income·tax recov,ered for the period ending 3;l..st ;March 

1948 is to go to a joint pool account? - , 
(e) H so, ,what objections have Government in transferring such cases'? 

The Honourable Shri B.. K. Shanm.ukham Chet.ty: (a) No Sir. 
(b) No, Sir. ' 
(c) Government have as yet no information, 
(d) No, Sir. The divisible revenue consists only of t!:at 1>ortIon of the "01-

lectians mnde between 13th August 1947 and 31st ~'la c  JII48 It~ are in respect 
of (i) assessment pertaining to '1946-47 and earlier years qnd correspolllling 

, chargeable accounting periods, and (ii) assess,Plents pertaining to other years 
on which assessment orders were passed before 15th August, 1947. 
tel The Honourable Member is presumably referring to the transfer of case 

files by the GO'l'ernment of India to Pakistan in respect of those assessees who 
have lcft Indio for Pakistan, If so, the Government do not propose to transfer 
such files as (i) in <'ase the business of the emigrnnt. sr.ill ~ol till le  in India the 
file Oll~ t to bEl retained hHe and (ii) in case the owner of the business has left 
and tlie business here has ceased to() exist this Government is no longer interes-
ted. I may add for the information of the Honourable Member that an agree. 
ent a~ been rea1lhed 'between the two Dominions to the 'effeet ;, that no ez 
parte I~ e ent of absentee assessees from "Vest Punjab, East Punjab and 
De'hi will be made in either Dominion till 30th June 1948. . ' 

Mr. B..B:. Sidhva: Mv point was:' In ,;iew of the' difficulty that wi;l be eX-
perienced by the persons"who have come 'Out.to India,'what'facilities Govern.' 
ment· .intend to give for the :putpOli&,.o£ 'assessment? i' '" ~ ,,;" 

-the, , o~ti'U,la ie shri,:lt.. 11:: ,~I ll l nO tiit  It a~ b¢e:h, stated ;)1 
e~l. ,~ It .h,¥,beeJil, a~iln fe  et ,e ~ the t\VO .D ~i ion  ,th,at noexpa,rle asse,ss-
ellt.~ \\'Ill be made unt'l gOt.h d Ulle 1948. UntIl 30th JUlie the assessees con-
cerned or afiected. will have all opportunity, of presenting their '~ti ~. ' 

l'tIt. B.. X. Sldhva: The oi~t, is: will'tlieyIiave' to'~o t~ a i~tan  If 
. th,at is so,"would :t be.r,oossible,for thein to do so, 'a~ ii ta tan ~ ~nt i. o
nnmentpropose to make? '.. , 

The HonourableShri B..'X. &unmukham 'Ohetby:: -If it is ,a "case. within 
the competence of the P.akistan !I uthopities , there is no·,ot e , o. , ~~ a · ee 

must toke some steps to see that he is . e~ente  before the Income-tax AQ.tho-
rities in Pakistan. The same happens in the case of people who have ip give 
all a ~ lnt to. the Indian Dmninion. It is !l reciprocal arrangement.. 

Shri Deshbandhu Gupta: May I know, Sir, whether it is a fact that the 
GovennHcut of Indiu had giH:>n el:'rtain f:1ci!:tjes· to RsseS8ees "'I.li-ho hnd e,'flClla· 
teel in'm Burma, 0.11[1 if ~O, haH' Government con~i e e l the desirabilitvOf ex-
tendillg t.he same facilities to these reftigees from West Punjab and other parts 
tit Pakistan in' respect of assessment etc. 

-., The Honourable Shri B.. It, ShIUlDlUkham Chatty: Sir,. we can give any facio 
lity so far as our own J.llcoU\e-tax Authorities are concerned, liut where an 
assesse, has to be cassesse? by the Pakistan Authorities there is really nothing 
• ,that we can do. We have made a eei 1'O a~ arrangement. 

Shri llef<1lbuicDlu .Qiapta: May I l-uow whether the Honoul'Qble Minister res· 
lises tha'i: there are acsessees who have got their common business in both the 
West Punjab and the East Punjab and in respect of such assessees will Gavem-
ment consider the' advisability of extending the same facilities to them, becaUle 
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.they have l~ t heavy assets there and they dese:rve some relief 
lines as was givQ,n to Burma evacuees? 

on the same 

The Honourable Shri R. K. Shanmukham Chetty: No question of !'elief arises in this case. It is purely a question of the procedure of assessment. 
Shri Deshbandhu Gupta: What J wtint to know from the Honourable ¥inister is: whether in the case of firms which haw lost their account books, and assets in Pal;istun, consideration will he o~1'll to tli'em in the matter of valuation of those assets and such ',ike matters, and, ~, e  they wiiI be given the same 

facilities as were given to the Burma evacuees? 

The HonO<llXable Shri R. K. Silanmukham Ohatty: In other words, the Honourable Member is referriilg ~o those assessees who "'ill come within the jurisdic1ion of our Income-'l'ax Anthorities .md who have lost their property 
Shri Deshbandhu Gupta: Yes. 
The Ho<nO\ll'able Shri R. K. Shanmukhsm Chatty: Certainly. We wi:! givcl the utmost consideration to these cases. 

PAYMEl\"TS 1'0 PERSONS FOR Pos1lt..L CASH CERTIFICATES UD IXTEp.EHT,FREE BONDS 
LOST DORING DISTURBANOES AT KARACHI 

1190. *Mr. R. K. Sidhva: (a) Will thc Honourable MinIster of Finance be pleasd to "tate whether Government are a"'nre that several persons in Karachi have lost their Five Year Postal Cash Certificates and Government of India Five Year Interest-free Bonds, during the disturbances on the 6th fnld 'lth January, 1948'? 

(b) What arrangements do Government propoSe to make for the paym(nt of these Amounts to the o"'ners of the bonds and certificates, evelLwhere nUlU-bers are not available? , .. 
The Honourable Shri R. K. an u a~ (lhetty: (II) Gnverninent have r,o information. 

(b) Does not arise. 

Mr. n. K. Sidhva: In the event of such things happening, what st€PS Go," ernment intend to take? 
Mr. Speaker: That would be a hypothetical question at this stage.' 
Mr. R. K. Sidhva: Can GQvernm(>nt Hlggest any way by which ........ . 
Mr. Speaker: Xo further question 011 a hypothetical ba3i9, 

HEMODELLING OF PRISON SYSTEM I'{ CENTRALLY ADMiNJWI'ERED • 
REFORMATORIES 

1191. *Sh!'i V. C. Kesava Ra.O<: (a) \\'il1 the Honourable Minist.er of Edt e'l" 
tiOll he plRflscd tD stute ",hetlJer Governm(;nt hove considpreiI the question 0 i 
en o e lin~ the prison system jy, the centrally udministered Reformatories 011 more humane lines? • 

(b) I~ it proposed to appoint n committee to investigate into the e~ system? 

The Honourable Mr. RafI. Ahmed Kidwai: (a) and (b). e ue tio~ is not. quite • clear, ,The Ministry of Education is not concerned with the Prison • system. 

'Shri DeshbaDdhuGtipta: May I know whether this qnestion has been passed on to the Ministry of Home Affairs? • 
. fte 1bDOaraIIIe a .... AJame4 ~ Y ... 
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PRE-CADJ!!1' TRAINING INSTITUTIONS IN ll'iDU 

1192. ·Shri V. C. J[esava Rao: (u) Will the Honourable Min;ster of Defence 
be 1'Ieased to state the number oi iastitulions und theIr location where pre-
Cadet training is carried out-J 

lb) Do ()o\'crmnent l'fOl,ose to ('pell Ull,) ,uid,tiolllL! seh",,),; lui' pn,-L'adet 
tritin;ng and if so, wilee ul'~ lhey to be' located:' 

The .... onollIaP1;; Sar .. a,l :oaldev r';..lgh: lilJ il~l'~ are IlO instiwtloll'; i1\ Ind!lL 
HOW speeially engllgcd in cun'ying Ul;t e ~'a el' nuluing. 

(b) No. 

J:.\lLWA\ FACILITIES FOR tiOVEHNME"T EMPLOYEES UNDflR PAY COMMISSION 
!\.lbCO),L\lbSVATIOK b 

1193_ ·Shri V. C. Kesava Ra6: (a) Will the HOllourable' Mill'btel' of Home 
\ "::l.il':; i).,::; l,led:;ed. to state what st.eps CO':enunent have taken to cany t. u~ the 
1'. ommendatiollS of the Puy Commission to pr"vide railway facilities for Gov-
ernment servants and theil' lamiLes? 

(b) 'Has this recommendation been acc~ te l a,v the l'roviJu,i,,1 o~'e ull1ent  

(c) What is the additional expenditure likely to be incurred by the Govern-
ment of India to implement th's recommendation? 

(d) 'Vhat is "the average expenditure incurred annually on rest and recrea-
tion allowance previously granted to the ~ lo ee  of the Govemment of India '! 

The BO!IID1l1'a.b1e Pa.ndit Ja.waharlal Nehru: (a) Government have decided to 
inocoduce with effect from the 1st January 1948, the system of Privilege Ticket 
Order for ali grades of the Central Government servants going on leave and the'r 
fll.ll'lilies on the lines recommended by the Central Pay Commission, 

(b) Government have no information in the matter, 

(e) and (d), The annual expenditure on rest and recreation allowance is 
estimated at Rs, 31 lakhs: that on the new system of Privilege Ticket Order at 
Rs. 81 I_kha, 

CULTURAL MISSIONS TO FOREIGN COUNTBrus 

1194. *Seth Oovinddas: (a) Will the Honourable Minister of Education be 
pleust'd to refer to the answer given to my starred question No_ 399, asked 
on 23rd February, 1948, and state to which countries Government propose to 
selld Cll:tural Missions in the near future? 

(0) \Vbat would be the personnel of such Cultural Missions? 

The Honourable Mr. Raft Ahmed Xidwai: (a) In reply to a supplementary 
qu",t-il)n [lsked by the Honourable Member on the 23rd February, 1948, the Edu-
cation Minister said that Government would consider the mggestion that those 
cOl"lh'ics where we do not have any diplomatic representat.ives should be given 
priority at-the time of considering pl'oposnls to send out Cultural Mi ~on , That 
as'llrnnc.e ;;tands and the matter ~  undpr-consideration, 

(b) ~ will be considered in the light of the nature of a particular mission, 

Seth Govinddas: After that reply, Sir, have any countries been selected e ~ 

the C uitural Missions are to be "ent out in the near future? 

The Honourable Pundit J'awaharlal Jl'ehr.u: There has been no specific choice 
of nny p:ace. In fact, if I had been answering the question which the H<1nour' 
ahle Mini3ter for Edll.\'ation answered on the last occasion, I would not have 
given that assurance, because in' conditions as they are 'todaY,it is very diffi-
cult, hRl'ring some p:aces in Asia, to think in term,s of sending Cultural Missioos_ 
The international situation ana,,,o~ ne 'i.~nf 'l i~a e :sof ~ l ,t ,~~ ~n ~ ,.,, , il 
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preparE;d te,listen to 'culture' as such. As the Honourable Member knows, ~· eently a 11isEion, not sponsored by Govenlment, but neverthe:ess a Cultuml Mission wen1 to Indo·Chiua from India, and, it did gooti work. Several oc~a· sions may arise where this can he done with advantage to all parties concerned. But on th" whole, it is rather difficult in existmg circ.umstances to think in terms of sell ding Goodwill or Cultural Missions to distant countries. 
Shri B. V. Kam&th: Where we have no Embassies or Consulates or other diplomatic representation, what. are the ways and me!llls for our cultivating intimate eoutact with those countries? 

The Bonoura.ble P&ndi.t J&wab.a.rlal Nehru: A Cultural .Mi ~ion does not take th<l ['lace of diplomatic representation. In fact, it is something often in addi-tion to it. If we ha.ve no diplomatic representation, the mere mechanism of sending a Cultural Mission is not so easy. In fact, we have to approach them throu05h ROTIle other country in order to make arrangememts for the Cultural Mission to go, because we have no direct approaeh to ihem and we have no dirtlct representation. So possibly in the case of some countries. if we want to send a Cultural Mission to them we have no other a.pproach. We have to go t{) the British Government to inform them that. we want to send a Cultural Mission. It is a complicated way which nonna:ly one does not adopt. It i~ easier to have some kind of diplomatic representation and then send a Cultural Mission dea.!ing with them directly. 

ORTYAH IN CENTRAl, I~  DEPARTMENT AND POLICY RE REf'RUITMENT 

tU95. *Shri X4!rabmjn&l'&yBn Seu: (a) Will the Honourable Minister of Finance re pleased to state whether it is the policy of Government to absorb local peop:e in each Province for the Centra.! Excise work: 
(b) If 1;0, how many people in the Province of Orissa are in the Centrr,1 Excise Departments in higher grades: 

The BonOUr&bl& Shri R. K. Sh&nmukham Ohet.ty: (a) and (b). I lay on the table of the House a statement setting out (a) the polic'y of Government in regard tu regional recruitment in the Cf'ntml Excise DepRrtmf'llt, fond (b) the number c,{ officers in the higher grades who belong to Orissa. 

Statement 
(a) R.ecruitment and prOmotiore in the CentTa] ExcifJe Depnrtment are at rrf'Rent mnde-8F= follows :-
{i) ('.ollector' and Deputy C"lleoto,... By promotion Or tra¢er on nn all-India ba·pi •• 
(iii A"Bi.t·ant l"ollectOrR 

(iii) u e in~entR of Centr!\l Excise 
and Deputy Superintendents of 
C ent·ral Excise. 

By P!:"rnotion Or tran"fer on a regional baBis. 

I. Whole of Northern India for ('alcutta, 
Allahabad, ShiIIong and Delhi CoIlee· 
torate-. 

·2. Bombay and Central Provinces and n.;ra, for the Bombay Collectorate. 
3. Mad,... and Coorg for the Mad ..... 
Colleetorate. 

By promotion or tranefer normally within the 
territorial jurisdiction of ""cf. Collec-. 
torst<>. 

(iv) Inspectors Direct ec uit ~nt Or promotion ~ t in the 
territorial jurisdiction of each f'ollecilorate 
(including adjoining "Indian states). 

t ADatrer to t.bi. ~OD laid on the table, the que&ioner bein8 ab ..... t. 
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(b) Nu e~ of Centr .. ! Excise employe's in the higher grades in Oriesa and the number of 
personR of Orissa domicile Cl each gra.de s\s on the 1st Janua.ry 1948 ' 

Rank 
TOi,"! staff' I Number of per 
pOf-ted ill BOOS of Orissa 
Orissa domicile 

-----.. --------------, .~ ---_._-------
Assist,ant Cellect"r 

!Superintend."t of Central Ex"i .. 

Deputy Superillto",dent of Contra! Excise 

• IWlpector 

4 

12 

119 

4 

84 

PERSONNEl. A'l'D PURPOSE OF DEFENCE DELEGATION VISITED U. K, IN MARCH 1948 

1196. *Shri H. V. Xamath: Will thf Honourable Minister of Dei~nce he 
pic ased to state: 

(tI) the persollnel of the Defence Delegation which visited the VlliteJ King-
dom early in March 1948: 

(b) the purpose of the visit and the results achieved; 

(e) whether al:\' meUlber of til(' CO',lstituent Assembly was associated with 
the delegation; and 

(d) if not, why not:' 

The Honourable Sardar Ba.ldev Singh: (a) (i), Mr, H, M, Patel, Defence 
Secretary (Leader), (ii) General l~. R. R. Bucher, Commander-in-Chief, Indian 
Army, and (iii) Mr, A, K. Chanda, .Additional Secretary, Ministry of Finance 
(Defence). 

(b) The object of the visit was to !laVe personal discussions with His fa A~

ty's Government regarding certain Depsrtmentalmatters such as procurement 
of stores, recruitment of technical t'xperts for ordnance. factories etc, BJil 
Majesty's Government were most co-oparative [lnd the visit has been of grdllt 
wlue, ' 

(0) No. 

(d) As the discussions with His Majesty's Government were, as already sta-
teu, on purely Departmental matters, it was not considered necessary to includs 
in the delegation a member of the Constituent Assembly or any other non-( lffi-
cilt\. 

Shri H. V. ltamath: Has any member of the Constituent Assembly e~n 

associated with any of the Defence Del~ ation which visited the United King-
dc.nt during recent months? 

Ths Honowable Sardar Baldev Singh: As far as I remember, Sir, this is 
~~ lll  Delegmion which was sent by the Defence Ministry and [IS I have 
t~te , no non-official was associated with the Delegation. 

, 
, Shri H. V. K'''m_th: In future when any delegation is sent abroad, inclu, 
ding the Defence  Delegation, do GOYE'mment propose to associate !lon-officinl 
members tlf the Standtng Con,,'dttee (Jr of the Constituent Assembly? . 
The HODOUrable ~ Bal4ev Stneh: It all depends on the nature of the 

work. 
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P.w bCALa:S OF 'A' GRADE CLERKS IN SECREHRtAT A:.'D AUDIT AND Acconns 
,On'ICES 

1197. *Sllri H. V. Kamath: Wi:l the Honourable Minis!"., of FinancLl be 
lea~e  to stak: 

• 
(a) the pay scales of "A" grade clerks of the Secretaoriat and of tne Audit 

and Areounts Offices respectively; 

(b) "'hether any discrimination has been made in the application of the Pay 
Commission's recommendations to the two categories aforementioned; and . 

(c) if S(" why, and what the new scales fixed for them 9.re? 

The ,1lonou a l~ , i .~,,~, ~n u a  Ohetty: (a), (b) and (e). The 
llO ~~n 'lti~lll  A Urnae ClerK was LO; the £)'&t: tllW.:' u;sdd dunng the W31' tv 
def'('ribc cE:l'tain post" of -Lipper grade' clerks • temporarily -upgraded in the' Audit. 
<Iud ,,'ecoul.lb Oll:lces. This WU3 a part ~f a schell'" fd' unifying tbe' scales of 
p&.' cof ihl' Scereiilri,,) the .\ttach0d a.n<l the suhordinate offices for adminis-
trative rUi6011S due to difficulties arising out of the l€cruitment of personnel 
during tlJ0 war. It. was not the il1tel1ti0~ of Govertlmeu,t .pernu,nelltly !.Q up-
gr:lrl', post" of upper gr"ij(O clerks in tht' Audit and :I,ccolmts Offices. In fact 
the rationale of this scheme of unification of scales was temporarily to down-
grade the scales of pay in the Secretariat and to upgrade uertain posts in the 
A ud;t and Accounts Offices in order to facilitate recruitm"llt cf I,-rsonnel to all 
the offices of Government of India. The Pay o i~ ion after consideration 
of all tbe representations ndrlressed to 1hel1J, decided to maintain the prewltr 
distinction between the posts in the Audit and Accounts offices and the posts 
of Assjstants in the Secretariat. They have recommended a sea:e of Rs. 80-220 
for upper division clerks (Graduates) in subordinate offices and a Bcale of 
Rs. 160--450 for Assistants in the Secretaria.t. Government have accepted the 
recommendation of the Pay Commission hut in view of the loss that the clerks 
who were upgraded during the war would suffer by being fixed in the new scale 
in accordance with the ordinary fules, they have allOWed them, as a special 
case, to retain the benefit of their wartime pay for fixation of their pay in the 
soale now prescribed by the Pay Commission. 

Shd B. V. EamaUI.: Till what date. Sir, Willi the unifi~  sca!e of pay in-
troduced during war-time in force? When was it abolished and the new scales 
introduced? 

The Honourable Shri B.. X. Shanmukham Ohetty: The new Bcale, I~a e it, 
must !ulve been introduced when the Pay Commission!g recommendation was 
gi veI:\ effec-t to. 

Prof. Shibban L&l SakseDA: Mav I ask the Honourable the Finance Ministe!' 
whether any of the -A' grade clerk"s who have tleen upgrad ... d will bi given thc 
Assistant's pay and emoluments or· wil: they not? 

.~ .. , 

The Honourable Shri R. X. Shanmukham Chatty: I must have notice of 
that question. • 

Sm, H. V. Kamath: h it H fuct tb'lt Sardnr Man al~ l , who was a 
Inembel' of t.he Central Pay Commission. has admitted -that t.he question of 
'A' Grade clerks was never brought. to the notice of the Cent,a} Pay GommitlsiO'l 
and that if it had been brought before them, it would have b('ep suitably and 
just.ly dealt with? 

• 
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Mr. Speaker: Is' it stated by him i!l the ;Report? 

Shri H. V. It&ma.th: Yes, I think so. 

lIr. Speaker: The information then need not be asked for, if it· is stuted 
ill the Ueport. 

Shri H. V. Xamath: 1 a1l1 not sure whether it is in the Report that he has 
made a statement to ilhis e!'feet. 

Prof. Shibban La!. S&lrSena: Are Government aware of the fact that tLere 
are some 'A' grade clerks who are getting the pay of Assistants? 

Tile Honourable Shri R. X. Shanmukham Ohetty: I do not know, Sir. 1 
must have notice of that quebtion. 

Prof. Shibban Lal S&k8ena: If there are any such people, will the Honour-
able Minister kindly consider that point? 

'1'I1e Honourable Shri JL. It. Slwlmukham OheUy: There is no informatio:l 
on the point. 

~0llAL Tlwmo.m ABDUOTBD AND REFUGD WOMEN m Dm.m PRoVINCE 

1198. *Shri H. V. B:&ma\h: Will the Honourable Mini ~  of HOllIe 
A.fI'airs be pleased to state: 

(a) whether Government are aware of the increasing immoral traffic in 
abducted and refugee women in Delhi province; 

-(b) the steps so far taken by GQvernment \Q combat the saUle; allJ 

(c) whether Government propose to create a special vigilance ~ lla  to (1 "It 1 
with this menace? 

The Honourable Pandit Jawaharla.l Nehru: (a) Government are ~ a e that 
there is a certain amount of such traffic. 

(b) and (c). Persons sUhpected to be engaged in this crime are being roun· 
ded up. Already 5 persons have been arrested while four others are ~ill abs-
conding. A special sta,ff of the local poHce has been deputed for this work. 

Sbri H. V. Itamath: How many ai~  have been conducted so far, Sir, on 
dens, ~tel  and houses ofill·fame in connection with this campaign? 

'1'I1e Honourable Pandit Jawaharlal Nehru: I could not give the nurrber, 
but I am informed that jiliat is a regular feature of the police act'vities to carry 
such raids in hotels. restaurants. and the rest. 

Shri H. V. B:&math: Is it a' fact, Sir, that as regards this immoral tramc 
there is an organized gang with inter·p!'OvinCial rammcations? --
'!'he HODDUrable P&ndit .Tawaharl&l Nehru: I am informed in my brief that 

• we are ~ot aware of any big gang, but the Honourable Member is weI: aware of 
. the fact that it is an ine,itable concomitant of metropolitan life with all the 
criminals,and such like elements who foregather in the big cities in an ~ and 
individually--small groups, big groups-and carry on all manner' of undesir-
able' activities. I.do not know' whether it is an organized gang Q1' not, but 
organized groups are doing it. 
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P&IVY PuRsES DRAWN BY FORMEB RULlm( 011 KATBlAWAR STATES 

1199. ·Shri B. V. Kama.th: Will the Honourable Minister d ~ .... tP.& 

be pleased to state the amounts of privy purses drawn by the f
ormer rulers of 

Kathiawar States now integra.tedinto Saurashtra? 

The BOD01l1'able Pandit. Jawaharlal Nehru: A statement containi
ng th,,, b-

formation is placed on the table of the House. 

Slat_ant. 

Showing the amount 01 privy purses fixed under the Cov<nan
t to the Ruler. of K .. thi .. w .. r· 

Ral4,uS_ 

I. NawaD&gar. 
10',0'0',000" 

2. ;Bhavnagar. 
10',00,0'00 

3. PorbaDdar 
3,80',000" 

4. Dhrangadh ... 
3,80,000' 

5. Mo.vi 
8,0'0',000" 

6. Gondal 
8,0'0',000" 

7. Jafr&bad 16,000' 

S. Wankaner 
1,80,0'00" 

9. Palitana 1,80,000' 

10'. Dh.ol 
1,10',000' 

11/ Limbdi 
1,95,00'0 

12. Rajkot 2,85,000 " 

13. Wadhwan. 1,42,000-

No,,·S(J/uto s_ 

1. Lakbtar 91,0'0'0' 

2. Sayl ... 62,500' 

3. Cauda 51.260 

4. Val .. 88,750' 

F. Jaedan 1,50,0'0'0' 

6. Amarnaga"'Thana·Devli. 1,0'0',00'0' 

7. Vadia 78.2'50 

8. L"thi 77,50'0' 

9. Muli 53,000 

10'. Bajana 65,500 

11. Virpur «,501)-

12. :r.bliy .. 47,500' 

13. Kotda.S.mgani 67,000' 

14. Jetpur 1,00',000 

15. Bilkha 1,00,000' 

16. Patdi 20',0'0'0-

17. Khi .... r .. 30,000' 

18. Vanod 38,400' 
• 

Shri K. V. Ka.lII:I'th: May I ask whether the privy pm-se drawn ~ the for-

mer rulers of KathlBwar have been reduced since the States h
ave been. inte-

grated into SaurBllhtra? • 

• 
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The Honourable Pandit jawaha.tJa.lNeb:ru: That is again a questi9n· to which 
probably a general ImSwer is not possible; at any Date, I am not in a posit'on 
to give it. Various principles have been laid down and it may be, I cio not 
know, that in some cases that principle may work out to the advantage ,jf the· 
Ruler or to his disadvantage. Also the rulers have had not only what is called 
a privy purse· but large private estates which are not their privy purse but 
bring them a largE' income. It is not always quite elear whether these estates 
are private or State property. Anyhow they get an income from them; tho.' 
is to be compounded to us. Ali these if-ctors have to be taken into consideru 
tion in fh::nJ the new civil list for them. 

Shri H. V. Kamath: Does that mean that the privy u ~  of some may 
~e increased 'lS compared-to what they were before? 

The Honourable Pandlt Jawaharlal Nehru: I cannot sa, thllt without ac-
tual rt,ference tp eaeh one. But my· point wus that the ac't-ualprivy puroc i~ 
fixed, and in addition to that there have been so many other. ways of i 1~o ne. 

So in thehalance I am sure it has been reduced in all the cases. ;Sut it lliay 
be that the actual figure fixed for the l'rivy purse may appear bigger beeR US" 
other sources of revenue for the ruler have been cut off.· 

Shri H. V. Eamath: Is it a fact that some of the erstwhile rulers have mis· 
appropriated some public' property? 

Mr. &peKer: Order, order. 

Set.h GoviD.dda8: Is it a fact that when these privy purses are fixed for in-
dividual rulers the private estates which they have are also taken into ct.nsi·· 
deration? . 

The Honourable Pandlt Ja.waharl&J. Nehru: I should imagine so. 

Set.h Govlnddas: Then may· I take it tha.t the privy purse of those rul.ers who 
have private e ~te  is less than that (If others who have none? 

The Honourable Pandit Jawaharlal lfehru: It is a. little difficult for me to 
answer these .questions because private esJ;ates are of various kineL.. Some 
may be entirely private, which are not touched at all; ot ~ may be in effect 
State o~ t  but which 80 far have been considered private property of the 
ruler. So one has to distinguish between all these things, and it is difficult to -
answer generally a question which may be answered in various ways. If the 
Honourable Member ;will put a specific question in regard to a particular State 
I will finti out for him. 

Shri B. V. KamaUI.: Has the attention of Government been draWl' to a 
statement made· by Mr. Dhebar. the Prime Minister of Saurashtra to the effect 
that there have ~n alarming reports (of misappropriation of certaiil pr<>perty 
by certain rulers of Kathiawar on, the eve of their merger into Saurashtra, and 
that hp has instanced the case of the ruler of Gondal who has converteu a hill 
containing coal into private property? . -Mr. Speaker: i do not think these questions can be permitted here. 

t . 

• Shri Baldeo Swarup: .Is the amount of the privy purse, fixed once for all 
'or is it liable to be adjusted according to inerease and decrease of the income of 
thE' State t>very year'! • 

The Honourable Palidit Jawaharlal Nehru: I believe it, is fixed on ~01ne 
percentage, but I cannot say for (Iertain without making further inquiries. 
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1200. *Shri 14. Inanthasayanam Ayyangar: (a) Will the Honourable Mi'lister 
of Defence be pleased to staw what ure the mmilllum age and educational 
qualitications prescriiJed for direct recruitment to the ollicers' cadre ill the 1,0yal 
Indian Navy? I 

(b) Are these qualifications relaxed i,l particular cases; and, if so, under what 
circumstances? 

(c) How many of these -officers are ~ll e a uate ' 

(d) What is the method find procedure of re<'"l'uitnumt adopted? 

(e) Are there any Boards for selection of officers? If so, how many such 
Hoards are there? 

(f) How are they constituted and where do they meet:' 

The Honourable Sa.rda.r Ba.ldev Singh: (a) 'I'he minimum age is 19 and edu-
('.utlOnal q,w.iiilea!.,joll, a CniVC'fl-l:ty D ,:!:at', ill Civil or Elect.ri<.:al .Engineering 
0" equiyalent technical lalifieati~n , " 

(b) L the Hnnourab'e Memher is referring to rniliirnul!! qualifications, the 
ausw"r is no. 'I'h" upper age limit f 28 for direct n'Cl"uitrnent can_howe,'er 
be relaxed ill the case of candiaat.es of exceptional merit and outstanding 
qualifications. 

(e) XO ,lirect appoip.tment has so f~  been made, but, as I have already 
s('lied; the minimmn _educationa' qualification is University Degree or equiva-
lent quallfielltloll' of whieh no relsKaiOOn' is' permlssiFtle. 

(d) Applications are inv'ted through the Press and on receipt are scruti. 
nised b'l" technical officers in Naval Headquarters. Those considered suitable 
are call~  up for inten'iew by a Servicps Selection Board, on whose recommell-
dations final !!election is made. 
(e) Yes. There are three such Boards. 

(f) The constitution anti venUf, of the Hoards are as follows: 

President ] 

Deputy President 1 

Senior Group Testing Oiic<lr 1 

Group Testing Officers 9 

PSYSllhiatrist 1 

Technical Officer (Psychologist) 1 

In addition a Nave.: Officer is co-opted when selecting officenl for the Royal 
Indian Nav,V, 

V 8nU8: Meerut, Bareilly and Bangalore. 

Pandit Lakshmi Xanta Ilaitra: Have the facilities for recruitment been ex-
panded so far? 

The Honourable a~ a  Baldev Singh: YE'8, Sir. 
Seth Govinddas: Are the degrees of such' institutions as th" Gurukul at 

Kangri and the Kashi Vidyapith also taken into consideration when these ap-
pointments are marie? - ' 

The ,Honourable Sardar Baldev Singh: I cannot say without notice .. 

Pandit Lakshmi Kanta Maitra: Doe" the Honourable Minister's dc:p3TtfJJc"t. 
send out circulars to the different un'versities to send out their people for re-• 
"ruitmf<ut to the Royal Indian Navy? • 
The Honourable SardaT Baldev Singh: I think t i~ is heing done. ~ e

tisements are certainly made in all papers in all the promces; if this is not 
done, I will bear tha.t suggestion in mind, . 
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Prof. N. G. Ranga: Have Government considered the imposs:bilitY.9£ large 
c:a'Aes of people in this country achieving the minimum qualificatil.m of a deg-
Tee or an equivalent qoalification in techn'cal matters by the, time the young 
men reach the age of 1>l? 

The Honourable Ss.rdar Baldev Singh: I think that !s' given bll considera-
tion, but I could not say off-hand whethel' the suggestion made by the Honour-
able Member is not worth giving furt,her considemtion, but the lllinimum age 
j,; 19, 

Prof. N. G. Ranga: What is the maximum age? 

The Honourable Sardar Baldev Singh: The upper age limit,ls [ have ~ 1e , 

is 28 for direct re(lruitment; this may be relaxed, . 

Pandit LakBhmi xinta lhitra: How many heaaquar1ers are :lJere for this 
recruitment? 

The Honourable Sard&!' Baldev Singh: There are several headquarters in 
different purts of the couutry, and I have not had any complaints from any part 
of the country or from any member. Enough recruitment facilities exist all 
over the country, 

Pandlt La-kshmi Xanta JIaltra.: May I know whether any special facilities 
have now been provided and whether there has been any expansion beyond what 
used to_prevail during the British administration? 

The Honourable Sardal Baldll'f Slngh: I have a:ready said that facilities 
have been expanded; I cannot give details without making further inquiries. 

Dr. P. S. Deahm1lkh: Wha1 is ~e scale of pay that is oftered 10 these reo 
cruits at the present time? 

The Hoaourable Sard&!' Baldll'f Singh: I shall require notice of thlit ques-
tion. 
Shri V. O. Xesa.va Ran: May I kD0w whether the selection boards tour the 

country and then select candidates? 

The Honourable Sardar Baldev Singh: No, .Sir. 

Shri Deshbandhu Gupta: Tn view of the fact thRt the degrees of Kashi Vidys-
pith and Gu'rukul at Kangri are recoginsed by the U. P. Government, wiU 
the Government of India also recognise them for purposes of this recruitment? 

The Honourable Sarelar Baldev Singh: I "ill have. that examined. 
Prof. Shibban Lal Saksena: May I know if any of those people who were 

already in the officers' !ladre have been demobilised after this war? 

The Honourable Sardar Baldev Singh: After the last war, yes; after the 
15th August, no, 

Shri 111:. Ananthllll&yan&m Ayyangar: With reference to the reply 10 ~l·t (,) 
of the question, may I know what is r.he qualification which is considel'ed liS 
equivalent to a university degree? 
The Honourable Sardar Baldev Slngh: I cannot give a reply off-hand; if the 

Honourable Member is anxious to know the details I am prepared to give them 
to him, . ' , 

Pandlt Lakshmi ][anta Maitza: Are the political antecedents of candidates 
e!rI111ined in making this recruitment? 

The Elonourable Sardar Baldev Singh: No, not now. 

Prof. Shibb&u Lal Saksena: In view of demobilisation aft-er the war and new 
'recruitments being made, will Government consider the question of taking those 
people whl:) were officero before in the Navy? 
Th.'I Honourable Sard&!' Baldev Singh: I have already made it clear ""vprn) 

times 'in this Housl \hat all those officers who are eligible and are found fit IlI'8 
"beinr taken. 



STARBBD QUBS'l'IONS AND ANBWBRB 8165 

Shri K. IDMtbuayanam A,yangar: May I know how these boards are oon-
stituted? • 
The BonowabIe Sardar Baldev singh: They are constituted by the DIll-art-

ment. It mostly depend8 on administrative convenience: as far as I kr·olV 
there are ahout six or sevell boards worki!lg in different parts of thQ. coulltry 

Pandit Lakshmi Kanta Maitra: In dew of the exilltence oubv'll",;!\"c e1e-
went" in th" l"ollntry, do (iOVbrtlmeut prop03e to look into the political illltec/;!-
dellb 0' peoplp '·e"c,j(;rt.i, beil,re thf·Y a ~ finally 8electEid for a l nt e lt~  

I do not refer to political activities durbg British rule but to recent :l.eyeiop-
mel1(.s in the country which constitute u threat to peace anq tranquillity. 

The Honourable Sardar -Baldev Singh: I think that .uspect of the question 
is alwuys horne in mind. • 

PROMOTION OF RATINGS AS OFFlCElIS 

1201. *Shri M. Ananthaaayanam Ayyangar: (a) Will il~e Honouruble Minis· 
ter of Defence be pleased to state whether there are any ratings who are pro· 
moted as officers? If so, how many such men are there? 

(b) Is there any proportion fixe:l in the number of officers to be directiy 
recruited and to be promoted from among ratings? 
(c) What are the scales of pay for the highest ratings nnd the lowest warrant; 

officer? . 
(d) What is the reason for such a difference in their Beales of pay? 

'l"he Houourable Saldar Baldev SIDgh: (a) Yes. Twelve ratings have been 
granted permanent regular commissions in the Royal Indian N:avy, while ten 
more have been selected to undergo a course, due to commence shorily, wiih 
a view to granting them permanent commissions. 
(b) No. 

(c) I lay a statement on the table of the House. 

(d) The di1ference in the two _lea of pay is primarily due to tiie liilerent 
Dature and I'8Ilponsibility of their duties. Furiher, ~ warrant Dftioer, u.nlike 
the rating, dONI not get free food, clothing and aocommodation. ---8TATllJlENT 

Pay and allowances ildmiesible to the lowest w&lTant Officer in the Royal 
Indian Navy. 

Pay •  .  • 
Expatriaton Allowance. 
"Dearness Allowance 

Compensatory Allowance at Bomba), and Calcutt ... 

Pay 8!1d allowances admissible to the highcllt rating it 
Navy. 

Re .•.•. 
Mil 
110 
70 if married. 
40 if amgl3. 
110 

the Royal Indian 

R8 ...... 
Pay •  •  •  • 240 
Good Conduct pay for one bAdge 3 

" " two badges 6 
" .. three bAdges 9 

Dea n~.· Allowance*. 2S'" 
Compensatory Allowanoe_ • 
(i) at Bombay &; Calcutta •  . .. 8/12/-
(ii) 'Madra., Hyderabad (Deccan). LahOle, Al:m€dabtd, D.!ti,· 
Karachi and ('.awnpore I' 
Expatriation Allowance ..•. • 20 • 
*In addition, ratings are entitled to the {ollowing proviaiooa in kilId f e~ of cha"", 
(i) Accommodat;.n,Uel andliebt. .: 
(ii) Ci&thlng, &lid 
(Ui) Rations. 
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Shri K. Ananthaaayanam Ayyangar: May I ask the Honourable :Miuisi,E,r if 
tb,; minimum qualifications are insllited upon in tbe case of promotion frUn! 
ratings to officers grade? In answer to the previous question the Hon'lurable 
the Defence Min'.ter said that certain minimum qmllifications were prescribed. 
Are those minim LIm qualifications ins:sted llpon in the matter of promotion from 
ratmgs t.Q officers' grade? 

The Honourable Sardar Baldev Singh: Yes, I th;nk so, Sir. 

Shri M. Ananthasayanam Ayyangar: Will the Honourable the Defe;lce 
Minister kindly makb enquiries. He will then find out that the minimum qua-
lificaj,ions are not in practice insisted upon at an. 

The Honourable Sardar Baldev Singh: I believe. there are certain mi"imllnl 
qualifleations for promotions laid down. I t is difficult for me to ~a  what ';llo;;e 
minimum qualifications are. 

Shri M. Ananthasa.ya.nam Ayyangar: May I know from the Hon,)Ulut.le 
Minister whether the pay-o£ the highest r:lting is Rs. 200 less .than the !.'ay f)f 
an officer, and ii, so, why there should be s1Ich wide difference? 

The Honourable SudaI Baldev Singh: The information available ,·.-ith lIle 
at present 8hows that the pay of B. warrant. officer is Rs. 325 per month and the 
pay of a ratiug-I mean the highest paid: rating-is Rs. 240. That snows Il 
difference of about Rs. 100 or a little less than that. 

Shri V. O. Kesava Rao: May I know, Sir, if in some cases the JUlY of a 
warrant officer is more than the pay of q Commissioned officer? 

The Honourable SardaI Baldav Singh: Not to my knowledge. 
Shri •• Ananthasayanam Ayyangar: In reply to part (b) of the .question the 

Honourable Defence ;Minister said that ti,ere .is no proportion fixed in th,· unm· 
ber of officers to br' directly rf'crllited ancl to be promoted from among ratings? 
If then no such proportioll is fixed, how an-they chosen or promot.ed from .Dl: •. \ 
"adre to another? 

The Honourable SwaT Baldev Singh: 'On. consi:.lcrations of nwrit.. rho,.) 
who [Ire -found suitable are promoted. ., 

Prof. 111'. G. :&.aDga: ~ e sufficient steps being taken to see that there i:; no 
invidious discrimination in the matter. vi promotioniolo 

The Honourable Sardar Baldev Singh: It is • very difficult to be aboolutdy 
sure on that point. There may be some such cases, but, as far as pos.;iitle, 
selections are made on .consideration of merit only. 

Pandit Lakshmi Kanta Maitra: Has there been any recent revision i!'1 tl}e 
scales of .I)ay of these people? • 

'rAe <Bonoura.bI.e Sardar Baldev Singh: The scales of pay are tho"" .xhich 
are laid clown by the PRY Committee. 

BAD Focit>, CLOT.Hll'iG AND OTllER DISABILITIES OF RATINGS 
1202. *Shri M. Ananthasayanam Ayyangar: (a) Will the HOllourabl. ~ ni

ter of Defence be pleased to state whether Government are aware that tot' 1·, till ~ 

are still having bad food owing to the bad quality of provisions supplied ElEd the 
inexperience  of the cooks emplo:vpd?· 

. ~  h it 9 tfict that the ready·made clothes supplied to the ratings are of 
inferior Huality. unsuitable in size and badly stitched necessitating in re-model-
, ling and're-stitching by the ratings? 

(c) Are ratil,i.gs not allowed to move about in oivilian clothes even on oc-
casions Gf religious fer.tivals and if so, why is this restriction imposed? 
(0) Are o~ent aware that. all ~ ication Pntings are now asked 

to clean and wash the plates of senlOl' ratings m the place of se&men who were 
cloiDg auch wed pnvioualy1 
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.' (e) i~' t a fact that'some Communication Ratings were punished by a ~nt ,aild were sent to jail atCochin for refusing'to wash the plates of senior ratings? If so, do ~ e n ent pl'opose to ·t,ake steps in this connection? 
The BonoUl&ble Sarda.r B&ldev Singh: (a):No, Sir, 

(b) The material used for ready-made clothes is by no means inferior. It is the t.est that eouid be had in the cla.)8 of acute cloth shortage. 
As regal ds size, it will be appreciated that these ready made clothes are produced on a mass Bcale, so that it is difficult to ensure in every case indivi-dual iittillg or complete satisfact.ion, Garments are stitched in four different sizes, which are considered adequate, It is, howe\'"r, possible tDelt borne 0dd sized mtings have had some diffieu:ty ,\ finding gal'lnents to suit \Iietl' require-ment,; or it was not possible for every storB to stock all the sizes, In such ca:;<,s provision exists for alteration at Government expellse. 
The quality of stitching is considered above average, 
With the return "f norrnulity and gr0aLer availability of cloth, it will be pos-sible to il1lprove both the qua.ity of makrial and the stitching. 
(c) Hutings are peru1'ittedto attend religious festh"als ill civilian clothes, 
(d) Junior ratings of all branches in the Navy have always performed thlg d:uty, 

(e) Onc rating at Cochin was punished by warrant for such refusal, as it constituted wilful disobedience of a la.Mul"'comml1nd. Ndactioll on the part of Government is called for in the circumstances, 

Shri M. An&nthasayana.m Ayyangar: MaY,J ask the Honourable the Defence Mini Y~  whether, after notice of my question was received by hirD., he has sent anybody to examine the quality of Ioodsupplied to ratings and also find out if thecoo]rs are reallv capable in trving to convert the rf,W material into cooked o~4  . ., •..... . . 
Tha Honourable Sardar Baldev Singh: I would refer the Honourable Mem-

e~. tIl my reply tOR later question ic~ .isC9LOiog up( 

Shri lW:.Ananatas&yana.m Ayya!igar: I would like to haVe an answer so far a. my quastion is con..,erned, so that I may put u le ent ie~, if necessary, 
Is not Government aware that two years back  during the preyiOU8 r8gime, ratillg,; went an strike on account of the bad guality of food supplied to them '! 
The Honourable Sardar BaldevSingh: Yes that was one of the reasons for the strike, 

Shri M. Ananthasayanam Ayyangar: How, then, does It happen that the HOllourabh· Minister does not get Enquiries made with a· view to finding 'Jut whether th(' quality of food supplied to ,atings h38 improved 0" nd? 
The RQ):ourable Sardar Baldev Singh: As far as the quulito' ot food if; l:on-cerned, thelt- has been defillite improvement, and ". dduile-1 ""jJly '0 tl.is question wili be given ir; connection with another question. 
Pandit Lakshmi Kant&. lIItaitra: Is it under the contemplation of Gov"'n-ment to introduce any change in the system of supply of 'uniforms and garmentg to t ,~ naval personnel. _ 
The. Saniar B&ldev SingJl: Not for the present. 

:rror. Ii. G. RaIIg&: With regard to the answer to pari (d) of the ·question. doaethc practice of the Communication Ratings being asked to clean and ""ash. thephites ofseniortatings obtain in the Eritish]<:{avy.· '  • 

• 
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The Houourable Saldar B&ldev Singh: I oould not say off hand; but I think 
the ~ te  in the Indian Na.vy is based on the system obtaining in" the British 
Navy. 

Prof. N. G. Banga: In view of the fact that sarne of the junior ratings have 
resente,i this Il.nd have gone to the extent of courting imprisonment, will Gov-
ernemnt consider the udvisabilityof doing away with this sort of menial serviee? 

The Honoura.ble S&rciar B&ldev Singh: Sir, these questions are considered 
from time to time, and particulnrly after the last Mutiny all these questions 
were ('arefully r('considered and suitable amendments made. 

Shri M. Ananthasayanam Ayyangar: Is it not a faet, Sir, that this work of 
, cle&ning aue washing t.he plates of senior ratings which the Communication 
Ratin ~ nre now asked to do, were previously done by seamen? 

Th<3 Honourable Sardar Baldev Singh: As I have already stated junior ratings 
in all branches of the Navy have always performed this duty. This was the 
normal practice and it still continues. There is nothing new about it. 

Shri M. AD.anthaaayanam Ayyaugar: May I ask the Honourable Minister 
whether it is not a fact that warrant officers are supplied cloth to be stitched 
into l'nifnrms. Why could not this system be followed in the case of ratings 
f.oQ? 

The Honourable Sardar Baldev ·SI.Dgh: The normal practice is to supply 
ready-made uniforms and if they do not "fit in some cases they are suitably 
altered at Government expense. 

Shrl •. Al\aII.\huaJan&m .&n'lDIar: I have pointed out certain oomplaints 
which t'llist about food, clothing and other matters. It is' eommonly known 
that two years baok there was a muhlny on acoount 'of certain grievances Oil 
this soore. Will the Honourable the Defence Minhlter kindly look into these 
mattera, ,with a view to finding out whether ~e  do .emt, and if 110, tue suit-
able action. 

I"he BoDoarable 8ardar Baldev SIqh: Sir. ~  I have already ta~ .i~ 

matter a~ fully gone into after ~ last mutiny 'and certain amendments. made, 
but I will have the matter further looked into. 

COll'FIRlIl.ATION OF TKII(POBABY EII(PLOYEBS OF CENTRAL ORDNA;s'CE DEPOT, 

J tJBBULPORB 

1208 •. *Seth Govinddas: (a) Will the Honourable Minister of Defence be 
pleased to state whether it is a fact that the emp:oyees of the Centarl Ordnance 
Depot, lubbulpore, who are working ever since the Depot was opened, are still 
tenlporary employees? 

(b) If so, '\i,-hat is the policy of Government with regard to tbeir oonfirma.tion? 
T"Ile Honourable Sardar Baldev Singh: (a) Presumably the Honourable 

Memher is' referring to the category of emplo:-eeR known as Extra. Temporary 
emp]oY,·Cri. Many of them who , a ~ been working since the Depot was opened 
are still temporary. 

'\ b) The question of altering their terms and conditions' of service in the 
light of the Central Pay.Commission's recommendations including the question 
, of llJRkiI'ig at. least a' proportion of them permanent is under consideration. 

Seth Govinddaa: Is it not a fact th'at these employees have been in serville 
for ~·ea . past and still they 'are considered to be temporary? 
~ BODOurable Sardar B&ldev SiDgh: Yes, Sir, some of these office ~  

toeel» in service for-a nilmber of years snd they are sliiU temporary. But as I 
have already stated the question is being reconsidered now. , 
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Seth Gov¢das: llay I Iwow what period Uovemillent is contemplating 
a temporal'Y servant must serve befol'e he can be made u pennlluent e ant~ 

Tile Honourable Sa.rdar Bald.ev Singh: According to the pl'esennt system. 
as long as it vacancy does not OeCur in the pel'manent cadre, the employeea 
must be maintained as temporary officers. 

CLoSING DOWN OF ARMAMENT Sl'EOIAL TRAINING CELL IN CENTRAL ORDNANOB 

DEPOT. JUBBULPORE 

l204. *seth Govinddas: (a) Will the Hononrable ;Minister of Defence be 
pleased to st.ate whether it. is a fact that there is a fully equipped armament 
special ·training cell in the Central Ordnance Depot, J nbbuip',re? 

(b) Is it a fact that the Armed Forces Headquarters, Delhi have passed 
orders to close this Depot? 

(c) H so, do Government proppose t{) give thhe reasons for closing down this 
cell? . 

TIle Honourable Sa.rda.r Baldev SiDgh: (a) Yes, 

(b) No. 

(0) Does not arise. 

Seth Govinddas: Is it not a fact that this cell is going to be abolished? 

Mr. Speaker: He has already answered that. 

The Honourable Sarda.r Boldev Singh.: I have a,lready said "(a) Yes, (b)' 
No." 

Prof. N. G. Ranga: At what stage is this matter? Or has it been on record 
"8t all? 

The Honourable Sa.rdar Baldev SIngh: It wa,; there and is still there. 

PrOf. N. G. Ranga: Are we to understand that. Government are actively 
~ consiciel'ilig the question of closing this particular cell? 

. The Ho;nourable Sarda.r Baldev Singh: This has beel1 amalgamat-ed with 
the other departmt'nts in order to save expenditure. 

Seth GovinddaS: Have the Govenunent made any enquirjes after they re-
ceived my question, because I had given this question on definite information? 

The Honourable Sardar Baldev 'Singh: The reply I have is g,fj;er making-
due enquiries. 

Prof. N. G. Ranga: Is it that this information is a little ill advance of tbe 
Government's decision? . 
POLleE re DEARNESS ALLOWANCE WAR BONVS AND GRAD! COMPLENSATJON TO 

STAFF OF C. O. D.,. JVBBULPORE 

1205. ~' et  Govinddas: (a) Will the Honourable Ministter of Defence be 
plea sec! to ~tate the policy of Government 'as regards the del1rness allowance •. 
war-bonns and the grain compensation given to t ~ staff of the Central Ordnance 
Depot, J ubbulpore ? . 

(b) \Vhat are the rea'ions for the difference, if any, in the facilities given 1!& 
the ei"l'ical a,nd the industrial staff of the above Depot? 

The Honourable Sardar Baldev Singh.: (a) Employees in' the ent~ Or-
dnance lJepot, ,Tuhh(Jlpore, are governed in respect of dearness· allowance alld 
.grain c()mpf'llsatioll ~ the orders issued bv the Ministry of Finance in teapec, 
of all Central Govel'l1ment employees. • 

A copv of the instructions governing war bonus is placed <lD ibe table of t2Je 
House. 
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(b) No. distinction exists in thls matter between the two categ
ories of per-

IIOnnel mentioned. 

STATEMENT 

(1) Army IllIItruetion (India) No. 22a of 1942 

GNnt 01 ban ... u ta temparary pl'rBOn1}el ""played under tlte De/enee De
partment 

\.'ll.G.u. SOTtic,") 

Bvery civilian non·ga.zetted temporary employee of the M.G.
O. Services will be entitled 

too a bonll.l, irrespective of whether h. was enterteineu prior to 
the outhrea.k of wa.r or 

during the war, provided tha.t: 

(a) he is not (ltherwise entitled to a. bonu.: 

(b) he has rendered approved service without a break until
 discharged, and not lese 

than one year's approved service before the date of tbe ce .
... tion of hoatilitie.; 

(0) he i. in fact discharged within oue year after t\le date 
of the """s .. tiou of hoati· 

litieL 

2. The amount of tbe ronu. will be one day'. pa., for each co
mpleted month of continuoUll 

anployment frOIL! tbe 3rd Septemb"x 1939 to the date of 
the ceesatiOIl of hostilities, and 

will be paid on discha.rge after the end of the war. 

3. The right to contribute to a Provident Fund, whether exe
rcised or not, will not he 

• bo.r to the grant of the bonus. 

4. The term "M.G.O. services" includes: 

(i) ArBenalo, Depots and Drd Line W.orkshop •. 

(ii) Inspectorates of Armaments and Mechanisation and Inspe
ctora.tes under the control 

of the Controller General of Inspection. 

(iii) Tank Developmedt Board. 

6. Clerical personnel whose employment is not regula.ted by t
he Fa.ctoriee Act, 1,934, a1" 

.ot eligible for the ronus. 

(2) Mmy IllIItrnotion (India) No. 282(0.) of 1946. 

(kant oj B01W8 temporary emllloy..,8 oj tM War Department 

The following is in amplification of kla. (I) NOB. 228 of 19
43 and 281 of 1943 which 

have since b ... n cancelled with effect from lIt November 1945 
by A.Is. (Ii Nos. 1'zl9 and 1220 

of 1945. 

1. ContinuouB emplayment.-(a) This means the aggregate of "comp
leted months" between 

lira 8eptenrber 1939 to 31st October 1945, both days inclusive. 

(b) An employee must !N;ve a miuimum aggregate of 12 "com
pleted months" before M 

qua.lifies for bonus. .  . 

11. "Completed month".-Tbis means that .. n employe., lIa. 
been paid for-

(a) A calendar month in respect of monthly rated employe
es. A calendar month i& 

• from the first to the la.t day of the Bame calendar month, h
ut, as an exception, 

from 3rd to 30th September 1939 will be deemed to be .. ful
l calendar month. > 

(b) 18 days in .. calendaT month in respect of .. daily rated 
employ .... 

(0) Sanctioned paid or nnpaid leave of any kind will be r
egarded as duty for th .. 

purpose of .. "completed month". 

3. Break in .e,,';ce.-(a) This means that an emplovee's nam
e hILS been struck off th .. 

lOlls ... services terminated or .... discharged from service 
and that the breo.k continues 

antil he i. re-engaged. 

< > (b) A TO·engaged employee will not be required to comme
nce his qnalifying period [.ee 

J(b) above] from the date of re-engagement. He will recko
n "completed months" prior to 

\he brOf!<. 

(c) The period during which an individual is "stood off", 
pro\';ded this is in Govern-

ment's interest, will not constltute a break in service. I
f an employee works le~  than 

18 days in " calendar month because he is "stood {lIf". th
at month will not reckon as ... 

u, .. .-'Omplel..ed month" fot bonus . 

... Numb .. of month .. -:-This means the aggrogate of "compl
eted months". including the 

qUlifying> minimum "period of twelve months, and the empl
oyee will be paid ronu. for aU 

the "rompleted months" except .. stated in para. 6 below. 
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6. Ab.enee wi,hout l .... t.-This means all Wl&uthorised .. boence during' which .. man'a 

'uame h ... been .removed from t\ie Muster Roll. Pay Roll Or other attendance or P"'Y, docll· 
ments. An eD!Pioyee shall forfeit two "completed montha" oervice for bODD f()l", each 
. mch absenee. For eX8JIlple. if '" man had a total of 13 "completed mon.t.h... aerviQllin 
lII'hich his name had once been struck of! the :.1aater Roll, he will be paid bonus 'for 11 
~nt  only. ' 

6. OM day'. pay.-ThU; means psy as dellDed in C.B.B. The rate will be that which 
an individual received on the 31st October 1945 or ~ date of discharge whichever is 
earlier. It excludes deamess/war allowance and overtime pay. ' 

7, Ext.c"sion •. ~ e o ·i ion  of A,Is. (I) ~'o , 228 of 1942 and 281 of 1943 are extended 
with retrospective effect from 3rd September 1939 to all daily and monthly rated clerical 
personnel, who are not entitled' to a bonus or gr.tuity or other benefits of similar lla.ture 
~n e  other rules" irrespective of whether they are governed by the ,Factories Act or not. 
The right. to conuibute to a. Provident Fund whether exercised or not will not however' 
be a bar to the grant of the honus. 

8. No past transcations involving hte payment of bonus whether in accordance with 
the ah)Y6 inst.ructions or not will be reopened. 

9, This Army Instruction (India) Bupersede. any instruotion. which conflict with it in 
A,Is. (I) 288 of 1942 and 281 of 1943, 

PoLIOY RE DISCHARGE AND REORUITMENT OF EMPLOYEES IN CENTRAL ORDNANOE 
DEPOT, JUliBULPORE. 

1206. "Seth Govinddas: (a) Will the Honourable Minister of Deience bE' 
pleased to state the policy of Government regarding the discharge and recruit· 
ment of employees in the Central Ordnance Depot. u ul o e~ 

(b) Is it ~ fact that the old experienced stuff is being gradually replaced by 
new recruits? 

(0) 1£ so, what are the reasons for the diseharge of experienced hands? 

'!'he Honourable Sardat Baldev Singh: (a) The policy of Government regarding 
thE' discharge of employees in the Central Ordnance Depot. ,J:ubbulpore. is exactly 
the same as for all other employees of the Central Government. I lay on the 
table of the Honse ('opies of Ministry of. Home Affairs Office Memoranda 
No. 70 !49/45.Est-s , dated the 7th July 1945, ani! No. 31/3/47.Ests(S). dated 
the 13th September HH7, which set out the policy of Government in this matter. 

As regards recruitment to gazetted posts. this is done ordinarily in consulta., 
.tion with the Federal Public Service o i ~ion whi'e non·gazetted posts are 
filled by the Chief Ordnance Officer. Dail."·ratt'd employees are recruited 
locally. 

(b) No. 

(c) Does not arise. 

Copy of MinistTy 'of HQmc Aftain .lfe ~~ l  Nn, 70/49-45.fiJ.f •. , dated the 7th l1lJy 1945 

SUBJECT :-Pl'ocedul'e for selection of temporary employees for appointment to the quota. of 
the 30 per cent. of reserved vaca.ncies set apart for them. 

Reference Council deci.sions corn-eyed in the Home Department Ofiee MemoTandurn 
No. 70/12/42·Ests" dat.,l the 29th JUlle 1942 as amended by the Home Department OtliC6 
Memorandum No. 0 1 4 ~ .• dated the 8th September 1943, reserving 30 per ten .. 
of the vacancies not filled permanently during the war \0 be filled up after the war frOID 
among' candidates who h2xe held them on a temporary hasis during the war and who aloe 
otb.".wi •• suitable 'and eligible for .,appointment, Homr- Department have been considerin\! 
~e mode in whieh these reseryed vacancies should be !,lled and ha.ve provisio"ally ,..,acmd 
the following conclusions: 

(1) All temporary employees of Government who have done well in their tAnporary 
aeM'ice should be alloweri to complete, ."bject to the qualifications regarding a~e and ednca 
. tion. for the reser.ved vacancies, irrespective of whetber. t,hey wecre selected for terDpor&l"l 
_vice by the Federal PUhlic Service Commi •• ion or not. The fed oral u lie~e ice 

Commission 8ugge.t that <I1ily those candidates who were appointed by virtue of tru.ir 
having: Qualified f(>r "p1lQintment at a competiti"e examination or selection held by ~ e 
.Pederal Public Service C'ommission should be permitted to compete for the vaca.nMes "hut 

• 
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$he Rome Department colllider !.hat it would peD&ilze UJifairly t.hoIe ....pidatM who ... 
110 fault of t.beir own were appointed cIirecI; by Dep&rtmenta under Begulation 4(0) of ... 
FecMnl l>U1io Serrice Commiuioo (Oouultat.ion b7 the Goftl'DOl' General) BeplMiO'll 

(2) b'or tht. purpo.c DepartmenLs shouid be asked to maintain (if this is not being doae 
alr ... dy) regular confidenti,,1 repor'" ill respect of their temporary employee. on the __ 
lines .... they are being maintained in respect of corresponding grades of permanent emploJeM 
and to ci_if)· them .s follows: . 

(a) Outltallding and for whom e>erj" effon should he made to find a permanent pod; 

(b) definitely lit for permanent appointment if a VIIC&IlCY exiata; and 

(e) Ule rest. 

(3) Departmenta should &110 he requested' to divide retJerved vacanci.. into groupe of 
Rimliar employment and similar grade. And the above claaaification should bav,; refe_ 
to employment in lhe group and grade in which the officer concerned is temporarily em-
ployed. It will be for the appointing authority to decide whether the temporary emploJ-
ment of any particul&r candidate fallo within tbe group and grade in which the ~ 
exists. l'emporary employe.. .hould be eligible to <'Ompete for vacanoiel in the partieuIM 
g"onp and grade in which they were employed, whether ,vacancies are in the Depa.rtmeD& 
in which ther served 01' not, provided that-

(a) after deducting their teDll>orary service their age doe. not exceed the muim_ 
age laid down for di...t!l, &ppointment; 

(b) they pO ..... 8 the pl'e.crihed minimum educational qnalifications; and 

(c) they come under ol",u.e (a) or (b) in the clalBi1ication made in purllUfdlOO of .... 
para. (2) above. 

(4) ,,"lleH t t.l'~.u. uu llt. ,i..bgiu&, }.tel'jOw; coming under dause (c) in Bub-pa;ra. (2) Ihould 
be t.he fil'st persona to be got rid of. 

(5; .... ppointment. to the reserved vacancies .hould be made by Ille authority that would 
h,,;. made the appointment if there had been no war. As regards the method of .elecw.. 
" co eti~i e, examination would generally, 'f~  qbvions. reasons, be unswtable. PresumabJ;J 
..,lectio11 would have to be made on the baBis of confidential reports oD candidate'. work 
plus IC!1gLll oi teulporary I18rvice 8upplemented by an interview. It ma.y, however, be 
de.ir .. ble ••. g., in the ..... of clerical post., to have an exa.mina.tion-the .nbject for tile 
eanninatio~ being conllned to the work tba. the candidates have been doing. 

2. T)", undersigned is directed to request that the concurrence or comlllent& of tile 
Finance, etc.. nepartment on the .. bove proposal. may be communicated to the H.-
De a t ~nt 88 early a~ possible, in any ease not later tban the 31st July 1945. 

(Sd.) P. V. R. RAO, 

Deputy Secretary to the Govel'nment of Indi&. 

No. 7O/49/45-E.ta., 

Da/·ed NeW Dellii, th. 7th July 1945. 

To 

All Department.s of the Government of India (including Additional Financial Adviaer. 
~ul1 l ' Finnnco)/,loinl Financial Advi..,r (Mnnitions Production). Calcutta/Joint Financial 
Advis.'· (Food)!and the .loint Finn.ncial Arlviser (Cotton Textile.). 

No. 7O/49·Ests., 

DGlod Sew n.!Ai, the 7th July 1945. 

<lopy forwardsd for information and necessary action"" the Cbief Commi';'ioner, Delhi I 
o\jmer.Merw8ra/Coorg; the Political De,part.mont; the Secretory, Governor General (Public); 
Secr..t81"Yt. Gonrnor General (Reforms); the Private Secretary to Hi. Excellency the Viceroy; 
the Military Secretorv -to Hi. Excellencv the Vicerov; the Eateblishment. OfIicer to t.Iuo 
Gonrnment: of India; the Recretary, National Defen"" Council; the Director, Intelligence 
lI_n, the Civil nefenoe Brarkh and the Crown Finanee Department. , 

Jly order, 

(Sd.) P. V. R. RAO, 

Deputy Ileerekry to the Governmllll. of In.i": 
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OtYi'!/ of MiniatTy of Home Affairs Office I1femmm"I,un So. 3l. 3 ~ f t •. (Sr, dated the . 13th September 1947 . 

BtnuSCI' :-Discahrge of temporary employees cancellation of t hE> orders regardiD! the appli-
cation of communal rule. to-

In supersession of the orders con~aine  in' the Home Department Office Me o a.ll ~  
No. 31/18/4S-Esto.(S), dated the 2nd ·October 1945. the GO"ernment of India. have decided 
that, whenever; it is necessary to retff'nch temporary employeE'';, merit should he the guiding 
criterion i:l determining the persons to be retrenched and. that communal collBideratl0ns 
mould not into account. 

2. For the purpose of df'termining the per':>ons to' be retl'en(".ed. 1 he lists prepared in 
pursuance of t·he instrllctiorts contained in para. 1(2j -of the HOITI(> Department Office llerno-
randum. Ko. 70j49!4&-Ests., dated the 7th July 1945, will be wili.ed. It i. essential to 
ensure thcs.t these lists are prepared in a mallner so as to 8ef'Ul'e impartial judgment. of 
the capabilitic3 Gf Go-;ernment Sen"ants ::nJ to jJre('ludc fn.''-'''.lrtl:;l!l1.· ~l c .'o ' in . el'~ 

these lists have already been e a e ~ t e~' ::.hould be l'ntini~e  anJ rea.rranged, where 
"necessary, by an appropria.te Departmental Promotion Committee set up under the Home 
Department Office :\Iemora.ndum No .. 33/46-Ests.(R), dated the 17th .rune 1946, and where 
the lists have not already been prepared, they should he prepared by IDch Committ ... a. 
Persons in category, (c) will be retrenched before persons in category (b) and persons in 
.,..tegory (b) will he retrenched before persons in cat"go»y (a.). In each category retrench 
ment ·,.iIl be on the basis that the persons at the o~  of the list will go out first. 

3. These Qrders will come into force at once. 

(8,[.) P. V. R. RAO, 
Joint Secretary to the Government of India 

To 

All Mini.triea. Cabinet Secretariat and etc. 

Seth Govinddas: Has the o,e l n~nt ",!t received any complnints with 
respect to the latter Irind of service that experienced people Bre being dismissed 
from there and that the new recruits who are being appointed >lre really spoiling 
'the work while serVing in their place? 

The Honourable Sardar Baldev Singh: I have not received any information 
but if the Honourable Member "ill let me know of certain specific euses, I will 
enquire into them 

aiuu~ L&kshmi ][anta a.i.t ~ Is not it Ii. fact tha.t a large number of highly 
kained technical personnel are being  discharged by non-Indian people' on the 
pund that they are surplus in this depot? 

The Honourable Sardar Baldlv Singh: It is ,true that a large number of 
these technical personnel was discharged after the end of the last war, but 
wherever there is. a shortage, they are being recruited a!J8in. 

OFFICERS o~' R. I. E. nOLDThll R~ N , SHORT SE,{YlCE AKlJ EMERGl'KCY 

• -COM M ~'~ ON  . 

1207. ·Slui Deshbandhu Gupta: -(a) Will the Honourable Minister 01 De· 
fence be pleased to state too number of R.I.E. Officers holding (i) Permanent 
Commission; (ii) Short Service Commission; anrl (iii) Emergency Commission? 

(b) How many or them, in each of the abo'·e categc7ries, possess the re-
quired qualifications as laid uown in the case of. departmental officers? 

(c) Is it a fact that pre-1931 employees of the '.Iilitary Engineering Ser,.-jce 
were required to pass a qualifying departmental examination "dore heing cOll-
aidered for appointment as permanent Sub·DivisioDal oifwers and for promotion 
to the ranks of higher grade Officers irrespective of t!leir possessing a~' other 
technical qualificatioDs? 

(d) Is it a fa<lt that recently som,e new rules have been enforced requiring 
additional qualifications for promotion of those Military n~nee in  Service em-
ployees who had passed the departmental examinati01! but did not possess in;;-
degrees? 
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(e) If so. what are the reasons for requiring additional qualifications for their 
promotion? ' 
(f) Will th" ule~ refelTed to in part (d) above apply to tlle uew entrants only. 

ancl not affect the employees who entered service prior to the enforcement of 
these rules and regulations? 
'!'be JIODOur&ble B&rda.r BIldev Singh: (a) R. I. E. Officers holding. 

(i) Pennanent Commissions •. : ..................................................... 186 
(ii) Short Service Commissions .. , ...... .......... ..... ........... .. ................ 150 

(iii) EmQrgenoy Commissions...... ............. .... ...... ..... ............ ...... 281 

(b) By "departmental officers" the Honourable Member is probably referr-
ing to Civilian Offioers of the M.E.S. The qualliioations laid down for such 
oftic"rs are not applioable to commissioned offioers of tht. RI.E. lind the infor-
mation as to how many of t.he later have the qualifications required of 
departmental officers is not readily available. 

(c) Persons .who held the prescribed teohnioal qualifioations i.e .• a e ~e in 
Engineering were not required to appear at departmental test-s. 

(d) No· 
(e) and (£). Do. not arise. 
8mi Deshba.udhu Gupta.: }l..Iay I know, Sir, whether in regard to tbe reply 

given to ].,,\1·t (c) the Honourable Minister has referred t.c the rules requiring 
that every person would have to undergo that department'll examination? 

The Honourable Sardal' BaldeD ~  1 have made it .clear that persons who 
held the prescribed technical ualification~. thflt isa ·degree in engineering. were 
not required to appear Rt the depa.rtmental test. 
Prof. N. G. Ranga: What is the position in the e ~e of those people who do 

not o~ e  a degree but woo gain quite a lot of practical experience in the 
Ul'~e of their senier. _\re they going to be t ' ' t~  us good as those who 

possess dE-grees, or are thl'y going to be cond.emned to a. lower grade? 
The Houourable Bardar BaJdev SlDgh: All those who do not possess a <legree, 

h.we, to appear at the departmental test. 

Shri Deshbandhu Gupta: Is it a fliCt tha·t l'eceutly, according to a neW 
l'jnmlar. those who had qualified themselves by sitting for the departmental 
examination are today not eligible for higher PORts, and t.hat their juniors are 
being o o~  in supersession to them? 
The Hcmourable Sardar Baldev Singh: That again depends entirely on the 

lUPl'its amI the qualification of the candidates who have gon," through the 
dCl'tn'llllental tests. It iR just possible t,hat some of these 0ff;cers may a~ been 
superseded. But it is very difficult for me to giw a definite reply to this 
question. • 

Sml Deshbandhu. Gupta: HRve any instances come t{) the notice of the 
Honourable l\finistpr of CRses where persons, who have e~ for 20 years in 
the line-and have RII along bf,en promotpd, are now being supersetled because 
the:v do not hold it degrpe, whereas they have qualified themselves for the post 
lIov sitting for the departmental examinRt1on? 

The Honourable Sardar Baldev Singh: Some complaints have been received 
and tl~ 'v nre being investigated. 

Pandit ~i Kant;: Ka.ltra.: IR t.here any Committee in the Department 
of thp Honourable Minish,j which goes into the cases of the persOlmel of the . 
M.E.S.? ' . 

. : The Honourat-le Sardar Baldev Singh: As I have already stated in reply-flo 
this qnestion there is R departmental committee. ' 
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Pa.ndit LakslUDi Kuta Kaitra: I wanted to know whether this committee 
is· really.an &ctive committee and whether it goes into and examines the eases 
.of these people. 
The Honourable Sard&r Bal.dev Singh: There is no regular departmental com-

mittee. but the test is laid down and the test is held periodically and all thote 
who pass are eligihle for promotion. 

Pandit Lakshmi Kanta ][a,itra: Is it a fact that many members of the' M. . ~ 

who have been diseharged have not yet got their dues settled by the Governmeni 
of India and has the Honourable Minister received any repreEentation from 
any organizations regarding this? 

The llonoura.ble Sarda.r· Baldev Singh: It i's very difficult for me. to give •. 
repiy offhand to the Honollrable Member's question. But there may be eaBes 
<>f this nature. 
Pandit Lakshmi Kanta Maitra: Hus the Honourable Minister got represen-

tations from certain organizations? 

The llonourable Sardar Baldev Singh: 1 could not say offhand. A number 
of rep"esentations were received and there ma.y be some. such representa .. 
among the&:. . 
Pandit Lakshmi Kant&. Kaitra: Will the Honourable Minister kindly look 

into it? 

Mr. Speaker: If the representation has been received he will certainly look 
into it. 

Shri Deshbandhu Gupta: May I know whether the l'eply of the Honoum" 
Minlsrer means that a person who does not h01d a degree but is otherwise quali-
fied, will notl)e supel'sedeJ iOl' the simple reason that he doeH not hold a ilAgree? 

The Honourable Sardar Baldev Singh: If my Honourable friend will follow 
the an"Wer that] have given in reply to part (c) of his queHtioll. he, will sea 
that I have stated that persons who hold the preRcl'ibed tecllllieal q lIHlifieatione, 
that is a dq,;rce of cnginee.ring arc not required to appear a t the departmental 
test. All others have to go through the depal't;mentul teHt ami. it ~ only when 
they pas" it are they considered for further promotion. 

Dr. P. S. De£b.mukh: May I know if anc expansion of this (!cpartment is 
contemplated 0 .<lild if so, how many vacancies exist under each (,Htegol'Y men-
tioned here? 

The Honoura.ble Sardar Baldev Singh: I do not know what the Honourahle 
Member means by "expansion of this department". Its expansion depends on 
the size of the Army. If the strength of the Army iR inereaoed, then this de-
partment n tu all~' increases. 

Dr. P. S. Desllmukh: ~ 'I~' question was whether the number of peopli»serving 
in these various categories was enough for, or less t.han the r"qllirelllents. 

'lihe Honourable Sardar Baldev Singh: I wOllld 'eqllire 110tice <fi that question. 

RECRUlTMEl'o"T TO ENGINEERING OFFICERS' APPOINTMENTS FROM PERMANENT 

PERsONNEL. 

1208. ·Shri Deshbandhu Gupta: (a) Will tl,~ Houourable Miuister of Defence 
be ple'15ed to state whether it is a fact that the Minister of Befence laid down 
in February, 1£147 that a minimum of 50 per ce!,lt of the Engineering offi~e ' 

appoin1ments would be filled up at once from the then existing permanent per-
Bonnel:' • 
(0) If the answer to part (a) ahove be in the affirmative, is it a fact that ' .~ 

policy was not actua.lly implemented? 
The HonOurable Sardar Baldev Singh: (al No; 
(b) Does not arise. • 
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l>DTEmrnT SCALES OF 8.ALARIEs OF V.uuOUS ENGINEEB.lNG OEFlCEl!s' CADRE IIJ 
MILITARY HOLDING l>A1IlE POSTS. 

1209. "'Shri DeahbaDdhu Gupta: WID the Honourable Ministllr of Defenoe 
be pleased to state whether it is a fact that there is a great difference between 
the scales of salaries of departmental Civilian Engineering Officers, Military 
Officers and Officers on cont ac~ while holding the same post? 1£ so, why? 
The Honourable Sardar B&ldev Singh: I lay a statement 011 the table of the 

House showing the salaries admissible under the revised l'ay Code to military 
and civilian otlicel's of the Military Engineering Service. There is no 
appreciable differente ill t.he scales of pay applicable to military and civilian 
officers ill the gmdes oj' ~cuti e and Assistant Executive Engineer. The dif-
ference in the scales of pay admissible t-o Superintending Engineers is relatable 
Iio the varyiug pJ'Osl!ects of promotion and the age lit which officers in the t ~ 

categories are likely ordinarily to be appointed to a particular grade. For ex-
ample, while a ciyilian engineer in the Milihlry Engilleerillg Service has ordi-
na il~· no prospects of promotion beyond the grade of Superintending Engineer, 
there are higher posts OpBll to bi,; military counterpart. 

AR regards officers on contract a few have been ellgaged to m("et the tem-
porary shortage of office ~ in the grades of Executive Engineer and Assistant. 
Exeoutive Bngineel'. and these have bel'll appointed in the scale of Rs. 400·501 
1-800 plus a charge allowance of REI. 50 per mensem when holdir1g a post of 
Exeoutive Engineer. ThHe is one contract ofnc·er in the grade of C.R.E. and 
he is given a charge allo an~ of Rs. 200 per mensem. 

Statement 

Scale of Pay admiBeible to 

Gracle 

1. Surerintending Engineer. (RIE/SORIE 
(Lt. Col);·SSWiSTE. 

Hilit.ary Officers 

Rs. 
JlOll-&0-1400 

2. Executive' Engineer'. DCRIE/GE;SORIE. 700-5p-I050 
2nd 0, ade (Major) ;Surveyor of Work_j Te"h. 
Engineer/Dy. Supdg. EngineerjA .. tt Con. 
sulting Arohitec t/Benior B.O. 

.. Aastt. Executive Engineer/ACRI/AGE 460-50-600 
C&pt.)!SORIEjA.stt. Surveyor of WOlks! 
Aostt. Teoh/A .. tt. Su'pdg. Engineer, 

,i~ilian Oftic erB. 

Re. 
1300-60-1600. 

600-46--1000-1000 
-I OliO-I OIiO-HOO 
-JlOO-lloO. 

350-350-380-
38o--SO-590-EB-
30--770-4.0-850. 

Shri DeShbandhu Gupta: May I' know whether it is not a fact that the pal 
of a cOI'ltract officer works out to be more than that of a civil engineer and 
that at the moment the Government is paying much more on that account than 
it would pay ot.herwise? 
'!'he Honourable Sardar B&ldev Singh: I have already stat,ed th'1t he is get-

ting Rs. 200 per month as allowance and it is just. possible that his pay is 
higher. , 
Shri Deshbandhu Gupta: Is it necessary to retain thpse cuntl'ac,t officers 

even now when the war is oyer" All these were temporary posts after all? 
'The Honourable SardarB&ldev Singh: I think there were fJreviGusly a num-

ber of officprs on contract but at -present, as I have stated. there is only one 
officer ab.d 1 cmmot a~~ whether his services will be retained or it is proposed 
to dispense wit.h i~ services aHer sometime. 
Shri ,Deshbandhu Gupta: Will the Honourable Mimi.er eXRmine that parti-

oular case? < _ 

'.the Honourabl. Sarda.r B&ldev Singh: Yes, Sir. 
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:f5iiisATlSFACTION AMONG ClYILLAN ENGl!IlDIBDIG 
OFFICERS liE RECRUITMENT TO, 

HIGH MpOINTMBNTII m M. E. S. 

1210. *Shii DeaI1baDdhu Gupta: (a) Will the Honourable Minister of.D
efen?e 

be pleased to state whether it is a fact thnt high nppointments 
of Engmeers m 

the .Military Engineering Service are bein<! tilled up by officer
s on contruc>t and 

Royal Indian Engineers? 

(b) If the answer to part (a) above be in the atlirmutive; what 
are the reasolHi· 

for ignoring the claims of the departmental l~ inee in  Officers? 

(c) Are GoverUlllent 'lIVar,? th,lt t ~  is '1 ll ~u  i at~ faction aIDong the 

civilian employee;; of the .Military Enginee.:ing ::3ernce on thiS
 account? 

(d) If so, what steps are being taken by Government to remove t
he same: 

The Honourable Sardar Baldev Singh: (a) These appointments a
re filled by. 

officers belong-ing to the following catf'gorips: 

(i) R.1.E. (;ncludillg pernll111ent ciyilian employees (>1- ~  :\liJitary ~ i . 

neering Service who \"f"l'e grnnted commissions during tlw 
war), iii) .('iviliaIY 

Assistant Engineers of the Milita ~' Engineering RervicoO. and (iii) Officers on 

contract. . 

(b) It is not correCl tu say that the elaiUls of the Departme!1tal Enginef
ring' 

Officen-have been ignored in the matter of proUlotioll to hi::;h a
ppointments in 

the Military Engineering Service. In fact in the grad"e of C
ommander, Royar 

Indian Engineers, whi<Jh corresponds to Superintending Engin
eer, ont of 10 ap-

pointments, ,9 Rle at present held by Departmental OffiCNS. 

(c) No. 

(d) Does not arise. 

Shri Deshbandhu Gupta: Has the HOllourable Minister recei
ved any re1're-· 

asntatioDH on behalf of these departmental engineering officerS' 
tt the effect. th&t. 

their claims are being disregarded and th,,! they are heing supe
r.3eYed hy others?-

T.he Hon(.u.;:atle Sa.'dar :Baldev Zing!:: 1 do not remember hav
in[; received 

any representation but I will look in to t.he matte!'. 

DIsPARITY IN LEAVE RUIES APPLY1NG TO VARIOU
S GOVERNMENT EMPLOYEES 

1211. *Kr. B. E. Sidhva: \Viii the HOllOUl' .. ble Minister of .Finance be, 

pleased to state: 

(a) whether it is a fact that Govemkent servants who ente)'ed
 service before 

the year 1931 are entitled bO accumulate !larned leave for more 
than three 

months and if so, what is the lllu}.imull1 fixed; 

(b) whether it is a fact that those who ent-erecl service after 
the year 1931 

are not allowed that privilege; 

(c) whether it 10 a fact that the Central Pay COffimisBion has 
recommended 

the privilege referred to in part (al above to he apcorded to thos
e who entered 

service even after 1931; 

(d) whether it is u fact that the "-Eo"-entrants are allowed 
to accumulate-

earned leave for a maximum perioll of 3 months; and 

. (e) if so, whether Government 1)r0pO'p to remove thi" dispari
ty and amend 

the leave rules accord;ngly and if not, why not 0 

The Honourable  Shrt R. X. an u ~  Chetty: (a' Governmel1t '''l'vants 

who entered service hefore the Il}th .Jul.,;. 19S1 are on~ , .. c(l b;; t e~ea ' ruliS 

in either tlle Civil Service Regulations or ,he Fundamental nul"".
 Fnder the 

Civil Service Re.~uIAtio l . officers are entitled to nccUln~llnte ful: ~,.l~a e upto .. 

four months whIle und",r the Fundament:-.! Rules thpy e"" Cf1f,1 j",we at the. 

rate of 1/11th of duty without any limit. .. • 
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(b) Except in the case of officers of non-Asiatic domicile in 
whose case the 

maximum period up to whic-h eurned leave could be accumulate
d is .150 days, 

those who enterpd service aft.er 1931 could earn leave on full p
ay up to a maxi-

mum of 90 day' only. 

(e) The Central pay Commission have recommended that Go
vernment ser-

'vants may be pennitted to accumulate eorned le'.!ve up to 120 
days generally 

and upto 180 O!1Ys if the leave is spent out of In<lia, This wat
te, is under the 

,active considerntion of Governmeut. 

(d) The attention of the Honourable )lelllber is invited to the repl
y to part; 

, (b) of this q ues tion. 

(e) In regard to me1l1hel"Sl of-the Secretary of State's services 
who ;ore gover· 

Ined by the more liberal leave rules, Government have, on th
e transfer of Power, 

given an assurance for the continuance of the same conditio
ns of sen,ice regar-

,ding Pay, Leave, Pension etc. In view of thiR a~ u an~e it is ~ot proposed to 

delibera1ise the rule:' in regard to other offieers in Sl'rvi(;e who
 are uld entrants, 

whose ease cannot be fwrly distinguished. 

Kr. Bo. E. Sidhva: In reply to part (e) of the question it was stnte
d that 

·the Secretary of State's services are governed by more lib
eral leuWl rules and 

in vi"w of the a~RlI~ane,e given by the Government to continue 
the -snme con-

'1iitions, they cannot do anything in the matter. I would like to know wnether 

there are any otb"r employees, apart from the Secretary 
of State's services, 

in whose case also this disparity exists? 

The Honourable Shri Bo. E. ShanmUkham Ohetty: So far as 
':he officers 

protected by the Sccrcbry of State p.re concerned this ass
urance' was g'ven. 

There is no doubt that there are categories of Officers who ar
e not legally entit-

lEd to this protection and yet because w,' have granted it to th
is class of offi-

cers, we thought that in equity we should give the otpers 
also the same con-

cession, 
Mr. Bo. It. Sldhva: As the disparity still exist", do the Govemment 

intend 

to relllove tha t disparity? 

T'he Honourable Shri Bo. It. Shanmukham Ohetty: Disparity hetween 

"W]lonl? 

Mr. Speaksr: Between the Secretary or State's ~ ice  and others who en-

tered'service before 1931 and those wno entered service after. 

The Honourable Shri Bo. It. Shanmvkham Chetty: It is orily i
n the case 

of old entrants who entered 'service simultaneously with th
ese officers proteQ.o 

ted hy the Secretary 01 State that t,his e.oncession hus been 
granted. The 

qm'sl iOIl does not arise in the case of any other officers at 
alL 

Mr. R. It. Sidhva: Am I to undersbnd that the question of dis
parity does 

not ari8e it', the case of any other employees except in the cas
e of the Secretary 

of State's services:) . 

,!he Honourable Shri Bo. It. Shanmukham Chetty: I am not awar
e of it. 

Mr. R. It. Sidhva: Will the Honourable Mini;;tt'l' look into it? 

Mr. Speaker: He has said alrcHd:' that he is not awarE of i
t. 

8hri V. C. Itesava Rao: Are temporary gOyen1ment servan
ts come under 

these leave rull's:' 

TJle H.onourable Shri R. It. Shanmukham Chetty: There are sp
ec-al leava 

~u e  a ~a e to temporary govnnmellt servants but I mu not aware of t
hem 

J\'st at prest'nt, 

. ~ i H. V. Itamath: Ir, view of the fundame11tal Ghanges that have
 'occur-

red ill the. country after the 15th August 1947, do Gover
nment propose to 

level u!i' or level down the fundamental rules of service for 
the same category 

'<Qr elasc of officem. sa as to make the rules uniform? 
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The Etonour&bltl Soo :8.. K. Shanmukham Ohetty: Barring thi:s co
mmitm8ll' 

that we have made at. the time of the transfer of power ou
r rum has alway. 

been and alwavs will be to keep as far as possible uniform 
conditions withoul 

any disparity. v 

FRESH RECRUITMENT TO ARMED FORCES 

1.212. -Prot. N. G. Ra.nga: Will the Honourable Minister of Defence, be 

pleased tQ. state: 
(a) whether fresh recruitment to the armed forces is being m

ade; 

(b) if so, whether it is for temporary service or permanent se
rvice; and 

{c) whether any preference is being given to ex-servicemen? 

".!:he lIonourable Sa.rd.ar Baldev Singh: (a) Yes. 

{b) For both. 

(c) Yes, if they are otherwise suitable. 

Prof. N. G. J!.anga: What has been the response for the three serv
ices, ... 

army, navy and the air force? 

The Honour&ble S&rdar Baldev 81Dgh: Quite satisfactory. 

IMl'LBMBNTATiON OF DR. PATTABID SITARAMAvYA'S RESOLUTION RE D
BVELOP"'" 

OF NATIONAL MILITIA 

1.213. -Prof. N. G. Ra.nga: (a) Will the Honourable Minister 
of Defence be 

pleased to state what steps have been taken to implement Dr.
 Pattabhi Sitara.. 

mayya's resolution on the development of national militia 
passed in the l&at 

session? 

(b) Is any effort being made to co·ordinate the work of the Pr
ovincial Gat"-

ernments and that of the Government elf India in huilding up 
National Guards, 

Frontier Guards and the National Militia? 

(c) Do the Government of India propose to offer any 1inancial
 assistance lo 

Provincial Governments in this direction? 

'l'h.e Honoura.ble Sardar Baldev Singh: (a) Government have ta
ken steps to 

form a Territorial Force and I hope to announce Government's decisio
n in .. ~ 

next few daYR. This, togtlthElr with the National Cadet Corps, 
will, I trust, go. 

long way t{)wards meeting the ",idhes of the House expressed
 in the COUfse of 

the discussion on Dr. Pattabhi Sitaramayya's Resolution. 

(b) The Territorial Force ailel the Frontier Defelice Corps will 
both be cen-

trally administered and finane-erl, while Civic or Home Guard
s, which are in-

tendeq to help the police in the maintenance of law and order
, are. the respon-

sibility ot the Provincial oYt'1'l1 nent~. The functions of the Central and Pl'G-

vinci"l Forces a1"( distiJlct and require no special coordinatio
n. 

{c) ~o, f'ir. 

Mr. R. K. Sidhva: \ViI! tllP nnounc~ ent be made before the ses8ion is over? 

The Honourable Sardar Baldev Singh:' Y"s, Sir . 

. Prof. N. G. Ranga: Will C:o"ernmf,n( try to "upply the provinc
ial govetnmena 

WIth the nece ~a  equipment and arms that may be needed by them in order 

to equip their side of the forces? ' • 

'l'h.e Honourable Sardar Baldev Singh: That i3 the practice. 
• 

Shri iDes.hbandhu Gupta: May I know ...... 

Mr. Speaker: Order, order. The question hour is ovh. 
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(b) WRITTEN ANSWERS 
POSITION HE LocAL SUPl'LIJIIS AND IMPORT OF QUININE IN INDu 

1214 .• Prof. N. G. Ranga.:(a) Will the Honourable Minister of Health bA 
pleased to state the present position in India in regard to uinine~local F.upplies. 
and imports? 

(b) Wha.t "teps are being taken to build up an adequate reserve stock? 

(c) Are Government taking steps to regulate the production and distributior::. 
oi quinine as between different provinces to ensure timely and adequate sup-
plies to all provinces? , 

The Honourable Rajkumari Amrit Xaur: (a) The averagb annual production 
of quinine in India in the last three years was about 85,000 Ibs. per year. Ap-
Proximately 145,000 1bs. of quinine were import-ed into India during the last tW() 
years. 

(b) There is at present a Central stock of about 120.000 Ibs. of quinine. The 
question of maintaining an adequate reserve is home in mind. 

(c) The existing cinehona plantation, in India nl'e owned mainly oy the G.,-
-.ernments of West Bengal and Madras and they are making every ellod to 
maintain ant! increaHe produ(·t,ioll. , Equitahle distrihution ,of quinine to different 
Provinces is pnsured by the Central Governmellt allotting quotas to different. 
Provinces every year f1Ccording to needs. The quinine produced by the Govern· 
IQ1ents of Madras and West Bengal supplementpd by stocks from (-he Central 
~ e e are distribut-ed to Provincial Governments bn th" basis of the quotus 
bed b.v the Central Government. Supplies of quinine are supplemented by sup-
plies of Mepacrine. 

&.sEABCH FACILITIES FOR LEATHER 1'EollNOLOGY IN CENTRALLY AnllUNISTERlIID 

U NIV1!RSITIES 

1215. ·Shri V. O. ,B:eS&va :aao: (a) Will the Honourable Minister of Educa-
tion he pleased to state whether research facilities are available in the Central-
ly administered universities for leather technology? 

(b) Do Government propose to !?ive any grants for this purpose to other uni;· 
versities? 

(c) Have any students been deputed to foreign universities to study this 
subject? 

The Honoura.ble :Mr. Rail Ahmed ltidwai: (a) Xo, Sir. 

(b) The request of the Universities, if and when "received, will be considered 
on merits .. , 

(c) Yes, four in 1(141)-46 and one in 1946-47. 

MEo RAIDS ON BIlA.RA'l'PUR BORDER 

1216. ·Oh. Ra.nbir Singh: (a) Will the Honourable MinistN of btates 
be pleased to state whether the attention of Government has been drown to a 
press statement of the Administrnt.or of Bha.rntpur Stnte 1'11blisher1 in th, Dak 

itio~ of the Hi".tustan Times dated 6th March, 1948 regardbg t',e Ie~ 

menace on Bharatpur border? . 

,(h) If so,'what st,,,!,s do Government propose to take to check these raids? 

''J.'he Honourable Pandit Jawaharlal N~u  (a) Yes. 

(b) The State authorities in cooperllti:m with Gurgaon District autboriri.,s are 
t&.Jrmg a~ necessary mE>asures to stop these li ~·. 
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I D~ CA.STB CANDIDATES BlilNT ABRoAD FOB STUDI. ON GoVBILNJ1I111'2 
SCIIOLABBBIl'B 

1217. *Shrimati DakaIl&l&Di Velayudllan: Will the Honourable ;Minister 01 
Education be pleased to state: • 

, (a) the number of scheduled caste .candidates sent abroad on (loverllm_ 
tiCholarship from 1937, year by year; 

(b) whether Government invited applicants for:, the sume, every year; 

(0) the reason for the decrease if any, in the niimbel' of candidates sent each 
,ear; - . 

a (d) whether oandidates are sent only for technioal training; and 

(e) if so, whether Government ~ o e to consider the desirability of senel-
ing candidates (soheduled oastes) for other branches of study as well? 

The Bonour&ble JIr. Baa Abm.ed KKl'fti: (a) A statement giving the requind 
information is placed on the table of the House.. The re1erenoe to the ,eM 
1937 is, however, not understood because both the SchediUed Castes Scholar-
ships scheme and the Overseas Scholarships soheme under which Scheduled 
Caste students have been sent abroad came into offect only in 1945. 
(b) and (0). Applications for overs;ms scholarships under the Schednle4l 

Caste Scholarships Scheme were invited only in 1945; no applications have heeD. 
invited sincE' 1946. The decision to discontinue overseas scholarships under this 
1icheme was taken by the Scheduled OBSte Scholarships Board which is entrUl-
ted with full powers to administer the funds provided by the Government of 
India, and which has on it representatives or the Scheduled Castes. 

The reasons which led the Board· to this decision were as follows. In the 
first place, the performance of the Scholars who were selected in 1945 was vary 
disappointing, Bnd the universities abroad, particularly on account of the present 
congestion, are unwilling .to accept students whose attainments are not of tirst 
",lass standard. Secondly. the Overseas Scholarships Scheme which came into 
~ e ation in 1945 also provided for suitable Scheduled Caste students, and the 
Board, therefore, did not comider th"t it was nece ~ .. ry [01.' it to make separate 
'Provision for sending Scheduled caste students abroad. Finallv. the Board felt 
that the benefit to the scheduled castes would be greater if. i;lstead of sending 
.broad a few students of mediocre abilities, a much larger number of. students 
were given scholarships to co let~ their ~ l  in this country_ 

(d) The scholarships a'l\'arcleiJ in 1945 were for technical and also for other 
subjects. 
( e) Does not arise. 

. 
Showing the Number of Sched"led Castes can i ~te  sent Abrond on Government SclrOlar' 

ships from 1937 year by yea •. 

Year 

1937 to 1944 
lDU-45 . 
1"5-46 . 
'1"6-47 . 
:1947-48 . 

Scheduled Castes Ova ........ Schol,,,·. Total 
9'holarships Scheme ships Scheme (intro-
(Introduced in 1944- duoM in 1945-46) 

451 

Does not arise 
Nil 
22 
·Nil 
Xil 

Does not arise 
Does not ariee 

12 
. tl 
tNil 

jf{1 
34 

•. I 
Nil • 

·The policy of ..,n ~ SChduled C".teo lItudents for ~  .. stud; ..... hread under tha 
Schedl.l8d Castes SCholarsblps Schem" was discontinn&i from 1946-47. 

tThe IIoCtuol number of·atudents selected un,]"" the 0 ....... 9a. B'lholarship. Rohe ... ia 19" 
47 and 1947-48 ia 2 and.a re9pO,t;vely a tll~u~  only 1 rro.ft 194~ 4i ~'AI 'ha ..... ilecl 
80 far. The rema.ining 4 are Bwaitinst admission.. 
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DEAlUIESS ALLOWAliCE FOR CENTJI.AL GOVElllWENT l'ENSIONEB
S 

1218. ·Slui Damodar Swa.rup Seth: (e.) Will the Honourable Miai
ster of 

Pinance be pleased to state whether i. is a mct that the Cen
tral Pay 

cOmmission examined the case of pensioners and recomme
nded an increased 

~ount of aid by way of dearness alloWJ.llce and that Govern
ment reject.-Jd this 

recommendation? 

(b) Do Government propose h) reconsider the case of Central
 Government 

pensioners in view of the almormal rise in the cost of living? 

The Honourable Shri R. X. Sha.nmukham Chetty: (",j The Cenkal
 Pay Com-

mission recommended the grant of dea!'llCss allowance to pe
rsons who mSJ 

retire after the 1st January 1947. The Government have no
t accepted tboe 

.recommendation_ j 

(b) Government consider that the e~ent rise in the cost of living is a 

transient phase and do not propose to reopen the question. 

RELEASE OF ALL E:. T. E . .AND E. T. A. PERSONN;EL OPTING FOR PAKI
STAN 

1219. 'Xazi Syed Xarimuddin: (a) Will t,he Honourable Minister of D
efence 

!)e pleared to state whethp.r jt is a fact that the Government 
of India, Ministrs 

o.f Defence, have issued a memorandum that the E.T.E. and E.T
.A. per'!.on-

nEil are not given an option to elect for either India or Pakistan
 and that all 

E.T. Personnel who have expressed a desire to f!O to Pakistan should b
e re-

leased irrespective of whether the Government of Pakistan 
required their ser 

vices or not? 

(b) If so, what are the reasons for adopting such a course? 

(0) Why did Government make a distinction between opting 
out proviSIOn. 

ally or finally? 

'!'he Honourable Sardar Baldev Singh: (a) Yes. 

(b) and (c). The reasons are indicated in part (a) of this questi
on. Govern-

ment dispensed with the services of those who desired to go a
nd serve in Pakis-

tan. It was not the responsibility of this Dominion to asce
rtain whether the 

Pakistan Dominion was or was not in a position to absorb 't
he discharged per-

sonnel. 

RE-EMPLOYMENT OF OUSTED E. T. E. and E. T. A. PERSONNEL 

1220. *Kazi Syed Karimuddin: (a) Will the Honourable M·iniste
r of Defence 

be please.d to state, why the employees who are misted fr',)l
l the F..T .E. aud 

E.T.A. cmmot be re-employed in India? 

(b) Why was every employee in the Ministry of Defence flske
d to e<Kercioc 

his ontion to serve ;n T ndiR or Po kiRtan without ascertaining t
he needs of 

P&kistan? 
. 

The Honourable Sardar Baldev Singh: (3) They will be employed 
to the ex-

tent vacancies nre available. 

(b) Employfes of the Ministry of Deff';:ce as of all other l Iini t '~  d the 

Oentral Government, were asked to eXC'rciRc option in accordan
ce with the direc-

rum given by the Partition Council. 

INDIAN AND FOREIGN Frr.MS ON EXHIBITION IN
 INDIA 

~1 1. *Shri Ram SahAi.: (A\ Will the Honourable Minister of . Info
nnation 

arid O ~a tin  be pleas"d to state the nllmber of film, tbat. are being i ~ 

hlbited in In,lia these day,q? 

.tb) ~  manv of these are Il,aino "",1 bo'" manv foreiSTl? 

'(c) How n~ film; a~e been nil"",,,,] 'T1uhlif'ity' u ~ this time? 
"'.,.-
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Cd) Which films have been declared unsuitable for exhibition to minor boys 
and girls?" 

'l'b.9 Honourable Pandit Jawaharlal :NehrU: (a) to (c). I regret ~att e in· 
::fotmation is not readily available and the time and labour required to collect it 
will not be commensurate with its utility. . 

(d) None since no such powers exist under the pres6Ilt Cinematograph Act. 

MnnsTRY OF HOME \FFAlRS COMMUNIQUE ON R OO Dl NDA ION '~ OF 
PAY COMMISSION RE PERSONS WHO OPTED FOB PAXISTAN -

l.222. *Giani Gurmukh Singh Musa!ar: (a) Will the Honourable Minister of 
Home Affairs be pleased to refer to the Government of India Commllniqw; 
dated Z7th November, 1947, directing all clepartments not to give ef!ect. to ~ c 

recommendations of the Pay Commission in the case of people whi), (i) opted 
for Pak'stan; and (ii) who were not in service on the 15th August, 1947, under 
the Goveniment of India, and state whether ~  means. have been devised-to 
implement the recommendations of the Pay Commission in tl;!ecase of those non-
~u li  who opted for Pakistan, but before 15th August, 1947, finally expreSd-
edtbeir desire to serve under the Government of India but were nQt t~ enDa.c  

by the Government of India and were relieved of their services under the GOY' 
ernment of Pakistan? 

(b) If the anBwer to part (9) above be in:the negative, why were steps Il~ 
faken in this connection? 

(c) Do Government propose to look into the matMr? 

The Honourable Pandit Jawaharlal Nehru: (a) No case of non-Muslim Govern-
~ Ilt servant who changed his option in fa'\"our of India before the 15th Ang1\st 
still being unemployed has COme to the notice of ~ e en . -

(b) and (c). Do noli arise. 

EXPENDITURE ON MR. CoMPTON MACKENZIE rOB WlIl'l'DfG hmu's ACIBllI:VEMDT' 
IN WOli.LD W.AB n 

lD3. *Sbri LaJnr.bmjllarayan Sabu: (a) Will the Honourable :Minister of 
Defence be pleased to state whether it is a fact that one Compton MackenZie, 
8 British novelist, had been commissioned by the old Government of India to 
write an account of India's achievements in World War n? 
(b) Are Government even now keeping him on the contrallt? 

• (c) What are the facilities he has enjoyed so far in doing his wor%? 

(d) What did he do on the last occasion when he visited Inelia? 

(e) How· much money has been allotted to him as expenses and as remune-
ration? 

The ono~ le Sa.rdar Baldev Singh: (a; and (b). Yes. 

(c) He was given access to all infonnation and documl'nts necessary t,) the 
writing of a popular histOry of India's war effort and provided fscilities f!>r jour-
neys to industrial centres in India and to tbe vanous batt.le-field's wbere Indim, 
troops had fought and distinguished themselves. * 
(d) He was engaged in collecting material for the o~ . • 

(e) GovElniJ:nen1;'s financial co ~it ent  in tbis Mnnection ~ e limited to. 
P.ying M;r. Mac ~e'  travelling and bIting expenses. The total amOtUlt l'a~ 
is Rs. 21,000. . ,,' •• '. 
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AOREE)ll!:Xl' WiTH HCLERS OF ::il'Al'ES FORMIl\(j CXWXS 

1224. '''Shrt Kishori :Mohan Tripathi: W iii the Honourable ;11inister of ~tate  

.be pleased to IllY on the table of the House a statement giving the broad out-
lines of thEl. agreemellt arrived at by thcrulers of such states as have united-to 
form themselves into unions? 

The Honourable Pandit Jawa.b.arlal Nehru: The broad outlines of the agree-
Utdlt ':r': eClltu: neJ ill it statement piaeeJ on the tabl¥f the House. 

Statefnenr 

The Covena.nt entered into by the Rulers Jor the formation of a United State proVldea 
:1or-

1. The complete merger and integration of the territories of all the covenanting State 
'ini9 one Stata with " common execntive, legiolatul'e and judiciary. 

2. A. Council of Rule .. of the covenanting States. 

3. A Presidium consisting of 2 to 5 members each of whom shall be.. Ruler of the 
. COV8D8DtiDg State o.nd not 1_ than 21 years age. 

4. The election by the Council of Rulers of one of the members of 'the Presidium to be 
the President .. nd another to be the Vice-President of the Presidium. The President. 
80 elected is the Raj Pramukh of the United State. 

5. The Raj Pro.mukh and Vice-President of the Presidinm hold office for .. term of 5 
years from the date on which they enter on the duties of their office. 

6. The Raj Pramukh is entitled to draw from the revenues of the United State o. certain 
-sum in order that he mo., be enabled to discharge conveniently and with dignity the dnti .. 
. -of his office. • 7. A Conncil of Ministers chosen by the Raj Pramukh to aid and advise him in the 
-exercise of his functions. 

8. Subject to the provision. of the Covenant and of the constitution to be framed there 
under, the executive lluthority of the United State shall be exercised by the Raj Pramukh 
·either directly or through officers subordinate to them. 

9. The military forces of each. covenanting State become the military forces of the 
Unitf'-d ~ lte. Subjed, to any directions or instructions tha.t may from time to time be 
given by the (',-overnment of India in t·hi. hehalf, the authority to raise, maintain, and 
.. dminister the military fore .. of the United State vests exclusively ill the Raj Pramukh. 
10. As soon as practicable a Constituent Assembly elected on the basis of approximately 

.one representative for one l&kh of population, is W be summoned to frame a. Constitution 
for the United State within the framework of the Covenant and the Constitution of Indio. 
and providing for a government responsihle to the Le!Vslature. 

11. The Agreement also gua.rant.ees the payment of a certain fixed amount as privy 
purse to each Ruler of the -rovenant.ing Sta.tes and oondinuance of all personal privileges 
-enjoyed by him and the members of his family immediately before August 15, 1947. 

c 

SPEC!.\,. (jRAX'I'S TO C.P. AXn ORIRSA DEVELOPMEXT OF P,ACKW<r.D AREAS IN 
CHATTIRGI{H AND ORI R~ STATES 

1225. *Shri Kishor1 :Mohan Tripathi: In) Will flip Honourable Minister of 
~ illnnce he. pleased t.o state whether, in view of t1l(' f,\d fliat the responsibility 
of arlminish-ntion of the ~atti at  and Orissa St-ates primarily vests in the 
GovE'rnment of India. they have made any sppeia1 provision in the ensuing 
ye,\J"s bndg-et for .. developing these hl\ekward nr,'ns? 

(b) If not, do GO\'ernment' 1''''1'05<' to can siner the desirabilitv of giving 
sP'\finl gmnt,; t" tht' ('pntra1 Provinces and Orissa for the snecmc 'purpose re-
fel,!'e,] tn in part (n) nboy!'? . 

The Bon..ourable Shri ,R. X. Shanmukham Chetty: (a) The presumption of 
the HOnOlll',\u1t' :\femb"r t.hat H,e r,,>'ponsibilitv of administration of t.hese 
·.-States vpst" in the G"".-ernment of Tnilifl is not ·correct. .The pORit-ion is thllt 
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the Rulers have handed over all authority and jurisJ.i<Jti),.l t{) the Cfutral 
Governmen.t and the latter have delegated powers to t ~ .. Provineial Govern-
ments unclel' the t~a Provincial J u i i~on Act of 1947 t{) administer the 
States in regard to the .subjects included in the Provincial 1l?d. onc~ ~nt 
lists; in effec.t these territories have become part of the PrOVlllClIlJ territorIes 
for purpose>; of-administration and development. 

No special provision has' been,mllde in the ensning -year's budget ·for deve-
loving these particular areas, but the Provincial Governments concerned ~ilI 
doubtless take into consideration the necessities/of these areas in fopnulabng 
their e elo ~nt plans. 

(b) For the reasons given in the reply to (a) the question of making any .. 
special grant does not arise. 

INFORMATION OF MASS \VELFARE ACTIVITIES TO ReRAL AUEA8 IN IKDlA 

1226. *Shri Kishori Mohan Tripat.hi: (a) Will the Honourable Minister of In-
formation and Broadcasting be pleased to state whether Government are aware 
that l'l'aetically no information of their II1ass-welfare ac .i iti ~ reaches the rural 
areas in India? 

(b) If so, how do 'Government propose to remove this short-coming? 

The Honourable Pandit Jawaharlal Nehru: (a) and (b). As the Honourable 
~le e .' is aware Government's publicity activities which ean reach the rural 
areas are j'l'imarily those through the All In-lia Radio, ~ l new organisation 
caller1 ] udian Films press releases, and thE: publication c)f books, pbriodicals 
and pamphlets. The range of these actvities is necessnrily limited by the Hvaq-
ability of the necessary facilities for receiving the wireless broadcasts, for hav-
ing hlle necessaary arrangements £01' screening the films and by the existing stan-
dards of literacy and -the number of libraries extent. Provincial Governments 
are largely respomible for publicity in rural areas. Gowrnment are fully alive 
to the need for adequate publicity in such areas. 

SUPPLY OF UNEATABLE TINNED FOOD TO 2ND MAHAll BATT.\LIO"I 8TATION IN DEI_HI 

.1227. *Dr. P. S. Deshmukh: (a) WiU the lIonoourarble. Minister of Defence 
be pleased -to .state whether it is a fact that the 2nd Mahar Battalion is at pre-
se.nt stationed at Delhi Cantonment? 

(b) What ration is being given to them here? 

(e) Is it a fact that they are often given war rations containing tinned 
articles of fond packed in 1945? 

(d) Are Government aware that these. articles have.been spoilt. ana are un· 
eatable? 

(e) Do Government propose t{) enquire into the mattter? 

The Honoutable SardM Baldev Singh: (a) Yes. 

(b) The normal 1. T. scale of rations is beiJ)g given, consisting, among other,; 
of Attn. Dal, Ghee, and Milk. . 

(c) No. Normally LT. Scale of rations is issued and only occlIsionaJ\y ti'!med 
rntions are given. . , 

{d) Nothing that is spoilt "Or uneatable is ever iElSued to, troops. 
are examined.. before issue, by the Military Food Laborary and are 
if declared fit. -

(e) Does not arise. 

. , 
All ation~ 

issued only 
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MILrrABY DAIBlEB STILL FUNOTIONING IN INDIA. 

1228. '"Dr. P. S. Deab.mukh: (a) Will the Honourable M;inister' oi Defilllce 
be pleased to state how many military dairies arf, still functioning? 

(b) What is the amo\lnt of milk and other products produced by each pet_ 
month? 

(c) Do any of these dairies manufacture butter 'and cheese? 

(d) If so, how much do they pro-iuce per month? 

(e) Are these articles sold'to the civil population? 

(f) Has the anufactu ~ of any milk products been stopP.!ld since the ter-
mination of war? 

(g) Have the British or Americans taken' away or sold any machinery that 
was used in dairies beforp,? 

(h) Is it a fact that the Americans hod set up machinery for f\rtieles to be 
tinned? 

(i) Are aU these arrangements intact or have they been discontinued? 

(j) If so, how many there were and how many have been discontinued? 

The HOMura.ble Sardar Baldev Singh: (a) 25. 

(b) and (d). I luy a statement on ~De table of the House. 

(e) Butter is manufactured in all the dairies, but not cheese. 

(e) Yes, if and when there is any surplus after the demands C'f the Army 
have been met. 

\f) No. 

(g) 1\0, not from allY dairies under the Military Farm Department. 

(h) Goyernment have no such information. 

(i) and ~ Do !lot arise. 

Sl<Itement 

N"me of Farm Milk Butter Cream 
lb •. lb •. lb •. 

1. Agra 106,743 1,443 177 
2. Allahabad 58,781 1,271 74 
8. Ambnla. 197,186 2,408 326 
4. BareiJly 54,878 685  725 
5. Dehr" Dun 215,344 2,861 904 
6. Ferozepof€l '. 155,757 2,180 
. 7. Jha.nsi 56,317 892 141 
8. Julluoihr 

;,:, 
179.175 1,880 212 

9. Klillpore 61,188 1,909 122 
lO. Kosauli 14,067 1,080 91 
11. Lt.olUlOw 194,316 4,409 395 
12. l\f.",rut 448,448 4,894 787 
13. Na.mkOl.TI . 168,905 1,600 220 
14. l'anaga.rh . 33,582 404 15 
15. Pathankote 122,166 1,034 66 

1. "TeUington 17,641 39 33 
2. Jubbulpare 176,208 943 324 
3. MhO"\' ,. 57,803 303 48 
:l4. i\.atni 58,568 161 32 
5. Belgaum 34,566 320 37 
6. Abmeduagar 55,482 429 69 
7. Deole.li lQ6,945 4,285 623 
8. Kl.lyan 1 ,~1  5,035 352 
9. Klrkee 4115,313 4,306 1,364 
lQ. Banga10re 200,444 577 

Ghee 
lb •• 

43 

61 

3:399 
444 
·330 

684 

1,072 
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P.A.lHLLEL PEOPLES' GoVERNMENT IN FABIDKOT AND NABHA STATES 

1229. *Oh. Ra.nbir Singh: (a) Will the Honoura9le ;Minister of H.tates 
be pleased to state whether it is a mct that parallel Governments have been Bet 
up in Faridkot and Nabha 8.tates to fight the present rule of these States? 
(b) Is it also a fact that the peoples Governments in both the States have 

captured large tracts and made captives the State Government servonts? 

(c) Is it also a fact that lat,hi charges have been resorted to, which resulted 
in many casualties and wounded hundreds of people, Py the· Police of the various 
states? ' 

(d) Is it also a fact that tbere is great danger for maintenance of peace and 
order in the states? 

(e) If so, what steps do Government propose to take to maintain peace and 
order in the states mentioned above 7 

The Honourable Pandit J'awaharlal Nehru: (a) and (b). The State COll:.:ress 
in these two States launched a satyagraha movement for the grant of responsible 
Government. Government have no infonnation whether a parallel Government 
was set np, but through the mediation of the States Ministry the movement has 
beGll called off and the States have released Praja MandaI leaders and c':rtain 
State officials ",·ho were suspected by the State aut o~ti~ of sympathy with the 
Praja MandaI movement. 

(c) There were reports of lathi charge in Faridkot, and. a number of people 
suffered injuries. Government have no information whether the Nabha Sta.te 
authorities resorted to lathi charge. 

(d) As a lesult of the appeals issued by the Honourable Minister for l:ltnt.'s 
and the President of the All India States Peoples Conferenoe the movemont has 
been called off and reports indicate that for the time being there is no tl e~t 
t.o law and order. -

(e) Does rlot arise. 

TEARING AND BURNING OF INDIAN NATIONAL FLAG IN PATlALA 

1230, *Ch, Ranbir Singh:, (a) Will the Honourable Minister of States 
be pleased to state whether it is a fact that on the 29th February, 1948, thl" 
Indian Union flags were torn into pieces ancl burnt in Patiala proper? 

(b) If so, do Government propose to rec;uest the State Government to take 
act'on against those who were responsible for it? 

The' Honourable Pandit Jawaharlal Nehru: (a) Hnd (b). Government have 
no information. 

PROTEST DBMONSTBATION OF JAT KiSANS OF BHARATPUR STATE AT INAUGURATION 
• OF MATSYA STATE UNION . 

1231. *Oh. R&.nbir Singh: (a) Will the onou ~ le M'inister of Statf's 
be pleased to state whether the attention of Government a~ been drawn to the 
news item published in the State8man dated the 18th March, 1948, regard-
ing the protest demonstration of the Kisans (Illostly Jats) of Bharatpur Stat!> 
on the occasion of the inauguration of Matsya State, for the inclusion of their 
representative in the interim cabinet of the Union? • 

(b) It so, what steps do Government propose to take in this resped? 

The Honourable l"andit J'awaharlal Nehru: (a) Yell. 

(b) The matter is for the B,aj Prsmukh and the Interipl Cabinet of: the 
Matsya Union to decide.' 

• 
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PullLICATION OF ORISSA STATES R~R  INVENTORIES OF PRIvATE EnOPERTIES 

1232. ·Shri Yudhlstlilr Misra: Will the Honourable Minister of States 
lie pleased to stu le whether the Rulul's uf the Orissa ~tate  have suhmitted tn-
ventorie.s of their private properties and if so, do Government propose to ask 
the Government of Orissa to publish them for the information of the people of 
the Orissa States? 

The Honourable Pa.ndit Jawaharlal Nehru: The Rulers of Orissa States have 
submitted inventories of their. private properties and these are still under exami-
nation. . 

Sm:FTING OJ!' INDUSTRIAL AREA FROM NAJAl'GARH ROAD DELHI IN VIEW OF PuBLIC 

HEALTH 

1233. ·Gia.ni Gurmukh Singh Musafar: (a) Will the Honourable Minist€r 
of Health be pleased to state whether it is a fact that in the committee mp,eting 
beld to consider the pl&n of . Greater Delhi', an objection has been raised 
regarding the location of the industrial area on the Nujafgarh Road, Delhi? 

(;,) In view of the strollg objections troll! the heafl.ll lJOillt of view, do Gov-
. ernment propose to conaider the question of 8hittillg the illdustrial area to some 
other distant place? If npt, why not? ' 

(c) If the reply to P'llJ"t tb) above be. in t.Le lleg!lL1Ve, do Uovethlhellt propose 
to constitute Ii· COllllllHW" uf llelilLh "xl,efLs to tlxallline LLttl question whether the 
present location of the 'industrial area will not be injurious t{) the citizens of 
Delhi? . 

The Honourable Rajkumari Amrit. Kaur: (a) It is understood that a~ a 
meeting convened by the Chief Engineer, Central public Works Departmellt, 
to discuss a sketch plan prepared by his Department for the expansion ')f Delhi, 
tll(' opinion was expressed by some that the location of the Industrial Area at 
Najafgarh JWad was unsuitable. 

(b) and (c). The scheme oj the Delhi Improvement Trust for the locqtion 
of an industrial area at Najafgarh Road was sanctioned in 1940 and no objection 
to the location' of the Industrial 'Area in this locality on grounds of health was 
raised -at any stage. I shall, however, look into the question as to whether 
there is any objection to the location of an industrial area in this locality from 
the point of view of health. 

CONSTRUCTION OF NEW AERoDROMES llY HYDERABAD STATE WITHOUT CONSENT OF 

GoVERNMENT . OF INDIA. 

12M. *Dr. B. V. Keskar: (a) Will the Honourable Minister of States be 
pleased to state wheth,er it is II fact that the Government of Hyderabad lire 
constru{'ting new aerodromes without consulting the Government of India? 
(b) Are the Government of Hyderabad permitted to do so under ~ e Stand-

still Agreement? 

The B;onourable Pa.ndit. Jawaharlal NehrU: (a) The Goverwnent 'If India 
bave recejved a/report that the Hydenbad Government are constructing an 
aerodrome near the Madras borper. 

(b) This is one of the matters arising out cif the .Standstill .\greement, 
whi,ch is now under discussion between thl' Government of India 'lond His Ex-
alted Highness the Nizam's Government . 

• STA.TEfj ThSUDiG STAMPS ·AND XXEPING THEm OWN POST OFl!'ICES CONTRABY TO INS 

• TRUlIENT OJ' AOOESSION 

l235, *Dr. B. V .. J[eakll: (Il) Will the Honourable l'vIinister of States be 
IAa~,e  to state whether it is a fact that t ou~  P'lsts and Telegraphs are a 
centl'Bl subject and' are recognised as such in the Instrument of Accession, they 
are under the control of the Sta.te authorities in a number of States? 
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~ (b) Is it a fact that cont.rary to the Instrument ot A<Joession, a number of 
Stat.es are still permittE'd to issue their own postage stamps and have their 
own' Post Offices? 

(c) What are the States which cvutrvl their own u~t an,l Telegraph Offices 
and those which issue their own stamps? 

(d) What steps do Government propose to take to b!ing an Pu.t·und Tele-
w-aph Offices under the control of the Government of India? 

The Honourable Pandit JawaharlaJ. Nehru:" (a) and (b). The ConsW,ut:onal 
eHect of accession on Posts and Telegnphs is that the Dominion Le il l~tu e 

has aequired authority to make laws for the States in regard to these :uattQn. 
Under. the Standstill Agreement, which the States have executed, all 'lrrange-
ments in force prior to the 15th August: 1947 continue till the arrangements 
are superseded either by fres-h agreements or by Dominion Legisluti.:m. 

(c) A statement giving this information is placed on the table. 

(d) The whole position regatding postal arraugements in Indian t,~te  U1 

der the Instrument of Accession is under examination. 

Statement 

L States whieh have their own Post Office •. 

1. *Travancore. 

2. *Cochin. 

3. *Hyderabad. 

4. t Pati .. l ... 

5. tNabha. 

-6. t Chamoo. 

7. tJind. 

8. !tMewar. 

9. *Barwani. 

10. * Kishangarh. 

11. *Jaipur. 

12. *Shahpura. 

13_ tGwalior. 

14. *Morvi. 

15. 'Idar. 

16. *Rajkot. 

17. • J unaga-dh. 

18. *Orchha. 

19. *Charkhari. 

II. States which have theh-own 'relegraph Systems. 

1. Jammu and Kashmir. 

2. Tehri a ~'iil. 

*These States issue their own Stamps. 

• 

tThese State. nse "Indian postage stamps overp=inted with the na~ of the State .• 
~ i  State collects postage in cash. 



SHORT NOTICE QUESTIONS ,AND AN.SWE;B,S 

ILL TREATlIfBNT BY THE SEOUBITY STAFF 011' A. CLliIB.K OF M. E. DmEOTOBATE WHO 
IS ALSO THE OBGANISING SECRET,AIIY OF ARMED :FOBCES IfEADQUARTERS 

TEMPORA,RY EMPLOYEES UNION FOR DISTRIBUTING HA.."fDBILLS l"on 

EMPLOYEES CONnJRENCE." 

Prot. Shibban Lal S&ksena: (a) Will the :S:onourable :Minister of Defence 
be pleased to state. whether the attentbn of .Government has been drawr, to 
the far.t that a clerk of the ;M,E. Directorate, Anny Headquarters and OrGani. 
sing Secretary of the Armed Forces Headquarters Temporary ;Employees Union 
was stopped by a member of the SectIrity staff of the Armed Fortles Ht!Ed-
quarters at 9-30 A.X. on 17th -March 1948, while distributing handbills about 
the Central Government Employees Conference which was held in Mazdoor 
Park, New Delhi, on 20th and 21st March, 1948 under the Presidentship of Pro--
fessor K. T, Shah and which was inaugurated by Mr. Ananthasayanam Ayy:m-
gar, M.C.A., and was taken to the Security Officer who abused him :or Jis-
tributing the pamphlets and got him manhandled and beaten by Cpal'1'8ssis 
and sentries in his office and had him lr.cked up in the Quarter Guard Room 
in 'K' Block in the Secretariat till 5 P.M. on 17th March 1948? 

(b) Have Government made any inquiries in the 'matter und if so, what 
action do Government propose to take to prevent such incidents in future? 
'!'he ,Honourable Sard&r Baldev SiDgh: (a) and (b). A summary . n u '~' 

was held into th'l incident l'8ferred to by the Honourable Member, the result 
of which is ,to suggest: 

(i) that the clerk was distributing leaflets during office hours on the lith 
March, and was, therefore, doing something that was wr':)1lg and' 
calls for dii;ciplinary action; . 

(ii) that he was called upon to desist from distributing these leaflet~  

and that he refused to do so; 

(iii)'\hat his refusal a.ppears to 11a\'e been couched in words wlJich Wel'.1 
probably offensive and prov,)cative; " 

(iv) that the Security Officer ordered the clerk's detention until such 
time as he (the clerlt) was in a mood to speak and;behave ill It 
reasonable manner; 

(v) that tlie ~le '  refusal to be allowed to be led from the room fIJI" 
detention resulted in the Security Officer ordering his bodily re-
moval and his subsequent detention until after 5 in the evening. 

It was evident that the matter required further and fuller investigutio:J, 
and I have accordingly directed that a ,J"tailed enquiry, which will includ" tJie 
examination of independent witnesses, should be held with a view to :1etel'mi-
ning which of those concerned, have been at, fault. uit a l~ disciplinary 0.1' 
other action will be taken against all ~ o e who are found to have conduded 
themselves in a manner which calls for such action. 

In the mean-time, I should like to express my sincere regret at the occur-
rence of an incident of this nature in the Defence Ministry. 

Prot. Shibban Lal S&ksena: While thanking the Honourable Minister for 
the regret expressed 'and accepting it, Play I ask to be told whether the c e ~ 
c<JDilerned was distributing the handbills at'"9-30 A.M. and whether it is not 
a faat that his duty began only at 10 A.M.? 
'!'he lIIonoarable Sarda.r B&ldev-SiDgh: According to the information· avail-

able the clerk was distributing leaflets during cffiae hours, 

Prot l ~ LaI S&kaena: Is it not a fact that the officers themselves 
a ~ admitted that he diD. it before his d,uty began? . • '3190, 
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Mr. Speaker: Order, order. As a ~ e en i e enquiry is going to ~ uu' 
dertaken, it will not serve any useful purpose discussiug the fHcts as to what 
happened. It may perhtlps prejudice the enquiry one way or the other. 

Shri H. V. Xa.m&th: Will the report or the enquiry be a secret documeut? 
The Honourable Sardar Baldev Singh: It is very difficult to say. But the 

e~ult of the enquiry will certainly be f('und. 

Shri B. V. Itamath: Will the matter be placed before the Standing Com-
mittee for the Ministry of Defence? . 

The Honourable Sardar Baldev Singh: This is too small a matter fo,' the 
Standing Committ-ee to consider. 

Prof. Shibban La! Sa.kSena: Is it a facj; that the officer who put the clerk 
iIJ the Quarter Guard Room was not the officer under whom that official 'a~ 

working, and when the clerk requested that be might be taken before his own 
I)fficer. the officer abused even that offioer? 

Mr. Speaker: Order, order. I do not think any other qU8stiou shou!d be 
pt'rmitted on ihis as we are going into ddails; and' as I ~ai . it may prejt,iEee 
the enquiry either way. 

HARASSMENT Al'W \!OLESTATlON oW HINDU WOMEN AT CUSTOMS BA;RRlERS . . . 
BETWEEN A ~RN PAKISTAN AND WEst BENGAL 

. Shrimati Renuka. RaY::ia Will t!'le Honourable Minister of Relief aud 
Rehabilitation be pleased to . te whether it is a fact that Hindu wome'l !1I'e 
being subjected to harassm· 't and molestation in increasing numbers at Lbe 
Customs barriers between Ea.stern Pakistan and West Bengal? 

(b) If so, have Governmeut approached the authorities in Pakistan about. 
having women at the Customs barriers for search? If so, with what result? 

The Honourable Shri It. C. Neogy: (n) RE:ports have been received of har-
assing searches by Officers of Eastern Pak'stan and others· at various points 
of transit between Eastern Pakistan and surrounding territories of the 10'h,'n 
Union. 

(b) This and allied matters will be d;Rcussed at the Inter-Dominion Confer-
ence i~  wili be held in Calcutta next week. 

Pandit Lakshmi Itanta Maitra: Is the Honourable Minister aware tLat since 
the recent visit of the Chief of the al~i tan State to East Bengal there has 
been a sudden deterioration in the situation so much so that not only the 1l131e 
folk but the women folk of the Hindu Community are undergoing humiliation 
and harassment at the points of transit throughout the borders beawelln Eilottl.'!1 
Pakistan aIld Western Bengal? 

Thll Honourable  Shri It. C. Neogy: I am quite aware of the situaj,ion that 
prevails at t ~ moment in Eastern Pakistan, but I am not prepared i<) S'l;l' 
<that it has ne:,·ssarily anything to do with the recent visit of the ~a  (Jf the 
Pakistan G(\\-"mment to that place. 

Pandit Lakshmi ltanta M&itra: Is it not a fact that very  recently Reveral 
girl a u te~ of the Calcutta University whq had been proceeding (0 al.~tltt'l 

to at,tend the Convocation to receive their degrees and diplomas were '!;ub-
jt'cted to all !nanner of harassment at Chandpur railway station, and that they 
were stripped of all their belongings and compelled to go back to t.heir rtatiw 
town with considerable difficulty? 

'i'he Honourable Shri It. C. Neogy:· 1 have "Seen such reports. - • 
Pandit Lakshmi ltanta X&itra: Is he also aware .......................... . 

1Ilr. Speaker;' Is he referring to any report of any <1ther incident' 

Pandit Lakshmi ltanta ][attn: I Elm referring to this particular 'J1t.3gury 
of incidents. 



3192 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [5TH APRIL 1946 

:Mr. Speaker: The point of ;nquiry ic~ the Honourable. ~e e  a~e, 
namely, whether there is a necessary connectIOn between the VISit of the Chief 
of the Pakistan Government and this incident, has already been answered by 
thp Honourable Minister, who has said that he is not prepared to admit thH. 
It is a matter of inference. 
Pandit Lakshmi Kanta )[aitra: I am not referring to that part at all. I. 

am askinu whether it is not a fact that in the name of searches under thl' 
Customs ~e ulation , aU' manner of humiliatm,g tre?'tment is at the. momeut 
being meted out to the Hindu women in collUSIOn WIth 0;-a.t the connivance ?f 
the Police by the Muslim ea~ue National Guards.. ThiS IS a new fea~u ~ I.n 
the situation. If it is due to anv adventitious cause I want to know; If It IS 
•  a natural outcome of their policY, I have no quarrel.. I :vant. to no~ ~e
ther it is a fact that. suddenly there has been a deterIOratIOn III the situatIOn 
t~ such an extent that the Hindu women particularly are now subjected t) an 
manner of humiliation and .molestation at the hands of the Muslim ~ationnl 
Guards. and in some cases with the direct assistance of the agents of the Pakis-
tan ~ e n ent  

The Honourable Shri X. O. Neogy: As I have said, I have seen such lep,')rts 
and I deprecate any further discussion of the merits of these controversial mat-
t .. l"fo in view of the 1orthcoming Inter-Dominion Conference where we hope to 
discuss all these various points, 

Shrl Kih.ir Lai. Chattopadhyay: May I know what is the source of infor-
mation of the Government of India-is· it the Government of West B'lligal. or 
the newspapers? 

'!'he :a;onourable Shri X. C. Neogy; We get reports from the Government of 
West Bengal from time to time, apart from getting,  say, individual communi-
cations from different sources. which are sometimes addressed to me peBonally, 
s'lmetimes to o ~ n ent, Then again, there are the newspapers which give 
ns detailed reports'though I.must say that tbe Delhi newspapers do not seem to 
be milch intei e~te  in what is going on :Il Eastern Pakistan. 
'Pandit Lakshmi Xanta )[aitra: Has the Honourable M:inister 'received a1ho 

~, e entation  in this respect from the Minorities Welfare Committee in E,,'C-
tern Pakisfan? 

The Honourabie Shri K. C. Neogy: Yes. 

Pandit L&kShmi Xanta Maitra: Abollt the cases of the category ~o wDieh 
have referred? . 

The Honourable Shri K. C. Neogy: Yes, and from other Associations., 

Pandit Lakshmi Kanta Maitra: Do I take it thnt the Honourable Minister 
is going to impress on the authorities l.f Pakistan the next time be meets them 
that this thing mllst be put a stop to? 

The HOLourable Shri X. C. Neogy: We are going to Calcutta to discuss these 
matkrs, and my l'[onoUTuble friend may depend upon me for doing the best 
that is possible iT; t.he circumstances.' . 

Sftrimati Renuka Ra.y: In view 'of the increasing number of such cases which 
the Honourable Minister has acknowledged, are the Government of Tndia ,md 
the Gtvernment of \Vest Ber..gal collecting stat.istical data' of all such CHSCS 
which can be placed at the Inter-Dominion Conference; and if not, will he kind-
13; see that <;t is done? • 

, The Honourable Shri K. C. Neogy: The Honou!-,qble Indv member would ~ea
l~ nt it.i? ~at e  diffi<;nlt for the Central Government to arrange for a colle(lc 
tlOn of statlstlcal data of this kind. But we have addressed the Provincial 
Governtoent to help U3 in this matter as far as is possible in the short time at 
our disposal. '  . 
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Pandit La.kshmi Xanta Jl&l.tra: Would the Ron.ourable ~ini te  all.ow per-
>lDnS and .oi'ganizati.ons to make representatiDns tDhim when he sits in the 
DDminiDn C.onference? 

The HOIIOUra.ble Shri. X. O. lf8QgJ: Representations certainly can bEl 'nade to 
me, but. nDt while I am actul/olly sitting in the CDnference. 

Pandit La.kshmi )[ante. Jbitra: I wDuld request my HDnDurable friend nDt to 
depy the peDple ~i1 DppDrtunity, and I wDuld like to knDw whether he wDuld re-
3elve the'representatiDns BefDre the C.onference meets. 

The Honourable Shri X. O. Keogy: 1; hDpe to be there a few days before the 
CDnference starts, and I shall not he .sparing mYRe'f any trDuble. ,I shall he 
persDnally gDing about and visiting the ca ~ and .other places in .order to 
acquaint myself with the situatiDn at first hand. 

SrrLH. V. Kamath: Have any repDrts bElen received .of similar harassment 
of Hindu w.omen at the barrier between India and Western Pakistan? 

The Honourable Shri X. O. lfeogy: 'I'hat does n.ot seem to arise .out of this 
questi.on. But I cannot definitely recollect any allegati.ons·.of the gravity of 
this type having-been received from t.hat side .of late. 

Shri Deshbandhu Gupta: Have any c.omplaints been recived frDm the 
Deputy .High CDmmissiDner for India in Karachi of . similar harassment and 
molestatiDn .of w.omen refugees coming frDm Sind? 

The Honourable Shri X. O. Keogy: S.ometime ag.o, yes. 

Shri Deahbandhu Gupta: Has any >l.ctiDn been taken .on same"tmd if ~O, with 
what result? 

The Honourable Shri X. C. lfeogy: I am afraid my Hon.ourable friend will 
ill.we t.o give me nDtice .of this question. .  . 

Prof. Shibban Lal Sakaena: Is the HonDurable Minister aware thai; snch 
incidents were brDught t.o his n.otice in the Assembly before but with 110 result? 

The HODOUrable Shri X. C. Heogy: W" a ~ lodged protestg with the P"ki;;-
tan GDvernmflnt. • 

Prol. Shibban Lal Sakaeaa: Ha& there been any effect? 

The Honourable Shri X. C. Heagy: Judging frDm the reports tha,t continue 
to pour in, it dDes nDt.seem 'that 'Our protests have be:n .of mucb use_ 

Mr. Spea.ker: Order . .ordeT. I think it is nD use pursuing this atte~. Wr,,,, 
have very often pursued these mattets .on these lines-not this pariicu'ar ques-
tion, but representations to Pakistan. We need nDt gD into it any furth",.'. 

REFERENCE .oF GODHR.\ R'Ol'iNQ TO U. N-. O. IIY PAKISTAX 

Saiyid Jatar Imam:' (a) Will the Dno~ a let e Prime Minister be 
pleased to state whether th", attentiDn .of Government has been dl'awn to the 
repDrt'oof the reference iIo Unite c) Nati.ons Organisatioa by the GoyernmeJ!t of 
Pakistan .of the riot in Godhra, BDmbay Province? .  . . . . 
(b) D.o' Government propDse t<> make a full statement on the ·facts . .of th.r 

riot? • 

The Honourable Pandit Jaw8harlal lfebrU: (a) The:e have beel).reports 
ab.out such a reference in the Press but Government hay. nDt received: any· 
.official intimation to this effect. 
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(b) The attention of the Honourable Members is invited to a detailed state-
ment made by the Home )\!Iinister of the Bombay Province in the Bo:nbay 
Legislative Assembly on the 29th March, 1948. 'rhere is nothlng that I have to 
add to that statement. The situation in Godhra became tense sometimll "go, 
as B result of a procession that was taken out by some refugees. Duri:;t' the 
process'on a flag on a dargah was pulled down. Action was taken against .the 
persons concerned and some people were prosecuted. The immediate causc of 
the trouhle was the stabbing of a. Hindu refugee in a Muslim locality on 25th 
March. Soon after anoth.er refugee having a shop in a Muslim locality was 
murdered in his shop and this was followed by the stabbing of two other per: 
sons. The police who tried to intervene were also attacked resulting in s,,,erf' 
injuries to two policemen. Energetic measures, including resort t-o firing. were 
immediately taken by the police fl-nd these resulted in two civilians being kill",} 
Troops were also rushed to the town 1hat very day. On the next dny. 26th 
March, a number of refugees, excited loy the events of tii8 previous day, .:tt'lck-
ed some Muslims. The situation was, . however, brought under .Jontrol that 
very day. The casualties reported are 16 killed and 25 injured, includi'1g t o~e 

killed and injured as a result of firing hy the police. A large nnmber of al'rests 
have been made. On the same day two houses evacuated by Muslims in a 
Muslim locality were set on fire. The fire could not be. put out qu'ckly as the 
only fire engine possessed hy the Godhra Municipality cQ/lld not be worketl. as 
,the person in charge of the engine who was a Muslim had gone away. Two Fire 
engines were rushed from Lonaval and Baroda but these necessnrEy took SOmB 
time to arrive, and in the meanwhile what would have been just a minvl' firp, , 
resulting in the loss of two houses ' e~  to other houses and became a huge 
conflagration. Water was another difficulty as the wells in Godhra are very 
deep and the water tank was situated at a considerable distance from the scene 
of the fire. Every possible effort was made to combat the fire and a plottooll 
of Field Company RI.E. was called in to assist in fighting fire and demolishing 
burning houses. It is, however,. feared that loss of property through fire has 
been heavv. It is diffieult to give a Gorrect estimate of the number of Iwuses 
destrOjell'hut the estimate is that the number will be between 600 and 1000 and 
they belong more or less half to Hindus and half to Muslims. The Home Minis-
tflr, Bombay, visit-cd Godhra immediately on receipt of iHforrnatio?· ahout ri!,t-
ing and every possible action was taken to restore order and to protect lif" and 
pwperty in the town. Conditions in t.he town are no,,: reported to be qui.'t. 

Prof. N. G. Ranga: How runny of tho.e·killed and iJljured were Hindus flnd 
Muslims? 

Mr. Speaker: I might, make the position clear with regard to this qUl'<tion. 
41>"0 far as the details of what happened ir. Godhra"are concerned, it is "direly 

h provincial matter· aud no question can be permitted with re ierenca 
J'2.NOON tothllt. I admitted the question because the first part of it dea;t, ',\'ith 
reference to -UNO. So, thnt matter; !IVing been clE'ared, I do not think any 
further ,guestions as regards happenings in Godhra can be put in this Ho%e 
no\v. 

S:uyid Jafar Imam: May I put one question? 

Mr, Speaker: I shall be able to decide after I know what tIt,e question is. 
t 

Saiyid J&far Imam: May I know if the Honourable the· Prime :Minister 
~ aware ~ at conditions in GodhTa a~ present are saiismctorJ? 

)It. Speaker: I 'Yill not permit that question. 
v1ncia1 matter. 

As I said it is entirely a I'ro-



ELECTION TO STANDING COMMITTEE FOB. MINISTRY Oli' EXTBRNAL 
. .AF]<'AIRS AND OMMO~ AL  RELATIONS 

The' Honoura.ble Pandit Jawaharlal N&b.r'o.l (PriIDe )1inister, Leader of the 
House au.d Minister for External Affll'rs ,and Commonwealth Relations): I beg 
to move: 
"That this Assembly do p.oceed to elect in.snch manuer as the, Honoura.ble the Speaker 

may direct, one member to" serve unt.'l the end .of tbe i~n ,al ) ear 1948-49 on th" 
Standing Committ.eet.o advIse on subjects concermng the Mtn.stry of Externsl Affli.,s 
and Commonwealth Relations vice Sardsr K. M. Panik"r who has resigned from .the 
Assembly." 

Mr. Speaker: The question is: 
"That this Assembly do proceed ~ elect in such manner as t ~ onol a ~t e Speaker 

may direct, ODe member to serve unt,ll the end ?f the fin~n lal :<ea.r 1 ·49 on, ~ e 
Standing Committ<le' to advise on subjects concerntng .the MlIllstry of ~ te n l Aff",rs 
and Commonwealth Relations vice Sardar K. M. Pamkar who has res.gned from the 

Assembly," 

The motion was adopted. 
Mr. Speaker: I have to inform Honourable Members that for the purpose. of 

election by means of the single transfernble vote of a member to the Stan?lllg 
Committee for the Ministry of External Affairs and Commonwealth RelatIOns 
the programme of dnJes.wil be as under: 

1. Nomination to be filled in the Notice Office upto 12 Noon 01' 'fue ~. 
the ott; April 

2. Election, if necessary, will be held on Thursday, the 8th April, in the 
Assistant Secretary's room (No. 21) in the Council lfouse between the hours of 
10-30 A.M. and 1 P.M. 

ELECTIONS 'fO CENTHAL ADVISOIW COUNCIL FOR HAlLWAYS AND 
INDIAN NUHSING COUNCIL, 

Mr. Speaker: I have also to inform the Assembly that upto tre time fixed 
,for receiving nominations for tbe Central Ad"isory .Council for ltailways ,IUd 
the Indian Nursing Council, 8 nominations in the case of the first and 2 nomina-
tions in the ~·a e of the second were received. As the numb,,, ofeandidates 
i, equal to the number of vacancies in tach ease, I declare the followingl,letn-
bers to be duiy elected: 

I. centrai Advisory Council for Railways: (1) Mr. H. K. Sidhva. (2) ".hri 
Dpshbandhu Gupta, (3) Shri R R. Diwakar, (4) Shri Arun Chandra GU-hll, 
(5) Shrimati Ammu Swaminadhan, (0) Shri Brijlal Nandlal Biyani, (7) Sbr; 
Gokulbbai Daulatram Bhatt, and (8) Prof. Shibban Lal Saksena. 

II, Indian Nursing Council: (1) Shrimati G. Durgahai, and (2) Shri Yudhish-
shthir Misra" 

JUNAGADH ADMINISTRATION (PHOPERTY) BILL-cbntd. 
Mr. Speaker: 'fhe HouS'll will now proceed with legislative business, n •. , 

{.urther Consideration of the Bill to provide for the vesting of certain pror"rty 
belonging to the State of Junagadh in the Administrator appointed by the Cen-
tral Government. The House was hat dealing with clause 3, amelHin,ents 
Nos. 0, 7 and 8 by the Honourable Member Mr. ~a i u in Ahmad. I hsv" 
not placed. them before the House yEtt. We had some discussion about t ~ . 

Mr. Nazlruddin Ahmad (West Bengal: Muslim): Sir, to resume the'debnh' 
at. the stage where we left it on SIlturday, I beg to submit that cl~ e fl, parti-
cularly the portions covered bv mv amendments have direct relation with ~, e 

schedule and also with a part of the Preamble In order to prevent repetit,ion, 
it is better that I should give the House an entire. picture, in sbort, of my' 
objections. 

3195 
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(Mr. Naziruddin Ahmadl 
Sir, the object of the Bii! is to decla.re certain properties mentiOlwd in the 

Schedule, first of all to helong to the State of Junagadh, (lnd secondly on t:.taL 
basis to provide for the vesting of the same in the Administrator. I submit 
that clause 3 is the operative part; that is" the clause which really vests the 
property in the Administrator. It has direct relation to the Schedule 03.,n us( 
it refers to the Schedule. Therefore, the reference to ~ e Schedule is cleatly 
relevant although the Honourable the Law M:inister thought that the refarlncL 
tf) such Schedule will b,e irrelevant. 

The Honourable Dr. B. R. Ambedkar (Minister for Law): l.have never said 
that.' • 

Ilr. Naziruddin Ahmad: f?ome thing more was said, that I happened unfor-
tunately to be unable to understand the cilluse and the reference in it t" Ihe 
Schedule was merely enumerative. I submit ...... 

Ilr. Speaker: May I make the position clear to the Honourable Member at 
this stage r Though I think he is referring to the contents of the Preambh Just 
for the purpose of supporting his argument, as to why these words should bl 
omitted, he may not labour under a i ~ e en ion that I am going to-el\ov; 
hi8 amendIllents to the Preamble' as proper or within the !!cope of the Bill be-
eause I permit him to argue on the lines which he has stated in the Preamble, 
. so far as his amendment to clause 3 is concerned. He need not be umIer the 
impression, therefore, at u later stage that I am going to permit those !l1f;,,;Hl-
ments as in order. It is only a clarific9.tion of the positi(m. 

Mr. Nazlruddin. Ahmad: Sir, if I know that any part of my amendment is 
'Out of order, I think I shall cut short the matter, I am not at all conGerned 
with the actual amendments that may be carried or that may be considered, I 
am concerned vitally with the irregularity of allowing certain properties to be 
lleclared as properties of the State and vesting the same in the Administrator 
<and then pre-yenting the Court from deciding the matter. That is the grava-
men of my o ~ction, In fact. the other objections are really subsidiary to 
that...... ~ 

Shri K. Santbanam (Madras: General): Sir, on a. point .of order. I think 
at th,is stage there should not be a general Ulscussion. We have. a~ e  the 
st.age of general considt'ration. We are on a particular amendment and our 
discussion should be confined to the discussion of the particular amendment 
and not to the whol" subject.-the Preamble. and Schedule and all that-then 
every other mtmbel will ·have-the right to go through the. whOle mbjt'et. 

Mr. Speaker; I do not, propose to allow a general discuBsionand there should 
l)e no repetition also. But the point here is that the Honourrrhle Member by 
his mnendm",nt wiRhes to delet.e cert.ain portioM. and in support c£ his nrgu-
ment, as I understa.nd it, he is going to relate what he hal' stated aR an amend-
ment in the Preamble. He has Rlready once madp- his point and. therefore, 
he will merf'ly ,~ate hi8 point; he CRnnot. go into those detaMs ngain. But. I 
thought I might just inform.him that because I a1Jow him to adopt the argu-
ment whleh is contained in t,he Preumble, he need not labour under a misap-
preh('nsion that the amendment to the Preamble i~, therefore. in order. When 
we comt' to that. amendment, I am not going to permit him to mave it and 
I nm stating that position clearly to him. I am also dopbtful as regards hi, 
.amendment ip the Schedule, but that we shall come to later 011 . 

.Mr. Naziruddin A,1tma6.: Sir. I was not ent~ in ' into a general'disemBion 
1)f the '·princWles of the Bill e:>cept, as waS' nece a ~' to make 'my POlllt clear 
Tor j,he deletion of certam words. In fact.,. in order to justify the deletion. it 
is Rec , ~  to explain. the ,reamns and for that purpose to have Q fey;ew of 
tho whole thing, The wbole thing can be boiled down t.o one and only one 
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Iltate~ent, thaL is that the property beiongs to the State and therefore it should 
vest in thtJ Administrator. Sir, I wunt to make it clear that I am unable to 
accept that view. In £jct the point arises in this way  that; it is impossible 

i n,~ fucie to hJld that the properties really belon!; to the St"te as the Pream-
ble says. What reason is there, I ask, for holding that the properties belong 
to the State? What argument or fact has been adduced before the Hbuse to 
enable it to hold that it really belongs to the State? As you kindly pointed 
out t,he other day, I was also assuming that they belong to the Ruler. I con-
fel;s' that I was also assuming_ that, .but I ask you to kindly consider the reason 
for it. In hct, I proceeded on the basis of legal presumption. I cannot pretend 
to say that, though prima facie some properties would appear and belong to the 
Nawab, .they therefore do not belong to the State. But. I was only ~cee in  

on a prima facie basis. If certain properties which stand in the name -of the 
Nawab prima facie belong to him-that would and should alt.er the structure of 
the Bill altogether. I submit that the property ention~  in Parts II and III, 
that is the Government Securities and the ~ e , stand in the name of the 
l\awab. With regard to items in part I, they stand in the".name of officials. l 
wish here to abandon one of my amendments, that is amendment No.7, about 
the declaration of title of property standing in the name of the Priviate Secre-
tary, because I want· to make matters short. There would be certain other 
consequential amendments in the other Parts; I have notcd them and handed 
them over to you, Sir, for your kind consideration. 

The most iMportant f.hing on which I ,,'ant to eoncentrut,e i8 the category 
of properties in Parts II and III. They are all Government Securities or 
Shares in companies. They all stand in, the name of the Nawllb. I ask you, 
Sir, and ask the House and the Law Minister as to whether the presumption 
is proper, priMa jar:ie-subject to what ma.y be found as a fact afto~ due ill-
e ti ation~ et e , prima fa.cie, we can take it that this .pr'lperty belongs to 
the Nawab?If that is so, then the wording in the Preamble that they belong 
to the State would be absolutely improper. It may in fact ultimately turn out 
to be .property of the State, but it is impossible, without any evidence or any 
matena.!, for liB to accept that fact at this st-age. Had this been purely an 
act of State-as an act of confiscation or the like-that would have been an 
ent.i el~ iffe ~~ matter. But the matter comes up before this ;House for 
legISlatIve sa.nctlOn. Therefore, we have to consider and test the position on 
general principles of law. 

1 ~u it, t'ir, these properties prima facie helong to the person in wJl..lSe-
llame they stalld. That is a well-known and well-established legal proposition 
f0T which I will not take the time of the House by citing any authorities. if 
that is so, tlien the very basis for clause 3 absolutely goes. In fact, if we are 
not permitted without any evidence-whatsoever to assume that theoy are" pro-
perties of the St.ate, then the very basis of clause 3 goes. 

There is the mention that "Notmthstanding anything containc,d ...... " 

The Honourable Dr. B. R. Ambedkar: Sir, for my own understanding I 
should· like to know what are the a en e~t  which are being discussed. 

Mr. Speaker: Amendments Nos. 6 and 8-deletion of the words. "His HIgh-
ness the Nawab of Junagadb, or", and' of the words, "or any other ilBrson 
whatsoever". from dause 3. He is ahandoning amendment No.7. 

May I point out to the Honourable Member one aspect, as it a ~ea'  to rae 
her;? As I see it the objeet of this legislation is not to declare any of the pr&-
perties of the Na~a  Saheb as the o e~ie  ~f t~e ~tate. Am .I,c1ear? .It 
is not the objeet to say or declare by this legIslatIOn that, c~ taIn o e t~e  
are properties of the Junagadh State, but at the most, ~co in  to tJ:t POlllt 
of view which the Honourable Memlter is urging, they ·are I!ssuming them to be 
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[Mr. Speakerl' -
thE' property 01 the State, ood the object of tile Bill is merely to vest these 
properties or give the Administrator certain rights in respect of these propel-
ties. That is the object'. As a matter of. fac_t, if these are not the properties 
of the State, the legislation is not going to affect the rights of the ~a a  Saheb, 
\i'hatever they may be. Therefore, it is no use for this House to go into a dis-
cussion as to whether a particular property is or is not the property of the 
Nawab Saheb. That cuts at the very root of the argument which the Honour-
able Member is urging and if he really wants by his long Preamble to establish 
the prima facie presumption, perhaps he is h;mself curtailing the rights of the 
Nawab Saheb by introducing the question of fact, because the Preamble siys: 
"belonging to th'l said State". In fact, if the Preamble is left as it is, thd 
Nawab. Saheb'o; ~ o ition with reference to the property being private property 
or not is much betj;er and safer than otherwise. That is how prima facie it 
appears to me. Tllerefore, this. discussion about the ownership does not, to my 
mind, seem to be relevant for tbe present purposes. That is my view of the 
matter. 

The Konourable :. B. R. Ambedkar: If I may say so, the whole Preamble 
is a very ironical Preamble. 

Mr. Spea.ker: That again is there. As a matter of fact, for various reasons 
it could be ruled out of order, but I am just trying to state to the Honourable 
Membe" what seems to me the proper view about this l~ i lation. 

1Ir. :Haziruddln Ahmad: Yes, Sir. I 'qUite agree that the gist is the vesting 
of lheproperty, but the declaration tliat they be.long t? t1).e State is. t~e f~un
dation of that veFting under Clause 3. T)le vestmg of the property IS JustIfied 
on the sole aB8'lmption that the properties belong to the State. Whether it 
affect-s the owne1', name!), the Nawa.b adversely or beneiicil1l1y is It mutcer with 
which I am not particuial'ly concerned. The question is one of jurisprudence. 
I submit, Sir, that in order to justify Clause 3, it is necessary first of all to 
hold that the propE'rties belong to the State. It is in this way that my argu-
ment against the declarat'on of the ownership of the State becomes relevant. 
Ot.h(,l'V'ise not, 1 quito admit. 

Then, Sir, the argllm"'!1t that the Bill merely vests the properties in the 
Administrai..'r and does not touch'the question of title is not a very sound argu-
ment in view t)f the fRct that the Courts of law are absolutely precluded by 
another clause from looking into the matter and parties, whoever they may be, 
wliether the Nawab or anybody, having equitable interests '01' the an ~ or 
other parties concerned, they have no right to appr?ach the Codrl. . I.t. IS by 
a oi ,to~ ation of this declaration of title, the vfstmg an~ the o i ItlO~ ~f 

entry into cou t~ thai creates the difficulty. It i~ for th:s reason. tlIat It IS. 
necessary-in or(ier to l1l)derstand clause 3-to change the declm·ntlOll. I beg 
to submit the declaration is the foundntion upon which, the very justification 
upon which, and the "ery legal basis upon which, clause a is bused. 
I do not 'want to ol~n  the °matter. The matter is of importan(l!l as a 

matter of principle. ;How can you; why should you, 1(est the properties in the 
Admirlistrat.or Who represents the State as distinct N-om the Nawab SalIeb; 
how can you so vest properties which app9.rently belong to the Nawab? That 
is. the mistlike. . That is the legal injustice which clause 3 perpetuatpt;". It is 
fOl' this reason that its very foundation should be considered, and the justifica-
tion, the r1lason, thl\. argument behind Clause 3 is that these properties belong 
to the State. If I can ' ~o  apparently on a plain reading, on a plain consi-
e at.i~ of Parts II apd·m of the Schedule that they do stand in the name of 
the Nawab and therefore they are prima J.1oie his property,-if I can show 
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that, then the legality or validity of the declaration goes, and with that, .1 sub· 
mit respectfully, thE-need, or the justification for, vesting the same I~ ~ e 

State also goes. l.t; is from this po'nt of view that I was humbly submlttmg 
mv argument before the House. 

,-Sir, am I right, in assuming,-"1 know I am assuming certain things.-, would 
anyone be right in assuming, that properties meDtion,ed i?-Schedules II and 
Ill-the Government .secunties and the shares standmg m the name of t.he 
~a a  <ilid belong to the State? Sir, 1 suhmit, it is this ..... . 

Mr. Speaker: ] think Ite has already madeihis point. It will be repetiLon 
if he goes on. . 
1IIr. Naziruddin Ahmad:-It is only because there have been several breaks 

in the argument that it unconsciously came out. I an;! sorry for tbe repetition. 

But, I submit, Sir, if that is so, then how could we say that the propertie. 
realiy belong to the State aE' distinct from .the N awab? If we cannot say so, 
then how enn we justify the acceptance of Clause 3? 

You will be pleased to consider another ,u;pect of' the m:1ttel·. It is said 
that the property described in the Schpdule, whether in t,he name of the Nawab 
of Junagadll cr a'lY other person, i.e. persollS otl:ier than the Private aeeretary-
the Manager or Engineer-in-Chief of Junagadh State or the Dewan of the 
State-apart from these, there are certain properties stan.ding in the name of 
the Nawab of Junagadh: The words "or any othe;' ~O l , ar," inl!PIJlopridte. 
These are really operative words, because the Schedule would be llothing. It 
would be merely a Jist. There is nothing to declare that the properties listed 
therein belong to anybody except by the operative words, that "properties stan-
ding in the name of His Highness the Na.wab of Junagadh or persons< other 
than the officials" vest in the Administrator. It is from this aspect that I was 
considering the nnwv,,! of these words and it is to make the point clear that 1 wad 
referjing to tlw Sched\J!e and when I was, I submit, hastily rebuked by the 
Honourable Minister that I did not understand the effect of the wordB in clause 
3. ] respectfully submit that I fully understand the c·ffect of the descriptive 
words in clause :1; if I don't understand, you would be pleased to Jet me know 
and I shall be !Slad to admit t,hat before the House, because I cannot be above 
th" general level of th.e House. I oul~ rather be content to be below the 
level of the House Sir, I shall depend more upon argument tha.n upon thc 
authority which my voice can carry. I ~u it Clause 3 ca.nnot be accepted. 
'Ve have to decide things on jndicial considerations. Our decisions and our 
verdict will affect. Courts and we cannot reject and absolutely debar judic'a! 
considerations in weighing ;(lur decision!>. I therefore submit that these wOl'ds 
are not only u lll ce ~ ' . but to vest properties of individullls in a State which 
is distinct ff~ li the individual does this injustice, this illegality and. irregula. 
rity that is bting cOl1lmitted through Clause 3, 

With regard to the gonourable Minister's comment that the amendment 
of the Preamble is un iroi!ical statement, I fully agree that it is so. Can 
anyone help being ironical in seeing the huge legal farce that . is made? I 
submit it is fl huge legal farce. If you say as-a soverign State that the Nawab 
had committed a certain wrong, then you can in executive ca ~cit  certainly 
confiscate his property. By all means, hang him; de.clare war against.him; 
shoot him; but an impartial House like this will have nothing to do with it. 
The HOjlse will have to be aloof from such transactions. The C'onp.iclerntion or 
the opimon of the House will not be required at all to justify such an act~ 
You confiscate, that is what you are going to do, but you do not admit it. 
You~ take shelter .l ~e  the convenieD;t declaration t ~ t4e propert3' belongs 
to tne State. This IS a false neclarat:on; You take shelter under all ilIItrue 
statement and you want to really confiscate the property. If you dd' so I 
think it would be all right ecau ~ ('onfiscation. r.lliiles other con i e atio~ . 
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[Mr. Naziruddin Ahmadl 

But, Sir, I beg to submit that this House. cannot allow that course. In fad 
you can confiscate. I havc aslmd by an amendinent to the Preamble and I 
haw attempted to justify tM act, as an act. of confiscation. That will be a 
different matter. We shall then know where we stand. We shall then know 
whether the cOllsent of the House is being a~taine  on proper grounds. This 
is in.a word the basis of the objection which I am raising. It may well be 
that, as YOIl point.ld out, the position that I have taken will Hot be very belle" 
fic;al to the Nawnh. 'rIie Bill may in fact be more beneficial to him, but· we are 
eOlicE-rned not with the interests, the advantages or disadvantages of the Govern-
ment or the Nawab, but we al'fl concerned with the judicial considerations. 
Constitutional principles must stalld higher than question of private interests 
or convenience or incollvenience. It is from this higher ,tan oin~. tbat the 
matter should be considered. I therefore submit that the properties apparent-
ly helonging to the Nawab Clmllotoe allowed to be 'Vest, d in the Administrator. 

Then with regard to amendment No.8, I think the word's "or any other 
person whatgoever" are absolutely inappropriate. I sh!lll explain tht' reason. 
Clause 3 says.; "the }l1operty ~e c i e  in the Schedule whether in the name 
of His Highucss the Nawab·of Junagadb' or the Dewan or the Private Secretary 
to His Highness the Nawab of Junagadh or the Manager and Engineer-in-Chief, 
JUl".agadh 8tate Hailway, or the Chief Accounts .Officer, Junagadh· State, (11 

an.y other perRon.", but I shaH ask-the Hpnourable Minister to tell me what 
"any other persons" are p08sible, what room there is to mention "any other 
person". In fact Part I gives a list of five bank deposits and namel' of partie 
cular officials. There is no other person. Then Part II consists of eleven 
items all of which I'tand in the pereona!: name of the Nawnb whrtht!r by name 
or loy title, but is the same person. There-is no room for "an.v other person" 
and then Part III consists of two shares only which also stand 1n the name of 
the Nawab. I think that these words "or any other '.person" are wrongly 
intl'Oduced and there is really no Bcope for them. There may be any hidden 
need, but so far as the apparent need is concerned, tBere is no· such thing and 
there is no room .. ~  item has been defined and the ownership is also speci-
fically stated. There is ·no room for these words and they should therefore be 
deleted. 
Sbrl K. SanthlU!&JD.: I may poiIlt to the Honourable Member that we bave 

tabiiod an amendment seeking permission tor the addition Qf any llew property 
which may be found for which thiS particular thing "by any other name" will 
be required. . 

Kr. Speaker: We are having a repetition of the same argument in one form 
or the other. The Honourab'e Member's trgumerrt does not carry the matter-
any ful'fter. The arguments have been repeated over and over again. But· 
the reason is ohviouB that, on the dilte on which the Administrator took p08ses-
sion of these sLates, although they may be standjng in the name of various. 
names ~ o n in the schedules. they vested in him. These are lll'gotinble SE'CU-
r:,ities and one dol'S not know in whose name they will be, when the titPe for 
oreration comes.· It is to avoid illegal or ffadulent transfer-from 0I1e name to 
another to escape the result of this legislation that the words "or anv othu 
pe!:son" are put in. If that is correct, then it· seems obvious that we need 
not go into that 8f!1:ument. The amendments are based on the principal that 
prim" facie it dofos not appear to be the property of the State but of t ..~ Na ll  

;'laheb anll therefore should not be a subject-matter of this Bill. That Sllems 
-to be in short the .41rguroent. So I would likE' him to bring his remsrks to a 
close as spon as possible. 

lIf. If&litudd1D :IIuDad: I think it is far better to ~  the point altogether 
L~~L _ 
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Mr. Spyker: I hope there will be no further argwnent again on the Preamble. 

Mr. lraztruodin Ahmad: I respectfully admit the force c.f the observatione 
which you have just now made about the words. "or any other person" .~ut the-
suggestion of my HOllour.able kend Mr. Santhanam that the words qr any 
other persoll' was justified by an amendment subsequently thought of and 
tabled as u u tifi~atioll for the words, is absolutely absurd. In fact. I have 
tarefullv considered that amendment. That amendment merely states that 
the o~e n ent may insert other things in the Schedule. My learned friend 
Mr. Santhanam's argument does not carry con ictio~, but I bow o~n to the 
weighty observations which you have just now made. Then the question t e~
fore reduces itself to this: "Why on earth are we go!ng to confiscate hill 
property?" If you do so, why not say so? If. you co~ cate. his property, 
it must be on adequate considerations on questIOns of mternatlOnal law and 
other consideratiom, but 1 submit that no such considerat'on hus been advance-
ed. In view or ,our obscrvat.:ons about the words "or tllly other j.erson", 1 
should also not press amendment No.8. By the weighty observat!ons which 
yon have kindly made, I think that matter has been sufficiently clarified. But 
the ,mbstantial questioll still remains and that is whether the properties stand-
ing in the lIame of t ~ N'awab sh<luld be vested. in the State. Then with re-
gard to the observation that you kindlv made that it may be that there may 
be fraudulent transfers; but what justification will there be £01' holding them to 
be fraudulent transfers? And then what justification is there to debar the juris-
diction of Courts:' 1 sh&.lI merely ment:on the tremendous effect 0f (lause 3. It 
is guarded by the Preamble; It is ,.gain guardoo Oll the other side by prohibition 
as to Courts. With rElgard to this matter I wish to submit that the Nawab 
should not be deprived of his remedies in this most surreptitious manner. That 
is all I wish to submit. r am very grateful for your forbearance arid ~e forbear-
allee· of the House, but the repetition was inevitable in view of the several 
breaks, not only by interruptions but also by interventions of time. That is 
the reason why th;s took place. The whole abstract question which arises may 
perhaps be illustrated by an example. During the unfortunate disturl>ances 
in Delhi a rieh man ran awaoy leaving some moveables, a young wife 
and a servant. The servant applied to the Chief Commissioner to take 
care of the properties. An evacuee who needed a residence was se'ec-
ted as the Administrator and was put in possession. He soon came to a per-
son in authority. He said, "I want to be clothed with legal au!hcrit:r over 
the properties or I shall be regarded as a thief, robber and a dacoit ".-to quote 
the Honoura.bJe Minister's words. "Well, I shall declare your title and fullY 
legalis" y0111' pORsession" said the person in authority. an ~a e him a'letter ~f 
authority. He returned a few days later and asked for some pucca permanent 
document. "Well, I "'ill get the Constituent Assembly of India M pass an 
Act recQgnising your title'~, said the person in authority. The Administ.rator 
stood undecidecl for some moments. "Well. you doubt t.he legality of the pro. 
position?" said the person in aut o it~,. "But my word is Inw, for I am the 
Minister of legal wisdom in India. " Encouraged beyond expect.ations by this 
enthusiastic support the .>\dministrator cauuously nuggested: "What about 
the runawa,,'s wife? She iF very pretty and u~efll , how can she be mine? 
Shc is a married woman and he has a marriage certificate." "'Veil, you. have 
raised a diflicnJt con~t itutional question" observed the perRon in fluthorify. 
"but my word is law which no one can dispute, and T shall g:et t l~ Assembl.v 
to agree. You see, they do not understand theRe thini!s. I shaH cancel tm 
original marriage certificate and issue a duplicate certificate to vou "...... • 

Shri X. Santhanam: Sir, on a point of order, I tank -these remarks are 
ealculated t~  cause contempt and disresp"ct to this House. He canoot ac-
cuse this House of dealing with such matters or  of connivitg at such proCedure. 
lIiIr. lfa,ziiruddin Ahmad: That is my way of lookiMg" at it. 
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• JIr. Speaker: The objection is not to the way of looking at it' but to the 
way it is expressed. 1 think the Honourable Member is perfectly right. The 
iminuation is. not one which should be made; he himself is a member of t.he 
Constituent Assembly. 

Mr. lfudrudd1n .Ahmad: That is how the Honourable Mini~t.e  looks upon 
some membere. The whole thing ·is that there is a title deed standing in the 
name of the Nawab. . 

Mr. Speaker: That is the same argument repeated over again, and perhaps 
in a. bitter and derisive manner which does not go to maintain the dignity of 
the House. 

r will put the amendment to the House. Ame]J.dment mov.ed; 

"That in Bub·clause (1) of cla.use 3 of the Bill, the words 'His Highness the Nawab 
of J unagadh, or' be omitted." 

L.J+il/ ~ .1.. ~t... ~ 11 ..... ,'-JS ! ...r't.. ~ : dlllr ~ U,,.. 
~I, =m.J ,j.1..,5 I:)lt.! Jb4J1 ~ ~ oM.! i .J.l-',s ~ ~ ,,~ .. ~I 

-'+i ~ Ii' ~,. I ~ LI.ol... LJ"I ~, I~ o()" -.}tI' 

.JJ i .1..,5 ~u,  claims ~ .;1 .1.. u~1 ~ ..... 4 ~ "'" 0.,-

uu., ~ ...sS. o.::.-I,.=;.,LI "'" ..::,.J...i,,! ~I ol"=;' .1.. .r' li~ yl,; ~ ..s+i I..l 5, ...stS 
-~ w.. tI' claim ~ 4S LI~  4!! LJ"I .JJ LJ"I -~lt 5, ~~.i. 1 Ii' 

,,1 -l+i 4S accede ,s 1i u.... ~ .1.. LJ"f ~ 15 uti' ,~ ~n I..l ~ cf-I.' 
,s ~..i I wf ..:..J,..i,,! ~ db. I:)I,J -~.  ~ ... ~I,  I I~LI "I yl'; ol"=;' 

I \"II'" ., ~~, L.J:.!I ~..  LJ"I -i..J LI,.... u,..s.1.. u~f ~~~I Ii' uu.,. 
-uti' t.;)S I:)lt.! ~t.. 1.. .... 1 

Ilr. Speaker: I am afraid that this ue tio~ is not relavent at ail. 

Ii' .t 'U~ LI"=;' .1..' ~t... yl'; ! . ~ ~ : ...;..". ..... ~ UJ,.. 

~, ..} LJ"I ~ "I -~ WW I..l -~LI } ol*" i ~ ,  ~ , l ~,.t a..ii. 1 

~ i.:.,4o-! &S ~ I..l I."'; J..-I -u'-' t.;,s I:)lt.! ~ ~ L.J:.!I ~ " ~ 
.t>r' U~ ~t... yl';,5 Lv. ~.. ,,  Provisional L.J:.!I ~,, o ~1.1.. u,...Lli 

IJ""!" "I 4S ~,~ u,s .i~ Lltl i,5 ~ ,s LJ"f ~ ~ uu., ~I~ ~..  

,,1 -l+i 4S ~,~ u,5 dispose of',s LJ"f ~ ~ authority ,s I:)f ~ ' ~I~ 

.t>.p li~ yl';4!! ~, ..rl -~ .JJ.1..,5 Ll4)"! ,S ~~I~ ..sS LJ"f" 4!! t:"'" LJ'" 
~ ' Li~ 4f 4S Jl,,:>.. ~ I..l i,s L..,)+! ~ wt....il i yj ~ ,,J<o i less evil .1.. 
~~u., ..) LJ"f LlI~~ ... U ~ -~~ 4S LI,.... i ~.i.il wi ..:..J,..i," ~,.t a...l  Ii' 

U,5 &.4J<,$ ll.! ":"w)f .i . ,~ L.J:.!1.1.. ~ ~ i ~ ~ uJ ~ l< 
-ltJ ..~ 
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Sb:ti Krishna. Ohandra Sharma: Sir, Lafa.nga is not a parliamentary word and I think the Honourable Member should not have used it. 
Mr. Speaker: Yes. He should withdraw that word. 
Maulana Hasrat Mohani: Sir, I withdraw it. 

~ LlI~'t~ sf J"f d. , .. ~ .. <.Ir ~l.~.  ..s4-l ~,. : ~li ,.. .....~ Li»,.. 
y; & 4J L. ~ lsA .. t..S l~,,..~ IS' uL4i1 .£ yi ..!.. ..,....~t..... ~' ,. li t~ U,s-~ 
J"f ..... i do; ' ' l~ t.:,s J,J J, i~f,~ ~ ~  .. ~~ .I .. ..~  ' ~~ l-,!I,S u,s,J t:Jf 
...s;,s I,.., u~~ ~I ..,....~ "I -~ ' ~ .. ,<.I,f ~... . ~I .. l ~ ~~t~ U,s-soll.!j .:!!! 
-~ 4. } .. ! ~, .. ~ t;,s fit in .... ~~ , ' ~~ .JJ Io~ ........ ;" f... r--; J'" ,,1 ~ 

Lll.!}; {(i,,s .:!!! rSh & 4J li ~ ..!.. ~ 

ll.I:; JlI, ,..1Il~ ,* ~. t  I, 
i . ,1~ u:r I, & f+i l~ ~ J"I ~,L..l. o.i.. t IS' uli>, LlJ+-f... yi ,. ..!.. u,tif 
J,s v-lLa.:1 .-4. ILll.!;...sf'! .:!!! t:Jf ,. yi ~ .. ~~ ~ .:!!! rJl!I.... .£ ~,,  
...# ...;,s IS' ... ~,..c .. ~ l I~ t! t:JI)l!LI l.! yl'; AS ~ ..,....u.... l,/ ~  ~ .. ~ 
~ l,/ yi -~~ ..! ~ ..:.JI.loJ>,s olaims -:1 a,AS -~ I,)+ti claim yl 
J+tl a, AS ~ ~  ~,  t:Jf "I .. ~ l:iJi I,)+tj J"; ..;,s ~ Jt LJ"'I & ~ 
~,  !.-.!I ~.. ,  ,s t:Jf ~ "..} ~ ,-",I AS u"" t ~ l,/ ~ ~ .. ~,
l,/ IS' t:Jf -~ ~,,  L. '~ ~3  IS''-; ' ' . I~. t:Jf yT l,/ -A l i~ I, V*t" 
,s-~I ~.  Habeas corpus u+" .;;",s.)li> 1,& A L~ I) ~ ~ 

IS' ~ ~I ,s .;;,),s ,f'li>.o ~ A),s-,-",4 l,/ yi x u4-l .fo.J .. u .... eY-
J)..,JL! ~ ~I IS' Habeas corpus u+" ..:..Jh LJ"'I,. -~ V*t" ~I. ,  
- - I yl IS ~ ~ ,LJ.-o J1 J+.!,;r .... ,1...;, .. ~ meaningless a,,. ~ L~ u+l 

.l.t<P-\J+tJ LI~ yf IS ~~ l,/ «!'. t:Jf L.>/I'"" ~ eY-V*t" "R>-~ '-"" 

.),s & ~ ~ l,/" u,Jo LJ:.!I yi AS ~ l,/ ..,....u.... IS' ,-",I ...j.a.J. -~ A, 
& U-f:!> L.~ y; u,-b ... ~,ol,,1 -~ ...,s.f-. ~ , . ,.l.o.,.. .£ t:Jf .. .. I~ 
.. ~..It ,s-rilJ ,s ~ -:',,, -~ ,.!f-,s ~I I, ,,1-.!..,Jlt ~ 1s't:J1 

- A l i~ r, ~ dL!"rY'-.),s 1......:11 ,s t:Jf ;.e,.., ;.e,.., 4 ~~ l,/ u+" ~ 
• . ~~ Li,s t '~ ,s Aly U* yl'; yi IS ~ P.-IS l,/ s, .! ..... L! "I LJ:.!I 't' 

t~ ~ ..... r u+" ~ .. .! u-*tj JW.),s ~ '-"" Iy.,-o;; .. ~ ~l Wl>.i I.,e I,).f:l> • 
. .)I",IS' ..} ,-; LJ"'I ..!.. .....a.....s-S .£ '+iol u+" Internati01lll>I Law IS ..".. t.:y 
t ~ wI, IS' ..;.; t:Jlbl.. u+" x ,,lo .£ JU.o -A ..} ~ ~ .V yi AS ~ 
'o"S,'-..,r:;1 -t.,; l.!LI ~ ~ ..}.; ,s ~f ~ ,..:; ~ ~ r, 4J11,Q,. .. u"'-"  . 
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r..rt.,.. ~ UJ,...] 
~ -.}J"; ..!" ~ '~.. f ~ ~ t=l-"I .}S,.sl.j ,..... 'o , ~ 

o..s-.I>"; .rS,J; (!i -~ ~ u"a., 1.. L..tIt.... ,,....,.1 ~,,,,1 4-0,... U ~ 

1.. r:Jf t'" ~  ..;.; 4S' -..l-~ cla.im ..N ~ U"f IS ..;"" ~ 
",1 ~ 4S' U"fIt' '-.II.§-6J r ~ 3-..! ~ ~ ~ J ~ lawful successors 
L,,1.,s ,-",' ~ ~ u"a., 1.. WJt.... ,... ~ •. " ~ o ,,1  ~,~ I:lUo.!.. 

~ ~I  Lr'-UtI ~ LJ"1 .L ~,,  ..;.; "I -~ 4S ~ .,'o , ~ ~,~ ..sf 
-L"S 

IS t=l-utI> l:il,.I>,O).,s JIow/ r:J1 1.. 0)"'::"/ I:JIIJJI' ~ ,t-A -=-,0) -t/ \J+" 

~ \J+" r:J4l "my word is law" IS ~ ,,~ .... i IS IJ+I>.JS r:J'+!.L ut-tif 
~  -~ L.J+t-')t.,.i ~  i.L.j ' ' o .~,... ., a.~ LJ.'I ~ IS u'l" ~ '-Y 

~ ~ U"s ~1  claim l.l..;/ ,S .... i 

"You -are free to go to High Court and establish YOU! ·claim. The  Nawab 
will also be free to go to High Court to establish his claim and failing that we 
will go to Federal Court and establish our claim there. What right have 
~'ou got to preclude any ~ou t to take any action or he .. r any claim on behalf 
01 any body"? 

~ ~l i  ~t. L:,)t!JJI,.r.JIa.i -=-," ;;-~I.., l.. 1.. ~ I ~ L:l/ VA"" 

&S --.!tI> l:i"s ~.,  Sense of justice...sS ,.t-l.o' Jw,.;i J+!)4 ~I. .'I  

u~  L-II/ ..... i -~ ,)'1" U"'-ti VA"" L".io) w:.; r:;i t=l-IS . .~  &j ':"·4..,s-J 

;V ~., 1S'.L.j ..Jt....;1 ~ yi -~ J"s...,l.oJ/,..i &S ;..,...lJIo Q.e ~ 
'--"" yi V ~ ~l.i .o ,0) * -VI/"s ~ 't LJ"f IS .. ..~., '  J.I U"I -~ 

-~ ..?-'-~~ L.J+t-' ., ~ ~ D ~ ~ \J+" ,,4 
(EngliBh tr4nBlation of th" : I,ove 8peBch) 

~ H .... t KoJJ&ni: (U.P.: Muslim): Sir, yesterday our Law Minisler 
made certain observations which I feel necessary to reply to in a few words, 
-otherwise I had no intention of speaking on this matter. 

The first thing that he said to prove his claims was that the Nawab of 
J unagadh himself requested the Government of India to take over the adminis-
tration of his State. What better claim could th\lre be than this? I want to 
ask, &inca the Nawab had acceded to Pakistan, and he and the Dewan left for 
Karachi why did they under such circumstances entrust the administration of 
the State to the Government of India. I am laying before the House a reason 
for th\'!o 
Kr. Speaker: I am afraid that this question is not relevant at all. 

Jlr.waaa Hasra\ .JIohI:Di: Sir, it is true that the Nawab Sahib. himself. 
e'ltrnsted the admmIstratlon of Junagadh to the Government of In/Ita. I GIll 
telling you its !roson ill a minute. The fact is that a few persons from Bomba.,· 
informally set up a Provisional Goven:ment. They took possession of Nawab 
Sahib's property lind began to dispose it of. In this IDlmIler they s:tarteli 
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destroSing his property, and only for this reason as a lesser evil and trusting 
your sense ,of justice the Nawab of Junagadh thought it better to entrust the 
administration of. J unagadh to the GlWernment of India. Having formed a 
.l:'rovisional ll(}vullInent some Lafangas (Loafers) of Bomba} want<lj to take 
possession of the whole of his property. 

Shri KriahD& Obandra Sharma (D.P.: General): Sir, Lajanga is not a par-
liamentary word and I think the Honourable Member should not have used it. 
1Ir. Speaker: Yes, he should withdraw that word. 
lUidaDa Baarat ][ohaI1l.: Sir, I withdraw it. When a few persons of 

Bombay wanted to take possession of the whole of his propeJ;ty the Nawab 
Sahib trusted in your sense of justice. He thought you would not allow them 
to do so. But, you want to do more than what they wanted to do. There 
is a verse in Urdu poetry, and that exactly fits in when such things happen and 
~uc  events occur. That verse is: 

" Men no ch8.hO. thO. k"h hakim eO karunga [aryad 
,,"olt bhi kambakht tere. ch8.hne wale. niklA" 

I wanted to complian to the Magistrate of my beloved's apathy towards me; 
but the wretched M.agistrate himself proved to be in love with my beloved., 

The ~a~'a  entrusk:d the administration of his State to your care in the 
hope that he would be protected by you from the tyrannical acts of the Provi· 
sional Government. But you surpass them in doing injustice. Does this mean 
that there is now no right of either the Nawab, the Dewan or the Private 
Secretary to take their-elaims to 11 Court? You say that this Bill makes no 
difference in their right to appeal. But I say that in the face of this Bill they 
are left with no right to do so. You are imposing a sort of ordinance upon 
them. The only right they are left with is to appeal, to the High Court in 
Habeas Corpus. But here you are passing that the High Court has no autho-
rity to hear the appeal. In such circumstances if any right for Habeas Oorpu. 
at all ill . eft it is meaningless. 

The Honourable Minister of Law savs "vou cannot understand this matter". 
I will say to him "you are not understanding yourself". AlJ what it means 
is that on the one hand you say that no court can hear their complaint and on 
the other you say t a~ their right still remains and they can appeal, snd can 
establish their claim. But I will say that absolutely no right of appeal is left 
to them. 
There is one more matter. Supposing you want to dethrone· or to turn 

the Nawttb of Junagadh out of his State. I have no concern with this matter. 
:But I may tell you that no coun~ in: the world so far as International Law !S 
~oncf',.ne  had taken such an action as you have taken. For instance I may 
refer to the case of the Sultan of Turkey who though he was the Caliph of 
Muslims yet he. was turned out of Turkey. The whole of his prqperty was 
confiscated, and the State property that was in his possession was seized. 
:But no one could venture to lay claim over his personal wealth which he had 
in aeposit in the banks in foreign countries. Could not the Government of 
Turkey, the lawful successors, take it from him? But it was not done. All 
money belonging to the descendants of Sults.n Abdul Hamid which 'was in the 
banks of foreign countries was considered as his personal property and the 
Government of Turkey did not lay their claim for it. 

T rt>peat the words of my friend Mr. Nazir·ud-Din Ahmed who said thlt your 
win:d WM law. I wish to'sav that we Bl!'e not at all prepared toO tolerstp thig 1 
If you have to establish your claim "you are free to go to the tIigh Cowot 
·tind establish your claim. The Nawab will also be free t.., go to High Conn 
. to establish his claim and failing that we will go to Federal Court a.l1d establish 
.' 'Our claim there. What right have you got to preclude any court to take any 
action or hear any claim on behaH of any body.... • 

• 
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With these few words in supporting my Honourable friend'Mr. Nazir-ud-

Din's motion I once again appeal to the sense of justice of the "Honourable 
M.inister for Law and sav that no such thing should be dOlle which has Jlot 
been attempted in the ~o l  so far. You should so behave as to show that 
you are doing justice. You claim to do justice, you should, therefore, do 
what you say. The two inconsistent nistic policies which you are following at 
present in this matter will not do. 

Shrl. :1:. Sant.ll&nam: I have reason to express my surprise and disappointment 
at the manJler in which the Honourable Member has attempted to deal with this 
Bill. No one dan have any objection to his opposition to the Bill or his advocacy 
of the cause of the Nawab of Junagadh. But he has attempted in various ways. 
direct and indirect, to misrepresent the object of the Bill and to attribute 
motives to the Government which has brought forward this Bill. 

If you look at the statement of objects and reasons it is said: 

"Shortly before this His Highness Nawab of Junagadh left the State and took away 
with hlm considerable prorerty belonging to the State including securities and shares. 
TheBe were in the name 0 His Highness the Nawab but are the property-of the State. 
In order to remove all doubts as to the State'. title to the .aid securities, .  .  . ." 

This Bill is brought because unless this Bill is a ~e  there is danger of 
the entire amount being frittered away by the Nawab. By vesting it in the 
hands of the Administrator nothing happens. Even if the Nawab comes back 
or if paxt of the amounts axe found to be his private property, there is a chance 
of its being restored. But if it is frittered away, then. the people are deprived 
of the entire property. It is to safeguard the public interest in this property 
that this Bill is brought forward and I do not see how anyone can object to it. If 
afterwards however the Nawab comes back or if he puts ·forward a claim tha.t 
certain properties belong to him, there is always a chance for a remedy. But 
If the Bill is not passed the whole thing will go out of the han!ls of the people 
and the State. Therefore, the Bill is quite eSS'entiaI and it is not right to say thai; 
it is a. sort of autocratic confiscation and that this democratic legislature is 
trying to do something very immoral or abnormally wrong in passing this Bill: 
and that is wholly unwarranted, and I suggest that this House ........... . 

KaulaDa Hasrat Kohanl: And why? 

Shri X. Santhanam.: ......... should pass this Bill. 

KaulaDa Halrat KohllDi: Why is it unwarranted? 

Xl. Speaker: Order, order. 
'l'b.e Honoura.ble Dr. B. lL • .&mbejDrar: I had to a large extent replied to 

the arguments which were urged by my frie.nd, Mr. Naziruddin  Ahmad the day 
before yesterday when he tabled this amendment to sub-clause (1) of Clause s. 
I do not 1ihlnk I have anything to add to that. I told him the day bef?re yester-
day that so far as I am able to read Clause 3, or the Preamble to whICh he. ~a  
made reference, I certainly po not see any evidence or even a ground for SusplClon 
that the Government of India proposes to confiscate for its own use the secu-
rities which are mentioned in this Schedule. 
Xl. lfazlruddln Ahmad: I did not say for his own use but for the use of the 

State of Junagadb. 

'.l'lfe HOIlomabl& Dr. B. R. Ambedkar: As I pointed out to him the day 
before yesterday that the Government of. India does not even o~o e by the 
"lords thlly have used in Clause 3 ~.lD the. Preamble to .e ~~t lD. the very 
body of the Statute what is called an ~ e ~ l~ prt;sumptlon , I ~ would 
not be wahin the ambit of Clause 6 contamed m this Bill and by which It o~  
not be poSsible for any\.lody. including even the Nawab of Junagadh to claim 
before.the proper au.thorities such right, title and ~~e t as he may poseess • . 
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·All that; we are doing by lhis Bill is to invest these properties in the Adminis-
trator: He asks: "Why does he want to invest it?" The answer is a very 
simple one .• Because unlels they are exclusively vested in the Adn;inistrator he 
would not be able to deal with the property in the banks and other& who bave 
custody of this will not be able to deal with it and other people may be free to 
deal with this property: they may squander away the money, as my friend, )ir, 
Santhanam has pointed out. This is what the Bill Beeks to do, and the fear 
that he has expressed that the Government of Indie. has a sort of clandestine 
motive, whioh they are not prepared to avow openly, that they wish to confiscate 
this property of the Nawab, is purely a figment of the imagination, if he will 
permit me to say so. Therefore, I do not. think that his r.mendment is neoeBsary 
and I am not prepared to &Coept i •. 

Kz. Speaker: The u~ tion is: 
"That'in sub·clause (1) of clause 3 of the Bill, the words 'His Highness the N"awab 

of Junagadh, or' b. omitted." 

The motion was negatived. 
Kz. :RulrudcUn .Ahmad: Sir, I move: 
"That in part (a) of .ub-clanle (2) of claule 3 of the Bill,-

(i) the comma after the word 'depolite' be omitted, and 

(ii) the words 'securiloies and .hareo' be '. omitted." 

These words according to the line of reasoning which I have adopted are un-
necessary and should be deleted. With regard to the comma, it is to reellore 
the linguistio balance of the sentence in case the substantive r.mendment is 
accepted. 

Mr. Speaker: But t.he question will arise, whether, in view of the rejeotion 
of the other r.mendmente, this is permissible. 

Kz. :RUlrudcUn Ahmad: If it is rejected on that ground I have no grievanoe. 
The whole matter has been argued. 

Kz, Speaker: Therefore, I oannot put it. It becomes inconsistent. 

Kr. :Rulraddln Ahmad: I &grae. 

Kz. Speaker: Now about the punctuation. 

1Ir;: JTuir1lddln Ahmad: That does not arise in view of the rejeotion of the 
substantive amendment . 

. Kz.Speaker: I do not accept it as admissible in view of the previous deoillion 
of the House with regard to r.mendment No.6. 

The question is: 

"That clause 3 stand part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Kz. :RuiradcUn Ahmad: Sir, I now move my r.mendment for the deletion 
of clause 4. 
1Irr .. Speaker: Tbe Honourable Member need not move it. He can oppose 

the cIauile. ~ 

Kz. :Ruir1lddm Ahmad: All right. It is the sr.me. • 

Clause 4 provides for issuing duplioate securities in respeot· of Government ~ 
• securities. Perhaps the securities are with the Nawab and therefore duplioate 
securities are being authorised in order to protect the ResB1;Ve Bank and 'Prevent 
it as a banker from performing tEe obligations imposed upon a banker iP It . . , 
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matter of this description. I submit that the issue of duplicate £ecurities is 
another indirect way of preventing the functioning of the ordinary right of ,an 
individual in whose name properties stand. In fact it is indirectly. atte tl~ 

to prohibit him from using the properties in his own way. I submit that this 
iii a thing which cannot be allowed. 

Mr. Speaker: In fact the whole argument is over. 
The question is: 
"That clause 4 stand part of the Bill." 
The motion was adopted. 
Clause 4 was adaed to the Bill. 

JIr. Speaker: The amendment on this clause is the same following the a ~ 

course and is barred by the previous decision. Even the arguments will be 
the same. The amendment is consequential to his scheme of amendments. 
Even if it may not be so barred technically, any further arguments on the 
question are barred. 

JIr. Nazlruddin Ahmad: 1 merely would mention the fact that clause 5 
is ('qually objectionable in that it prohibits transfer of shares. It is trying 
to forcl' upon a man certain obligations which the ordinary law does not impose 
upon him. No justification or reason has been assigned ·as to why the ordinary 
right of dealing with property can or should be prevented. With these words 
I optlose clause 5. _ 
1Ir. Speaker: The question is: 
"That clause 5 stand part of the Bill." 
The motion was adopted. 
Clause 5 was added to the Bill. 

JIr. Nazlruddin Ahmad: Sir, I have a substantive amendment. 'I have hand-
ed over to you a corrected draft. In fact I have conceded certain matters during 
argument and I do not wish to incorporate those portions which I had relied 
upon to remain in this amendment. I beg to move: 
"Tha.t for clause 6 of the Bill, the following be sUblltituted: 

'6, Suils,-(l) The Administrator, His Highness !J,. Nawab of Jnnagadh or any other 
person claiming any right, title or interest to Part I of tIM> Schedule, may institute 
a suit in respect thereof in the High Court of Bombay. 
(2) The Administra.tor, the Reserve Bank of India. or any other p"1'8On claiming any 

right, title or interest in the securiti.s described in Part II of the Schedule may 
institute a. suit in the said High Court for a. declara.tion of title or other appropriate 
reliefs in respect thereto. 

(3) The A ini t a.to~, the companies deecribed in column 2 of Part III of the 
Schedule, and  any other person claiming any right, title or interest in the shares describlld 
in the said Part may institute a suit in the said Ri~  Court for a. declaration of title 
.and other a.ppropriate reliefs in respect of the same. 

(4) An appeal shan lie to the Federal Court Df India against any decision of the High 
Court unl.r 8uh·scctions (1), (2) and (3; and its decision shall te final. 
(5) Except as otherwise provided in this section, no suit or proceeding shall lie in 

any other Court'." -

The A .~e l  then adjourned faT Lunch tiU Half Past Two of the l'7()ck. 

~ A.scm;,lll Te·assembled after Lunch at Half Past Two of the 
},fro Speaker (The Honourable Mr. G. V. M!lvalankar) in the ChaiT. 

~. 

rl()ck, 

JIr. Nazlruddin Ahmad: Sir, I have proposed my amendment, to clRuse 6. 
With e~'  to clause I) my contention is that it bars all suns in respect of 
:any property described in the Schedule. I was extremely amused when I 
was told by the Honourable the Law Minister and by Mr. Santhanam tha" 
it is not "the object of,·the Government to e~o iate anything but ,keel ill in 
-the h\lnd of the A~ ini t Rto  and vest it in him so l;hat the property may 
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JIOt t:e fritteJiEld away; that the property may be taken for the use of the 
.state if it.ultimatelv turns out to be tile property of the ::;tate or returued to 
the Nawab if the ·property really belongs to him; that it is not the object 
.to bind hun hand and foot to any decision that the . o ,enllile~t mIght take: 
The enect of sub-clause (1) of the claus.e 6 of the BIll ~ . that It prevents all 
suits, it prevents the jurisdiction of all Courts from decIdmg anythmg m res-
,peut of the properties described in the ::;"hedule. I think It complete y bars 
the jurisdiction of Courts. I shall read sub-clause (1). It says: 
.' ~o Court shall ha.ve 'jurisdiction to entertain any suit or other o~e~~n  ~n respecL 

'Of any of the property described iu the Schedule or to enforce any hablht,' 1D respect 
,thereoi, othel'\\"ise than at the instance of the Administrator." 

Sir, can there be anything more fantastic ~ It is said that the Administrator 
\Vii! hold all the property which are for that p'"lrpose to be vested III him. 
Yet it is here provided that no suit shall lie . except at the instance of the 
Administrator'. Why on earth will the A-dm.nistrator go to (jourt 1 He has 
the property in his hand, vested in hllll by the authority of this BiJ. .For 
what purposes are the properties <vested ill hml under clause 31 It is that·· 
.he is entitled to have PQwer to deal with and dispose of the said property "as 
.such Administrator". I say that .the property belongs to the ::;tate; you vest 
the property in the Admilllstrator and you say that he shall have power to 
<leal wItb and dispose of the property as such Administrator for th5' purpose 01 
the State. And you say in clanse 6 that no Court shall have jurisdictIOn to 
entertain any suit in respect of any of these properties. No suit Les III r2S-
Pbct of allY property described in the Schedule; and if there was anything of 
a gap it is said "or t.o enforce any liability in respect thereof"; and the most 
fantastic thing is the expn ssion "otherwise than at the instance of the Ad-
ministrator". If any suit is to lie it should only be against the Administrator 
.and not at the instance of the Administrator. Yet power is given to institute 
a proceed:ng 'a.t the instance' of the Administrator. I have never seen any-
iliiilg more fantastic than this. He would be the defendant. He holds the 
llroperty in his custody vested in him by law. He holds the whip hand 
and does not need to go to Court. And yet it is provided that a snit mnst lie 
-only 'at the instance' of the Administrator! -(,,[aulana Ha8Tat Mohani: "Hear, 
hear"). Why not at the instance of other parties, Sir? But they are barred. 
I would respectfully ask the' Honourable the Minister for Law just to point 
.Qut whether there is any way for any party other than the Administrator in 
his own right to go to Court with a view t.o getting any relief. If it is the 
objEct to expropriate the property, to confiscate it, do so in tbe ordinary wa.y. 
'.I.'hen other considerations will appear. Mere declaration that the property 
belongs to the State is most indirect and I do not think it is qnite honest. 

While addressing the MinistEr for Law with regard t.o this I certainly do 
not make any reflection on him personally. His intellect, his leg,al sense, I 
feel, is against clause 6, against the very spirit of the Bill. But after ali, 
be is an official and he has somdimes relnctantly to snpport the decision of 
the Cabinet before whom these considerations may not have been submitted. 
What an individual as such' cannot do a Minister has to do. 

Prof. N. G. Banga (Madras: General): :e60r man! 

lIr. Naziruddin Ahmad: Poor man as Professor l'tanga describes 'him, he 
has to do eccording to the decision of the Cabinet, or perhaps the Dep...tment. 
Tn th"gp circumstanceR I appeal to Dr. Ambedkar. thA great author, the great 
lawyer, the great scientist, a brilliant stndent. • 

• 
Shri H. V. Itamath (C.P. and Berar: General): And great what· not. 

JIr. Nazlruddin Ahmad: And great what not, as Mr. Karnath ~u e t . 1 
jlppeal to him to tf n me .and I a,ppeal to you, Sir, to tell me-ando I sha.ll 
'iit down, withdraw all objections Aild a olo i~e to the Rouse for having ta~in  
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its time-is t~e e any way for any person which allows him to go te Court to. 
have his claim decided? . 

After all, what is the heBitation, what is the fear in coming to Court? Are· 
you afraid of the Court? I believe that a man who is wholly unsophisticated 
will suspect thllt the Honourable Minister is afraid of going to Court becauss· 
in a Court of law he has no legs to stand upon. It cannot be that he really 
suspects the integrity or the intellectual powers of the Court. I have in my 
amendment suggested that a -suit might be instituted in the Bombay IUgh 
Court. /whi'!h is absolutely beyond suspicion" ailld then provide an appeal 
t.a the :Federal Court. Can you sa'Y with any show of justification or decency 
that this Court even cannot be trusted? If your oase is rea.llv good, 
can you not trust. the High Court of Bomba.y and the Feder;l Court 
on appeal to say 80 ? It is because you are conscious of some 
real difficulty in· trusting the Court to call a spade a spade, that you do not. 
. want to do that. Am I not justified in trying to incorporate in the Preamble 
this ironical suggestion? The irony lies in tbis. You say the Administrator 
can sue, but he can not. be sued. He is only to be sued -a ~in t. So you prevent 
anybody from coming to Court Bnd prevent the Court from deciding the at~ , 

lest only by prohibiting the party from going to Court, the Court might eXt'fClse 
its inherent jurisdiction. So you say 'no Court will have jurisdiction'. Court,;. 
exist to decide matters but there is no authority in the Bill-to do so and 
this is really fantastic. What is the remedy you provide? It is in sub-clause-
(2): . 
.. Any claim in respecL of such property by any person other than the Administr .. tor· 

m .. y be submitted to the Centra.! Government, who.. decision in the m&tter' sluill be· 
tinaJ." 

So you think you ure better fitted to give judicial co i e~ation and an im-
partial, proper and better judgment than eveD: the HIgh ~ou t or even the-
Federal Court. Does it not amount to suppressmg the function 8£ the o~ t  
That is why I was tempted to suggest not in ironical mood but in sheer blttf,r-
ness all those things in the amendment. 
I am proud to belong to the Indian State. I ~a, e taken the oath to serve· 

the people of India, but I am ashamed to say thIS IS not the way I can be 
really serving the peop"le of India. Aft-er a1\ justice is greater than 229 lakhs. 
of rupeEs: that amount will not take away anything from the normal resources. 
of the country. but I am very much concerned over the reputation of this. 
government and the reputation of this legislature. After a1\ we have an in-
ternational reputation to maintain. We arc a free nation, we have fought 
hard. We have suffered-not that I did much personally. I must say that; 
1 ,lId I:ot do milch-but each member of thE-Government sl'ffered much. (An 
HCl1/.01lTClble" MC'mber: "Not eaoh Member".) In fact we cried for justr.co. w'3ob-· 
tained liberty, and at the moment .of victory we behave exactly as the bure-
aucmts would do or the British Government would do. I submit that you. 
have not reany eliminated British' bureaucracy. You haiVe only sup-
planted the British bureaucracy by a kind of brown bureaucracy. I 
submit that the principles of law, and justice should be upheld. I think ill! 
a really properly constituted state, there are" three, functions which should be 
kept indrpendent. One is the Executive. The executive must function. The 
second \s the Legildature. The legislature must also function freely, and 
not merely at the instance of the Executive. Thirdly and mos1/c important is. 
the, J u icia~. Its rights, it.s independence and its functions should be ab80-
lutflly kept intact. In a state where the executive prevails, there is no liberty: 
in a state where the legislature alone prevails, there is no justice: in a state 
~ fl e justice does not :prev&;il" there is, no liberty. After all, if you do in-
Justioe ~ a man. ,if the exeo11tlve does injustice, then if he ~ 
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e a ~e  frolD approaching a Court of law, he has no liberty. 
Row coult you with good grace supplant the authority of the Court? 
And vou do not trust even t.he Federal Court which is sitting next door. Therl-
fore questions much higher than Rs. 2,29,000,,000, the face value of the govera-
ment securities are at stake. In fnct h:gher principles are in issue before us., 
I would ask even-Honourable Member of'the House to consider. I have had 
the privilege of t"iLlking the matter over to a few and I know that their silent 
sympathies are with these amendments. 
Prof. N. G. Ranga: Question. 

JIr. Naziruddin Ahmad: Question if you will.- My feeling is t a~ t ~ e' 
general appeals for li ~ t  and ~tice or a~ eal to Conrt. cannot go m vam., 
There is of course the party machmery workmg, but.I beheve the Honourab!e 
the Law Minister will really agree with me in the lllnermost recesses of hiS 
heart.; but I heg to submit one speoi:6.c question to him. Do you keep t ~ 
property iu the hands of the Administrator. to ~ee  the statuB quo, a.s yO\1 have-
kindly admitted, or do you want to expropnate It 10 fact though not III 80 many 
words? Have you kept any judical remedy for the party? It may be that the· 
Nawab is bankrupt-there may be equitable rights· against him with regard 
to these prop€rties-nobody knows. Have you kept any loophole or the .. least 
hope for any of these. people---.this great vagabond and other claimants upon' 
him.-bankers and others-for them to come to Court? You have prevented 
Courts from exercising their nonnal jurisdiction. You have prevented any man 
from going to it and you say the claim must be nfade to Government whose-· 
decision should bc final. Can you ask a man who is aggrieved to go to a mIlD' 
for redress who has given a judgment, who 9& con:6.scated his property, can 
you ask the injured man to go to one who has injured him to be the judge?' 
Can you be· a judge in your own cause? That is against the principles of the-
(JOD Ititution. Sir, about 30 years ago there was a young cadet in the Navy ...... 

the Honourable Dr. B. R., Ambedk&r: We do not want stories. 

lit. NUIrUddIn Ahmad: It is not a story, it is a fact. That cadet was-
l,.lieved to have committed theft and forgery, and he was dismissed. His 
f£other .wanted the matter to be enquired into in his presence. That was !"e-
fused. He wanted him to be prosecuted and openly tried and found guilty . 
• That was refused. Sir Edward Carson fought for two years and with a greait 
deal of personal effort he brought the matter to a court and the man was pro-
secuted. Then, after cross-examination of some witnesses, the Government 
who had be!!n resisting the process  all througb, absolutely withdrew their ob-
jection and allowed the boy to be found not guilty. Tlie boy joined tlle fi Rt 
world war and was ki'led in the cause of his countrY. That was the case of 
Archer-Shee. " 

This is how when even the greatest Government tried to decide jheir own" 
case they were obSEssed by certain preconceived ideas which it was difficult 
for them to shake off. So, I submit that if the Government of India which· 
in this case means the States Department-which again means the ec~ta iat, . 
~ e takrn a particular view, if they have committed themaelves to a particular-
view that the properties belong to the State. is it possible for them: to come 
to any other view? 

B?t the ma.tter should be decided on principles of justice, equity and.good' 
con cl ~nce. If the . o~ou a le the Law Minister can show me or satisfy 
_ you,. Sir. that there IS a way to go to Court, I shall sit down and a ~lo i e ...... 

\'be Honourable Dr •. B. B. Ambedbr: There is a way. • 
1Ir. Nulruddln .Ahm&d: The way is to go to the Government I 
'!'he HOJlO1U'&b1e Dr. B. R. Ambeclkar: If, you will· read it carefully, yOUi 

will see there is a wa.y. : 

• 
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lIr' Naziruddin Ahmad: There is an argumentative way, but, RO far 'a~ I 
«lin ~ there if' no other way. In fact, if.there i~ a way then that phows that 
\'<)u allow people to go to Court. I submlt that 1£. ~'ou do so, why not accept 
the amendment? The amendment is to the followmg effect. 
In sub-clause (1), it is that the ~a a  shall be empowered to .lp.stitute a 

suit to the title if any. 'Cnder sub-clause ~ , the Reserve .Bank and ~e 
other-authorities may institute a suit if they hke, to declare title, The third 
sub-cla.use says that the Nawab and others interested in Part III of t~  
Schedule mHV institute a suit. Sub-clause (4) says that an appeal shall he 
to the Fedpral Court against -the High CoUl't of Bombay. The last u cl~u e 
,says that except as otherwise provided in this section, no smt or proceedmgs 
,shall lie in any other Court. 
Sir if 'the HonourablE Minister' really thinks that suits should not be 

barred: then why not accept the amendment or some other draft o~ .the lines 
,of this? I believe that the o.Jlinion of tbe Honourable the Law Mmlster, ex-
prE ssed here even with the greatest force will not affect the interpretation in 
.any way, but 1 shall ask he Honourable Minister to satisfy the Honourable 
,the tipeaker and if he is satisfied I shall be satisfied. 

lit. Speaker: Amendment moved: 
"That for c:ausc 6 of the Bill, the following be substituted: 

'6. Suite,-(l) The Administrator, His Highness the Nawab of Junagadh or any other 
person cli,iming a.ny right, title 01' interest to ·Part I of the Schedule, may institute 
... suit in respect thereof in the High COUlt of Bombay. 

(2) . The Administrator, the Reserve Bank of India or any other person ciaiminl':' any 
i t~ title or interest in t.he seCti.rit.ies described in Part II of the Schedule may 
institute a suit in the said High Court for a declara.tion of title or other appropria.te 
reliefs in respect. thereto. 

(3) The Administrator, the companies de.crib€,<! in column 2 of Part III of the 
'Schedule, and any -othel' perflon thiming any right, t.itle I)r int-E'rest in the shares described 
'in the said Part may institute a suit ill the said High Court for a declaration of title 
;and other appropriate relief.s in respect of the snme. 

(4) An app.a.l shall lie to' the Fedeml Cmrt of India .gainst any decision of the High 
Court, under sub-sections (1), (2) and (3) and its decision. shall be final. 

(5) Except as othprwise provide<) in this section, no suit. 01' proceeding shall lie in 
any other Court'." .  . 
Bhri :M. Ananthasayanam Anra.ngar (Madras: General): Sir. I never wanted -

'to intervene in this debate. But my friend with the apparent smiles and sweet 
'speeches has unfortunately proved to be the supporter of a Prince. who left six 
Tupees ill his iron a~e and went away to -PaJdstan leaving his people to the 

ol e~. I want to. know from my ~ie,  ~o e 'cause he is trying to support 
111 thIS House Rnd for whom he hlS mvokmg all the principles of justice 
bumanity and good cOllseience etc. Does he say the State of Junagadh' a~ 
'such a tu ~ State as not even to leave a few thousand chips in its coffers? 
W!'at steps has my friend taken till now, or what steps has he suggested to 
thIS Government, on behalf of the dumb millions of that State to recover 
that money from the Nawab of Junagadh? . 

My. friend wants, in addition, ~o support the Junagadh Prince one-sidedly. 
~ :"Ill assume hIS a1'?endment. IS accepted and that the Prince can file 8 

' ~lt m t ~ Bombay Hlgh ou~t  Vl a~ will pe the' nature of his suit? He 
wlll say. Though these Secunttes stana in my name, they do not belon to 
the Mate but belong to me ancestrally as my privatBproperty". "'no o~ ht 
to be the defendant? Are not the people of the State th d f d ts n g 

t ". e e en an (  , 
, ~ e IS only an Admllllstrator, an interim Receiver Th I'll 
\by theIr own and have their own Government Th . ~e peop e Wl come 
>can certainly fight that Government which ~ ~n the .Nawab of Junagadh 
property if it really belongs to him as hi ~ telDto bemg and recover this 

.. .. s prlva properly. Does not my 
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friend, wiJ;h 'all his experience in the Co.urt, know thai; the :Receiver is only 
there for the purpose of safeguarding the interest of the suocessful olaimants. 
We will aBSume my friend's amendment is accepted and the Bombay Higli 
Court is given jurisdiction. Thus, if the J unagadh Prince proves that it is 
his private property, can there be a counter-claim on behalf of the people of 
the Sta.te? 

Kr. YGImddJD Dmad.;, X .. 
SII%i .... Ana1lthasayanam Ayy&Dgar: Sir, I beg to diJIer from him; J am 

glad he is not the Judge of that High Court. ·Can they counter-claim in , 
suit for (Jertain Securities taken by the Administrator merely on the ground 
that it in personal property? Can they counter-claim that so much one.~ 

has ee~l taken away by the Junagadh Nawab? 1 still doubt; It. 

You will see, Sir, that inspite of two days having been t~en by my friend 
expectillg also support from all sides of the House for a nghteous cause, he 
has been ignoring the rights of the people who have to be protected by the 
King who left them cold, who left them taking away .his o e~ . I do. noil 
want to use bad language, but unfortunately I am grieved by It. My friend 
says he stands here. for the cau~e of the righteous. Who .is that righteous 
man? Do you want, in the twentieth century, to support; 0. Kmg v:ho fled ~ a
handing over to the wolves his administration and also not le/IIVmg 0. smgl· 
pie in the coffers of the State? 
I have no quarrel i~  him. For me 0. gentleI?-an as e~ as a non-gentle-

man shall have the riuht to express. I am not gomg to deprive even 0. person 
who is alleged with ~u e  from exercising his right to defend himself. ~ut 
this is one-sided; this is only a temporary measure for the purpose of protectmg 
the interest of the State or the Junagadh Prince, whoever it might be. 
for preserving t\Jis property sp that ultimately whoever could win will get it. 
After that State comes into its own, as a fair Government, certainly the Rajah 
has a right of recourse against that Government. It will neVEr become the 
property of. the Government of India. I am not a limb of the Government, 
but I can say, I am able to see, that the Government of India is ................. . 

Bhri '1'.  '1'. Xrishnamachari (Madras: General): Coming (vents cast their-
shadowlIl 

Shri .. Anantl1a a ~ Ayyangar: Let it be; after all there is 0. sa,ying in 
our part that a daughter-in-law threatened her mother-in-law that she would 
beget R' c.hild; the mother-in-law who is always anxious welcomes it. I do 
not know if anv mEmber of the House would I"\\fuse to be a limb of the Gov-
ernment if it i; possible f01" him to be. I am not gqing to cnst a shadow, nor-
be afraid of it· as a ghost. Enough if I render my duties tp the community and 
to the electorate which I represent. • 
Now, Sir, barring this diversion, I am-coming to this point: I have heard 

tVith great interest-otherwise, I would not have taken part in the debate-
P  M the arguments which my friend has been urging since yesterdy. 
.  . He wants a display of justice. Well, this is what has happened. 

The Preamble sets it out. One fine .motning this gentleman goes away. 
There are troubles in any State between the Rulers and the ruled. We a~e 
. as a matter of fact started trouble long ago andrny friend has e~ e  the 
benefit. We have all won independence. This is the natural course of events. 
~eo le and persons whQ have written boob on "Independence" ~  on "Fre'·, 
dom.". they also started trouble. So in any country it is the natural 'ight 
and it.is the natural !nterest of t:he people who have been suppressed to come 
by theU" own.and achieve and claIm a dem6eratic foan of Govenmlent. 

Now, some trouble arose. This gentleman tied. To whom did-hellee? Mv 
friend savt< "Mother India ... "Uear India". "We aJfembrace" and so on. 

0; • .' .. 
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But that gentleman fled not East but fled West. He looked not'to,his people, 
.but to other friends. But he left one child behind. Otherwise, he would have 
booked him in the aeroplaine and gone away. There that boy ~. 
But is it for you t{) leave. them, ~ e people, an~ go. away? All that I am 
Raying is-I am not prepared to go mto those details-m the name of humaUlty, 
tll080 people whom he left hehind ought to be protected. Now, what have 
we done? The property is there. The property will he safeguarded. Let the 
people establish their claims. 
Assuming that this gentleman got away with all this property. What is 

the guarantee; what is the chance for these people to recover the property? 
My friend wants a judgment in fabour of the Nawab. He does not care what 
~ en  to the people. He does not care whether they are' protected; wheth,er 
they are safeguarded. He says that it is wrong; it is unrighteous. He wants 
'us to go away. Well, after all, let me tell him. The property may belong 
to the State. It mllY not belong to the Prince. Does he want to go away leav-
ing the people unprotected and now claim all the property? But the property 
ha,s not gone anywhere. It can be decided whether it belongs to him or i, 
belongs to the people. 
1Ir. Nuiruddin Ahmad: Who will decide? 
Shri ]1[ • .A.nanthasa.yanam Ayyangar: Their own form of o e~ent. Their 

own High Courts which they will set up will decide. I mean the people. He 
wants an unrestricted freedom for the Nawab. But how could it be? I do say 
that unless this restraining hand of the Administrator is there for preserving 
the property, all will not be well with the people. As a lawyer, my friend 
must know that an A ini ~ ato  is only there to preserve the property. This 
is a thing which every lawyer who started practice yesterday should know. 
The Receiver is appointed for the pUlJ,ose of safeguarding the interests of the 
party who will ultimately succeed. 

Now, let me go to the other matter. There might be some persons who 
might olaim poporties as their own, i.e., apart from the Junagadh Prin(',8 
and his royal family. As against the State, they may claim it. There may 
be those who may claim from both against the State and against the Prince. 
All that has happened is that the property now vests in the Receiver. The 
claims will be settled later on in the natural course. Therefore, we are not 
in a position to decide this matter now, because where is the defendant to the 
.uit? There is only a. plaintiff. The Nawab may come in later and say "This 
is the property left to me by my father." At present, who is there to say: 
"This is the property left to him by his father" or even to ~a'  

"This property· belongs not to him but to the State". There is no· 
body to cOjIle. forward and defend the cause of the dumb millions of the 
people of the State. Nobody is there to say "The Nawab's claim is wrong. 
This is not his private property." I am really surprised at the manner in 
which my Honourable friend has taken up the time of the House. I have 
absolutely no objection to time being taken. Time is not material. Justice is 
material. But there is absolutely p.ot Ii vestige of it in his speech. There-
fore, Sir, I would say with a. clean conscience-we can say with a clean con-
scienoe that we are supporting the cause for which he and I stand, the 
eause 0:. humanity, the cause of democracy. This will. be ear-marked, the 
property of the Junagadh State. It is the State primarily. The State be-' 
lon~ to ,~e ',ileople. The sovereign is for the time being only the Head of tlie 
S.tsJ;e. -All property belongs to the S.ta.te. Whether it will belong ultima,tely 
€Ither to ilie people or to the sovereIgn or to both of them-that will be de-
eided later on. It is abs(jlutely out of place here. This Bill is not intended 
for ~at.  This is only. a.h ~te i  ~ea u e for the purpose of preserving the 
~e t . As the Mover himself saId, we< are spending Rs. 300 erores Ii 
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sear; can .we I not do without these Bs. ~ crmes? It is not for O)Jl"selves-
this property-we are not going to share in it. It is for the people of the 
State. Therefore, let not this be ll:sed as a platform for arguments. else-
where. We know the person who is really injured. We know who IS th!! 
'person who has suffered. TWe are not carrying on propaganda that we ~ e 
suffered. We have put a seal on our lips. ' e efo~e, if it ~  ~nl  a .kmd 
of besmirching propaganda to taint the name of I~ ia, then It IS all l ~. 
But it is not proper for my friend to push on this argument. any longer iU 
order to move this amendment. I ask him. I appeal to him. It IS no' 
right. It is not well-conceived. It is in the interests of the State just as 
it is in the interests of the Ruler that thIS measure has been brought forward. 
I hope the intereot of the people is as dear to his heart as is the interest to 
him of one single man. 

Ths Honourable Dr. B. R. Ambedkar: Sir, l propose to deal only with the 
legal aspect of the case, which has heen set before the House by the Mover 
of this amendment. I feel grateful to him for the kind words he said aboui 
me, but I must resist the temptation of falling a victim to flattery or to 
praise, because I think the Clause as it st.ands is perfectly all right and no 
Iilllendment is necessarY. 

The point made by my friend Mr. Naziruddin Ahmad was this-if I have 
understood him correctly-namely, that Clause 6 of the Bill, as it stands. 
completely bars the jurisdiction of a court. I believe I have correctly under· 
stood him. (Mr. Naziruddiin Ahmad: "Yes") I am sure that this is a mis· 
reading of this section. Clause (1) of section 6 merely says that the Courl 
shall not exercise jurisdiction unless certain conditions are fulfilled. It does 
not say, if the conditions are fulfilled, ................. . 

JIIr. Naziruddin Ahmad: It says: "No court shall have jurisdiction". 

The Honourable Dr. B. R. Ambedkar: "otherwise than at the instance 
of the Administrator"-these last words of the clause are j;he most important. 
Therefore, the first proposition that the jurisdiction of the court is comp:etely 
shut out falls to the ground. All that the Clause says is that before a court 
can exercise any jurisdiction with respect to the property mentioned in the 
Schedule, the party must satisfy certain conditions. One of the conditions 
is that the suit must be at the instance of the Administrator. Now. I would 
like to tell my frien? that it is true. that generaHy there is always a right of 
recourse to a court III a matter of dispute and, all lawyers will agrM that, as 
far as possible, such a right should be unrestricted .... But I think Mr. Nazir-
Iiddin will also agree that our jurisprudence in the last several hunar'.,d 
years as also the jurisprudence of other countries recognises the fact thai! 
there are c.ases where the jurisdiction of a court is unfettered and .there are 
also rows of cases where the jurisdiction of the court is restricted. I caD 
give one illustration. Take the Government of India Act. There, any num-
ber of provisions exist which prescribe that a certain thing shall not be done 
without the previous sanction of a particular authority. I have no doubi 
about it that this is a restricted right of recourse, and I am sure about it thai 
my friend Mr. Naziruddin has never objectea to such clauses as restrict the 
right of suit on certain previous conditions. The provisions contained in 
Clause 6, sub-clause (1) say that no 'suit shall be entertained otherwise" than 
at the instance of the Administrator. This is nothing less than are-statement 
in apother form that there shall be previous sanction of the Admi.t!istrator .• 

JIIr. NUiruddin Ahmad: Suit by the Administrator; not his sanction. 

The lJoBDurable Dr. B. R. Ambedkar: Well, he may do it hiID.self. Or 
. he may permit some other people to do it. All that it means is tba) they 
must have the sanction of the Ad.rnVllstrator. ~ 



3216 CONSTITUEXT ASSEMBLY OP UlDIA (LBGllILA'IlVB) [5TH APRIL 194& 

[Dr. B. R. Ambeclkarl. I' 

Sow, Sir, why has this provision been introduced? W?y is ·it that ~ e 
Clause requires that it must be. at the instance of the A ~lll t ato  I thmk 
the answer is very simple. c~e are' c~ e  ,,:here, for mstance: there is 
mUltiplicity of litigation by different. partles.-e ther on the a~e I U~ .or on 
diffuent issues. Similarly there may be cases where the SUIts of htIgants 
may be purely vexatious. Now . ~el  in a matter. or th;iB sort ~u. o not 
\VElDt to give a party an unmItIgated and unrestrIcted nght of. SUIt if that 
l"ight of suit is going to be E'xercised in order that the result might be ~ at 
either there is a multiplicity of litigation or that there are very many vexatious 
proceedings undertaken against the A ini t at~  .. Ito i~ for that purpose that 
this clause is introduced and therefore my submISSIon wIth regard to u clau ~ 
(1) is this: It does not altogether oust 'the uti ~icti~n of t~e Court and all 
. that it does is to require the consent of the Adlmmsfrator m order that he 
roo,' ~~e that the litigation is a bona fide litigation and t,l~e efo 3 Illqy be 
pennitted. , 
With regard to the second. sub-clause he says: Why should the Central 

Government undertake the responsibility by adjudication? Why should not 
the matter be left open to tbe Higb court or individual judiciary? Theoreti· 
rallv that is a perfectly sound argument, but what I ~t to ask is this. Are 
there no precedents in this country where laws have provided that the juris· 
dictio1l of the court shall be ousted altogether? Let me give you one or 
two illustrations. Take for instance, in the Bombay Province we have a 
law which is called "The Revenue Jurisdiction Act". 1£ anyone teads that 
Act, it will be found that there are hundred cases mentioned in that particular 
iltatuto where the courts have no juriRdictioll at all; the executive decides 
the matter and the decision of the executive is absolutely final. Take another 
illustration which I can think of and that is also from the Bombay Presidency 
called "The Hereditary Village Officers Act". These village officers have their 
rights and duties, laid down in this Act. Yet the Hereditary Village Officers 
Act pxevents altogether thE se officers from going to court for enforcing their 
rights against Government. Take another and a very conspicuous case. Take 
the High Courts. By statute they were prevented from entertaining any 
cURe dealing with revenue. Even the Indian Legislature coula not 3 ~ a·, 
Act conferring upon the'High Courts revenue jurisdiction. All throughout Indh 
land revenues are· collected by .the executive, yet even when there is any 
wrong done by the executive tbe ryot has no right to go to a court of law. 
Thl'refore this question 'Of restrict,ions for recourse to a court are not no\7el 
and certainly not extraQl'dinary so far as this particular piece of legislation is 
concerned. There are many precedents in this  country and therefore, there 
is really no special ground for complaint so far as the clause as it stands is 
concerned. ThEre is a further point which I think my friend Mr. Naziruddin 
Ahmad has altogether lost sight of. J am sure that if inv friend were to 
read the two clauses or sub-clauses of clause 6 carefully he· will see that lhe 

o i ion~ contained°in either of them do not contradict 'the fundamental prin-
CIples wl1ch we all observe, namely that no man should be a judge in his ')Wll 
case. . ~ e the c~ e ~f t~e A~ ini ,ato . The Administrator although that 
prope:ty IS vested m. Il ~  not. holdmg the property as a private individual, 
clalmmg any e o~al te e~t III that. property. Therefore, when a proper 
c~~,, co e  before hIm there I". no rE-agon to suppose that he will· wit,hhold 
hIS .on~ent for proceeding with. the litigation because he is not personalJv inte-
rrsted m.t;hat property. He is there as a trustee or as sn Official ReCeiver 
~l1l  t!lerefore there. is no fear that he willo be guided by any personal motive 
In tIllS matter. WIth regard to the jurisdiction whic.h the Government of 
Indi.11 uf~ claimed b!, reason o! sub-elRlIse (2) of section 6. my friend Mr.' 
N~l l ~n Ahmad will· also reahze that the Governmenli of India does not 
chllm' thIS property at aU. Th!' property is the pl'Qperty according to them 
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of the ~a a  !State and if any litigl.non were to anse, it will not. be between 

the ,l:unagadH State V8TiMUI the Government ~  India, bub it will be between 

the Nawab and the ,State of "..nagadh. In that event, there
 i& no reason to 

suppose that the ~enunent  of lndia will be guided by any personal motives 

of serving the interest 01 tbe peopfe of the J unagadh State or of t
he in~e e t  

ot the Nawab and give a decision whieh would be D/\t in conf
ormity With jus· 

tioo, equity a.nd good conscience. Therefore, my submission 
to the House IS 

this that the provisions contained in this cla~e sre perfectl
y in consonSllce 

with many other provisions which we find in the Legislati
ve Code of this 

eountry and there is no fear that the jurisdiction vested in the 
Administrator '<'r 

,in the Goverument of India in respect of these matters is likel
y to be exercise:! 

in a prejudicial mann€r to ~ e e~le of Junagadh State. 1 therefore oppose 

~e amendment . 

.Mr. Speaker: The question iB: -

"That lot clause 6 of the Bill, the following be .ubstit
uted: 

'6. Suits.-(l) The Administ,·ator, Hi, Highness the N .. wab
 of Junagadh or any other 

person claiming a.ny l'ight, tith-l or int.erest to Part 1 
of the Schedule, may institute 

a suit in respect thereof in ths High Court of Bomba-y. 

!2) The Administra.tor, tIle Reserve Bank of India or an
y other person claimIng any 

right, title c: tnte,·€st in the ""curitiett described in 
Part II of the Schedule may 

institute l1 suit. in the said High Court for & declara.tio
n of title or other appropriate 

rellefs iIi respect t.hereto. 

(3) The Administl·atul', the t:ompanie. described in column 
2 01. Ps.rt III of the 

Schedule, a.nd any other ~ ' on ch\iming any l"lght, title or interest in the shares uescri
bed 

in the saul Part ma:r instit.ute a suit In tht' sa.id High 
-Court for a. declara.tion or LitJtI 

a.nd othel' apIJropriate reliefs in respect, of the Mme. 

(';) An al'pea.! shall lie to the Foderal (:.'Ult of Indi. agai
nst, any decision uf the Hlgh 

Court under -'luQ.,8ections. ('-L i2) and (3) and ib rll?'L'islon shall be final. 

~  -Except as otherwise p,o .... ided ;n, tl l~ ,:,,'t'Li,--':: no suit. 01' pt'oceeding .-£Inal] lie )(1 

any other Court'. ,. 

rhe motion was negatived . 

.Mr. Speaker; ''1'he question is; 

"That. clause 6 stand part· of the Bill." 

The motion was adopted. 

Clause. fi was added to tbe Bill. 

Clause 7 was added'to the BiR 

Shri T. T. Xrishnamachari: Sir, 1 mon, 

• 

.-

"That after clause 7 of t ~ Bill, the following new clanse be added as clause 8 an
d 

the existing clau~e 8 be renumbered as clause 9: 

·S. The Central Government may from tune to time add to 
the items of property 

included in the Schedule by notification In the offical il
allAt."" and on snch notifie&tioll 

luch o e ~  shall be deemt"d t.o have Uee.n R.l1 1 .flV~ mcluded in the &bedule'.1 •• 

Sir, the explanatioIl' for this amendment need not be elaborate, b
ecause there 

might be some property which has not come to the notice of th
e Administrator 

'ADd nlay have to be included at a later date. It will serve t
he purpOse if 

Ulere i~ any uc~ property, if the ~e ' fact that so far no such property has 

been dIscovered IS not a bar to thIS amendment; it does how
ever strengthen 

the ana~ of tf,e Administrator to better serve the pUT}ose of the 
BilL Sir, 

I move. 
• 

Ill •. Speaker: Amendment moved: 
. I 

• 

1. "That after clause 7 of tbe Bill,. the follomng new clause be add
ed as claw.e 8 '''HI • 

,he existing dau... B be renumbered as claoae 9: 

.. 's. Tbe Central Gavernment may from time to time add to 'the items of Pronerlv 
mclnded in the Sc;hedule by notification in the-official G

azette and on Inch DOtiD ....... 

'!teh property .hal! be deemed to ha\'e been :lw.ys included in t.he !t
cbedul.," • 
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:Mr. lfasiruddiD Ahmad: I have ventured to oppose this amendment in i~ 

of the passionate appeal of my Honourable friend M~ Ananthasayanam Ayyangar. 
I should submit that there is a good case, a very clear and perfectly straighl-
forward case for opposing the proposed clause 8. Sir, the properties that RIll 
already found to belong to some of the officers of the State and standing in 
the name of the Nawab and other persons have already been listed. 
This ame.ndment, however, seeks to empower the Government to include auy· 
thing else that it thinks fit. Without knowing what those propertIes are, it 
would 'be imp08sible for us to agree to it. In fact whether the property is 
fit to be. included in the Schedule or not de.pends on one fundamental a i~ 

which is that the property belongs to thl! State. We have already seen !lOW • 
proputy standing apparently in the name o! an individual has been deemed, 
by a Bpectacular piece of logic, to be the property of the State. M.;y learne<i 
friend Mr. Ayyangar played upon the !eelings of the House by raising the 
question of sentiment. In fact in deciding questions of title or principle 
sentiment has no place. In these circumstances I beg to submit that unless 
the House knows what the other property could be it is impossible to allow 
Government to include tliings within th( Schedule. J submit, Sir, that if 
any property is discovel:ed later on that should be in~lu e  in the SC·hEcrll1le 
by an amending Bill; this-is not the proper stage to include a hypotheticd 
property without knowing the nature or the identity of the property or the 
nnture of the title. I submit this is a dangerous principle; in fact if it is 
possible for a legislature to delegate all its wisdom and all its power to the 
Government, strange arid wonderful cousequencfs will follow; in fact it is 
!I principle which is highly detrimental to the development of self-Governmen'_ 
A qu{>stion of title of such great i o tan~e should not be allowed to be ,L",.!t 
with by Government in the privacy of their official Chambers. I feel I mus\> 
oppose this amendment even at the risk of being characterised as a friend 
of a grEat vag[hbond, and things of that type, I have no sympathy for him; 
if you find that he has misruled ;you can try him, hang him and guillotine 
him and confiscat-e. his-property; but do not do the act of cOnfiscation in aE 
indirect way. I submit, Sir, the issue is plain and it cannot be got rid of by 
lIIere questions of sentiment, After all the title should be decided, and de-
cided· best by a Court of law. If there are any counte ·~lai  against him 1 
declare, with all the little authority that I possess, that any claim ·will be 
maint.ainable against him. The irony is that any claim by him will not be 
maintainable though certainly there is no law barring any claim against him. 
The Honourable the Law Minister said that there is a way for a suit; that is 
really a suit by the Administrator and not with his sanction. I have fnll) 
conceded th" authority of the Administrator, but he i~ a party who is the 
..,pponertt. 'There is no right for any party to come in except at the !Dstan0e 
of the man who. is interested. With regard t<> the disinterest,edncss of the 
Hovernment of India that is absolutely plain, but you are taking-sides in a 
'bing in which you are interested though for the Stat" of Junagadh. 1 there-
fore submit that this is a premature stage at which this new clause should bE: 
introduced. • U anything worth including comes to light it can be included 
by the Government by means' of an Ordinance which may be subsequeutly 
1'Ilt. fl~  by the legislature. 

t. 

The Honourable Dr. B. &. Ambedkar: Sir, I accept the amendment. 

Mr. !Speaker: The question is: 

~ "fler clauBe 7 of the Bill, the 'ollowing ne'; clause be added ·as clause 8 "". 
\he existing clause 8 be renumbered as clause Q, 

·S. ~ Centra.l Government ~  .f ~ time to time add to the items of proper;', 
.cl":led m the 8chodule by notifiatlon lD the official Gazette and on '. moh ,,~ l catiOl 
..... property .hall be deemed to have been .,alwavB included i11 the 8ehedule'·· 
The motion was adopted: - _. 
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ll'ew a~e ~ WBII added to the Bill. 

Clause 9 (existing Clause 8) was added to the Bill. 

Ill. Speaker: With regard to part I of the c e~ule and item (3) therein, 

in respect of which Mr. Naziruddin Ahmad gave notlCe of an 
ame'Ildment, he 

himself has withdrawn his amendment about "the Private 
Secretary to the 

Nawab'. There is only a part of the property which is in the na ~ of the 

Prh'ste Secretary. So he can speak on parts II and III of th
e c e ul~. 

1Ir. Naztruddin Ahmad: I will simply oppose them. The propCl'ties in 

'.Hut II ""e eleven in numbe·r and they aTe Government securiti
es stan,ling in 

the name of the Nawab of Junagadh. In these circumstanc
es the normal 

presumption of law is that the propErty is his, and so the
y .should not be' 

w('iuded in the list, as it is his plTSonal property. On the 
question that he 

ma;> have mismanaged the State perhaps my Honourable fr
iend is right in 

suggesting it but tbere is ample remedy against him; if the
 State has been 

mismanaged the . people have a remedy against him. I
t is not in u. 

spirit of propaganda that I spoke; it was really due to a fee
ling of horror at 

the way in which Government are proceeding. The difficulty in the HOl\S€ 

is that there is no opposition; Government are assured of a
 huge and solid 

majority, and it is thePefore all the more necessary that i
n the absenre of 

()ppositiolJ there should be at least one person who will sp
eak frankly Il.r>.d 

openly. There should be no resentment and no ne(d to 8dcribe motive
s. I 

am too irlsignificant a person to ue 'an advertising medium. In fact I havo 
nner behaved in that fashion; but as a legislator and a lawy

er of Borne 8Xj>e-

dence I feel that I should be frank about it. That is why 
I attempted £0 

<Il'scribe ilie title of the Act in a bitter spirit and said that it 
is in the nature 

of a suppression of rights. It. was a feeling of resentment 
at the 'lay in 

which propr)rty has been included that was behind it. 
_ 

·Pw:t JJ [ relates to certain sha·res in certain limited companie
s. They aj,o 

stand 1ll hIS personal name and I ilo not know why they shoul
d be included as 

1'"rt of the property of the State. I think there is no justif
ication for their 

inclusion as u~ . I oppose . these parts II and III of the Schedule. 

Ilr. Spe&ker: The qucstioT: is: 

"That Part I of the Schedu12 stand part of the Bill." 

The motion was adopter), 

'.Ml. Speaker: The quel!tion is: 

"That Part' II of the Schedule stand part ",f the Bill." 

The motion was adopted. 

:Hr. Speaker: The question is: 

"That Part J II of the Schedule stand part of the Bill." 

The motion was adopted. 

The Schedule was ndded to the Bill. 

el~ll~e 1 was added to the Bill. 

Ill. Naziruddin Ahmad: Sir, the Preamble i~ the ba.sis or'the misconception 

of tbe entire Bill, as it takes it for granted that the whole pro
perty belongs t.<' 

.bf' State ?f Junagadh. I a ~ taken the view that that is not necessarilyso: 

In these Clrcumstances, I conSider that the Preamble should 
be redrafted and 

~ oul ' [loi be left as it is. I submit that the Preamble isa very iaJ.portB!lt 

. part of the Statute, being, as I h'l.Ve already said, the bas
is of f.be emil'e-o 

, enact ,D~, . I~ ~e efo e, consider that it should be so amended as f4> bring 

__ bout the dist'notlOn betiween the property of tne State aIfd the 
property of U.e 

~9 'a , 
• . 
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Xl. Speaker: The question is: 

"That the Preamble stand part 
of the Bill." 

The motion \Vas adopted. . 

The Preamble wns added to th
e Bill. 

Xl. Speaker: The question is: 

"That the Title stand paTt of
 the Bill." 

The motion was adopted. 

The 'l'itle was added to the Hill
. 

The Honourable Dr. B. R. Ambedkar
: Sir, I heg to move: 

"That the Bill, as amended, 
be p ...... cl." 

Mr. Spea.ker: Motion moved: 

"That the Bill, as amended, 
be pa"" ... d." 

Mr. Na.ziruddin Ahmad: Sir, 1 
would like to say that wy for

mal oi ~t oe 

registered. 

Shri M. Ananthasayanam Ayya
ngar: Sir, I would like to expr

ess on h',half 

of the House, its entire appro
val of the Hi I. My Honoura

ble friend. Mr. 

~n i u in Ahmad, in his enthusiasm 
for opposing the Bill has forgo

tt.:n the 

Rules of Procedure of the House
. I feel thh,t he is doing little j

usti.;" tD th" 

members of this House in what
 he hds haid. Nobody in this

 House ever said 

that the Nawal> was a bad man
 and I thought that it W'lS q

uito Ulm,'ccssar.v 

on the part of my HOl;lOUl'Rble f
riend to have gone ou repeating

 that the Nawal> 

was a bad man. 'We have got the greatest Tesp
ect for the Nawab as ~ l;1dri. 

But, here we are concerned wit
h the subjects of Junagadh and

 not the N"wu(). 

We are only interested in seeing
 how fal' we can protect the rig

hts and interests 

of the pl,ople of Junagadh, till
 we have got the fime to dec

ide whether tbe 

rroperty belongs to State or to 
the };awab. I am surprised to 

find my Honour-

&ble friend saying that because
 the property stands in the

 name of the 

Nawab or the ruling prince of 
a particular State, p,ima facie, 

't belongs to 

him. . Hitherto thE (.ntire Ad
ministration of India a~ run in the name of 

the Secrdltry of State ,and a
ny suit Against the administr

ation cou]'1 be 

brought only against the Secreta
ry of State. Does my. Honoura

ble friend mean 

to say that the entire property
 ot UJe GOVErnment of India 

belo?ged to Sir 

Samuel Hoare? 

l At this stage Mr. Speaker vacated the Ch
air, which was then occupied b

!) 

8hTi K. fianthanam (on8 oi the Panel of Chai
n'll8'n.)] , 

After all, Sir, this is only a 
temporary arrangement,. until 

a permanent 

solution is fmmd. In these ci
rcumstances I do not think t

here is anything 

objectionable in it. It is a mE
asure conceived in the interes

ts of the pec,pie 

of the State and also in the int
erest of-the Nawab. This is a matter in which 

8 decision should rest with the
 snbjects of the State. If the

y want to retain 

the monsl'chic form of Govern
ment, they are entirely at li

berty to do so. 

The,efOl'e, hit iny Honourable f
riends not have any impressio

n that this is a 

sinister move; on the other han
d, they should welcome it. , 

., 1. thl!refore, request the Hons
e to lend its wholeh!3arted s

upport to, the 

'entire Bill ~ it stands. 

Jti. Ohairman: Tbr-question is: 
"That the Bill, as .. mended, 

be passed." 

The motion a~ adopted. 
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ofhe Bon()urable Dr. Syama Prasad Kookerjee (Minister for Ind
ustry and 

bupply). Sir, I beg to move: 

"That the Bill t() amend the Control of Shippinf; Act, 1947, be
 t",ken int<> ~ e atloD'  

Sir. the House MIl recall that during the budgE t session 
of 19~ , ~ e 

Central of Shipping Act was passed into law. That 1,3'11 had t
wo objects in 

view: tf,e first a~ to provid. for continuance of the powers to license Iudain
 

shipping, the second was to secme priority· of control over co
astal shipping, a 

(>'YI-..er wh:ch 'was onginally nercI"e': ' '~' t  the Defence"of India Rules and 

wIllet lapsed on the 31st of March 1947. Certain powers 
were also taken 

to levive the fixation of freights and fares which lVas consid
ered necessury. 

The period, Sir, was originally fixed at three years from 1947 but the 

Select Committee reduced the period to 0\1e year and gave p
ower to Govern-

ment, t.') continue the Act for another y€ar. Meanwhile it was th
ought that 

& comprehensive legislative measure would be placed before t
he House based 

0:1 the l'e('ommmdations of the Shipping Policy Committee. 
That rpport is 

now be [or" the Government'and steps have been taken to f
ormulate a COID-

prehensive legisll,ltive measure which will meet the principal 
recommendations 

made by the Committee. Val"ous interests involved are being consulted and 

it is expected that the JlIatter will soon come before tbe Hou
se. 

-Chere was one alternative open to Government, namely, to 
extend the 

operation of the Act by another year by means of an eXllc
utive order, but 

Goverruhent thoug1!t that it might be desirable to make one 
or two amend-

mellis, the chief amendmtellt heing that, this Act which was
 hither.to llppli-

ca ~ OlJly to Indian shipping, will no ~ e made< applicable to all ships wQicb 

trade on the coastal area. So far as the period, is concern
ed, it hns been 

proposed that the period will continue till :31st March -1949, and it may be
 

extended by another year. It is hoped that meanwhile... ~ e1'D ent will be 

ill a pos;bon to bring before the House a consolida,ted piec
e of legislation 

We arc; also retaining the powers regarding control for this 
rfahon that the 

transport situation in the country has not improved; and it m
ay be ufOce~ a  

ftr Goycmment in the interests (;If quicker movement of essen
tial commodities 

by ~ea that it should regulate priority control over coastal ships
. There are' 

certain verbal aID€'I1dments which also I shall move and wbic
h lire  neceBsurv 

on accoullt of changes which imve been made by the Adaptati
on Orders. -l'bp] 

lite of a verbal char-acter and two amendments I shall moye 
shortly as ad-

vised by tb" Law Ministry. 

1 think. Sir, this isa pi€ce of legislation which, although it i
s of a limited 

~ a acte , deals with a very important point of principle, namely, hitherto 

we had control only over Indian shipping, but now that cont
rol is king ex-

tended to non-Indian shipping as well. I have no doubt that this Bill will 

receive the support of every section of .' the House including 
Mr. ~ i u iD 

Ahmad. 

JIr. Ohairman: Motion moved: 

.ti~~·~~at the Bill 1.0 amend, the Control of Shipping Act, 
1947, be taken into consider. 

I hope Honourable Members will co.operate with me in fini i~ the a!!enda as 

qUickly as posRible by cQnfining their rema.rks to the 'min
imum rwC8l1Sury 

e~tent 

Tne question is: 
• 

~ ati~~~~at the Bill t<> amend the Cootrol of Shipping Act, 1947, be taklln int<
> <'onBi,l ... 

The motion was adopted. • 
(1221 ) 
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'!'be Honourable Dr. Syama Prasad JIookerjee: Sir, 

"That for clause 2 of. the Bill, the following be sub.titu
ted: 

t1iO'il': 

'2. Sub.tjtution oi "I"dia" for "the. P,or.illcu" ill Act XXV
I of ;!'p.-In the Control 

of Shipping Act, ]947 (hereinafter referred to a.s "the said Act ~', ~ ~. t in Beetioa ~, 

for the words "the Provinces", wherever they occur, th
e .. ord In ha shall be ollbot,· 

Luted'." • 

This is a' fonnal amendment and I han already given the realion for it, . 
](r. Chamnan: The question is: 

<OTbat for cl&use 2 of the Bill, the following be substitu
ted; 

"2. Substitution u! "India" tor "th'!. P·rol'il1Cf../' ill .4.ct XXV
I of 1.'i.p.-In the ComLrol 

of Shipping Act, 1947 (h"reinaft." referrlc! to as "1he s
aic! Act"), except in seetio .. 1. 

for the words "the Provintes". wherever they occur, the wor
d "h.dia" shall be sllbali· 

tu.ted'." 

The motion was adopted, 

Xr. Ohairma.n: The question is: 

"That cl .. use 2, M .,mended, .'and pal'! of I he HilL" 

The motion wao; adopted. 

ClauRe 2, as a.mended, was added to the BilL 

The Hon01l1'abie Dr. Syama a ~ Jl[ookerjee: Sir, J move: 

"That for clause 3 of the Bili, the following be substituted: 

'3. Amendment of Section J, A"t XXVI 0/ 1947.-1n section 1 of t
he said Act,-

(a) in sub-section .(2), for the words "all the Provinces 
of India" the words "the. 

wholp of India" shall be SUllstituted, and for the words 
"in t,he Provinces" 

the words "in India" sh::lll be ~ll ti ltu .  and 

(11) in SUb·sectlOil (3), for the fig.,,·e. "1948" 'Lhe ligure
s "1949" shall be sub.ti· 

tuted'. " 

This is moved for reasons similnr to that of ~' amenihnent to Clause 

2 abo,"e. 

Ml. Chairman: Amendment movEd: 

"That for rlause 3 of. the Bill, the following be substituted:
 

'3. Amendment of Sertion. I, ·let XSVI of J947.-1u 'section
 1 of the s .. iel Act,-

(n) in sub·section (2), for the words "all the Provinces of 
Indi." the words "tb •. 

whoie of India" shall u~ substiLutt'd, and for t.he words "in the Province." 

• the words "in India" dhall be substituted; and 

(hi in ':Sub-section (3), fcor the fi u c~ "1948" the fi u e~ "1949' shall he subsh 

tuted'," 
I 

Shrl "T. T. ltrishnami.ch&ri (Madras: General): If the amen
dment i'Jet; 

moved is put, I could then move mine. 

Mr, Chairman: But if it is carried then your amendment cann
ot be moved. 

It sQould now be moved as an amendmellt to'the prpsent amend
ment. 

Shrl T.  T. l[rishnamachari: Sir I move: 

• 
.. "That. in clR.u .. 3 of the Bill, in .ub·section (;3) of section

 1 of the Control of' Ship 

1ping Act. 1947, for the proposed figu,·.. '1949' the figures '1
950' be substituted." 

.' The HonourBble l\{in'ster, my friend, has said 'hat the 
intention of the 

i(Jovernment was to make the Bill applicable for three years
. l:iubsequently 

it wQ1; cut down By the Select Committee for reasons which h
e has made 

Near, i\nt the position ill that within olle year nothing material will 
hlippen 
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III Vle 'rola.tter pl control of coastal shipping, and issues of suc
h nature will 

be tak£'Il ,,~ only when the new Constitution comes into being. E,en if it 

were otherwise, it will be nothing wrong for the Legislature 
to take uI> a Bill 

comprehensive in its nature if it wishes to do so earlier. 
My tomendment, 

however, seeks the avoidance of a recurring amending Bill o
f this nature next 

year .. In. view "f the fact that the Bill is itself conducive 
to 90 much good 

for bhlppH'g genohlIfy, I think the House will have no obj
ection to giTing 

powers to ke€p the Bill alive for one more year, in view 
of lhe fact that 

that wal the original intention of Government. 

The Honourable Dr. Syama .Prasad Jlookerjee: I do not mind. I am 
pre-

pared to accept it. 
- , 

loll. Chairman: From the technical point of view, I think t
he 'best eourp.e 

will be for the Honourable Minister to amend his amendm
ent in e 1' 'c~ of 

111411 and put it al 1950, The Honourable Member's amen
dmenl! then need 

n()t boo put. 

.~i T. T.Krishnamachari: If that is so, I will not press my ame
ndment. 

JIr. R. K.'Sidhva (G, p, and Berar: General): I would like to s!
,\y that no 

ca~e has been made out by Mr. T. T. Krishnamachari to g
ive power ~ !he 

Governmeut beyond one year. It hall been staten. that the 
new ConstitutlOn 

"ill be coming into force and it is desirable to give twoYfillr
s. But the Gov-

ernment t.hemselves d; not think it desirable to continue the
se powers for two 

years: Government also have. 'not given any reasons for accepting
 it. Of 

courile we wiil be only too glad to give powers such 8S thi
s. It is our own 

e ~nt. Thtrefore whatever we propose and pass in this Housr: th
ey 

will accept. But the point is that the Minister says "if the Houoc is p
re-

pared [ flUl prepared." The Honourable Minister said that if thc House 

.nt~ it Itl' wouln. bE glad to accept it. There is no valid reason gi,"<m, The 

ffUllOUro.l.jc Minister rightly said that there arc many Acts th
at require IlIl'clul· 

en~ and ,hat. they would be brought in due COUl'se. So far so ~o . As 

fur fl!; 1 kllow these clauses are for control purposes. While 
in cne breath we 

say thaI' we should not give the Government fullest latitude
 and the controls 

Sh01Url l)f "ithdrawn as early as possible, on the other side
 we are al10willg 

these cont.rol,; although these particular controls may be of
 a -different type 

yet it iH transport control and we have been even in this re
gard agitating for 

dbco'ltrol Here Wl\ say that the control should be extended. I therefo
re say 

with due respect that it was not proper for the Honourable 
Member to have 

mOTed the amendment and the" Honourable Minister to hav
e accepted it. I 

do hope that' on second consideration he would feel that i
t was not proper 

to ~i e tiw Government this po,,"er. 

Shri T.  T. Krishnamachari: On a point of e lana~ion, I would· like to 

draw the attention of the Honourable Member to the fact t
hat this amending 

Bill covers coastal trade as, well, for which we have been a
gitating all along. 

As things are Government will come up with a s'milar amendi
ng Bill next Jellr 

thii time alld we a ~ trying to avoid it. 

lIr. Ohairman: The question is: 

"Th.t for, clause 3 of the Bill, the following be $ubatituted: 
_ 

'3 .• Amendment oj Section I, Act XXV I of 19J7.-1n • ."tion 1
 of th •• aid Act,-

(a) in sub-section (2), for u'e word. . 'all the Provinces of 
Ind,a" the "orda "th. 

whole of India" shall be substituted. and for the words 
"in the PrOViDOI!f". 

the ,words "in India" shall b., substituted; and 

(b) in BDb·aection (3), for the figllre. "1948" the figures "191;0"
 shall be ... ~tit. .te '.'· 

The motion was adopted. •• 
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Mr. Ohairma.n: 'l'he question is: 
"That clause 3, as amended, stand part of ihe Bill.' 

i'be motion was adopte<l. 

Clause ii, as amended, was added. to the Bill. 

('lame 4, was added to the Bill. 

Sbl'i T.  T. Xrish.namaeha.ri: Sir, I move: 
"Tbat in cl .. use 5 of the Bill, in suh·section (2) of the proposed new """tiOn 3A t. 

tb. Control of Shipping Act, 1947, the following be added .. the enu, nam..'ly: 

'''I'U shaU b. subject to such conditions as may be specified b:" the shipping .... 'ho-
rity granting the licence'." 

Section 3A is an enumeration of various restrictions and the conditIOns 
under which licence is granted. Sub-elause 2 reads as follows: 
tla licence granted under this section may be either ; general licence or a specifted 

voyage lIcence or a licence for a specific ~ ioil,  

There might conceivably be other conditions also in regard to the grant of 
SUCII iiccIH.les. In order to fill this particular lacuna I have moved thai the-
additioIL of these words be made to sub-clause 2. I hope my honourable 
friend Mr. Sidhva will not raise any objection to it: it merely clarities the 
position. 
Th .. BOllour&ble Dr. Syama Prasad Jlookerjee: I am prepared to acecpt. the 

aI!Jcndmcnt: it is ~ette  clarification. 

lIIr. Chairman: The question is: . 
"That in clause 5 of the Bill, in Bub-section (2) of the prop08ed new section 3A .... 

the Cont.rol of Shippinl'1 Act. 1947. the following be added at the end, namely: 

'and shall b. subject to sUl'h cenditions a. may be specined by the shipping autho-
rity granting the licence'." 

The motion was a o t~ . 

lIIr. Chairman: The question is: 
"That clause 5. as amended, slanu part of the 11m." 

The motion was adopted. 

Clause 5, as amended, was added to the Bill. 

Clam,co 6.and 7 WEre added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

The Bonour&ble Dr. &;yama Prasad Jlookerjee: Sir, I move: 
"That the Bill, as amended, be passed." 

JIr, Chairman: Motion moved: 
"That. the Bill, a. amended, be passed." 
Hr. Nazlruddin Ahmad: i ~ as a kind reference bas been made tc, me ...... 

The Bonoufablll Dr. Syama Prasad llookerjee: bir, I withdraw my re-
marks. 

Mr. Naziruddill Ahmad: Sir, I only have to suggest tha,t Bills ~ oul  be 
very carefully drafted. It is a ·wonder that the word "Provinces' has to be 
changed t,) the word "India". In fact my copy of the GenemI Olatnes Aet 
is 110 corrected copy according to the Adaptation Order but it is a pity tha1J \be 
copy of the Government Draftsman was not brought up to date. Un e ~. 
circumstpnces the need for amendmenlis of a sunple Bill like this by Mle 
... Minister himsel£ is regrettable. I hope more care would be taken in drafiina 
• Bills in future. 

llr. ':8.. X. Sidhvat Sir, I feel the.t the Indian Coastal Shipping Act requiree 
to he amended at a very early date. This a1Iects our COIIIItal trade jm.. 
nIelllel:. lind the uamendment of this ~ct is considerebly  overdue. I would 
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DELlll AJMER-.MERWARA REN'l' ,u~ ROL {AMENDMENTi BILL 3~ 

.haY(' I~ei  .. t1 the Uovernment to have brought an amending Bill' hI this 
SesRioll -but the Honourable Minister was good enough to state that he renlised 
the imporinllce of the Act being amended and that he was going T·O do so· 
in the neH session and for that reason he stated that hI' would req,;ire one 
year·R Extension. The Bill has extended the period to two years.' Notwith·· 
standing the. House having accepted the period of two ea ~ T do horo thut 
the Minister would not be actuated by the fact that power has been given by the-
House for two years and therefore he should necessarily delay the am ,'II ding 
of the Coastal Shipping Act. I do not think that that was the intention of 
~ e House that i&.e· Coastal Shipping Act ou~  ~e ~la e  for two years when 
It gave 2 Yfars ~ control. If our coastal shIppmg 18 to expand and-1'l"OBp.,r 
this Aci should have been amended long ago. Under the British ·A Ill i~t l

tion for reasons best known to them they had ddayed it. 1 do feel that no 
time should be lost now in bringing forward this measure and I hope the-
Government will stick to their promise to bring forward this Bill nl)t ncxt 
year but iu the next session, so that by March next we might have an Indian-
Cunsbl Shipping Act amended to suit the nationals of this countr;v. 

1Ir. Ohairman: The question is: 

"That, the Bill, a~ amended, be passell." 

The motion was adopted. 

DELHI AJMBR-M.ERWARA RiLTf CONTROL (AME'C'JDMENT) BILL 

The Honourable Dr. B. R. Ambedkar (Minister for Law): Sir, I move: 
"That, the Bill further to .. mend the Delhi and Ajmer·Merwar. Reut, Control Act". 

1947, be taken into conaidp.ration." 

The House will remember that on the 24th j\.{"r"h. 1947 we pasBed an Act. 
can~  the Delhi Ajmer-Merwara Rent GOlltr ... ! Act. One of tl.e important 
o i~loll  contained in that Act WaR that the premises which were IInder 
construction at the time of the passing of the Act were exempted from rent 
control both in Delhi as well as Ajmer-Merwara. Subsequently the C,ntraI· 
Legislature passed another Act on the 31st Dece ~e , 1947, whereby the 
nrerniscs under construction in Delhi were excluded from the operation ()f 
the Act. And t,he operatjAfl of the Act was confined only to Ajmer and 
Merwara. The object of the "ubsequent legislation was that right from the 
4 7. Jr. 24th March 1947, the new Act sheuld have retrospective effect. Rut 

unfortunately Section 7A of the new Act, as -dralted, failed to carry 
Oilt the intention of the Legislature. Section 7A, either by slip or something. 
used the words "from the commencement of this Section" when as a matter 
of fact tIle words ought to have been "from the cc,mmencement'of this Act". 
The present Bill seeks to remove that lacuna by using the words "fLOln thE> 
passill.g of thIS Act", so that the Act passed on the 31st December. 1()17 ](lIl, 
get r(-(rm;pe.::tive effect., 80 far as Delhi is concerned, from the 24th M'I]"ch, 
1947. 

The Bill contains principaliy two cl~u e . One is the prindpal' clau ~ 
which substitutes the words "from the passing of this Act" for the words-' 
"from the passing of this Section". The subsequent clause is "merely ~ 
clause which deals with what are called consequential amendmente. 

I hope the House will accept this measnre. 

JIr. Ohalrmaa: Motion moved: , . 
" • 

"That the Bill further to amend the Delhi and Ai e .~e  Rent footrol .-\et. 
IIM7, be takflll iBto .,.,."ndmotion." • 
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Shri De8hbaDdhu Gupta (Delhi): Sir, I rise to support the mQti.on moft4 . 
hy my honourable friend the Law Minister. u~ my reaaan for doklg 10 ill 
not that I agree with the provisions of the Bill. The reason really is, that 
• my honourable friend haa himself admitted a. mista.ke in drafting haa been 
discovered and this Bill merely seeks to remedy that miftake. The other day 
when my honourable friend Dr. Pattabhi Sitllramayya remarked that perhaps 
lawyen do not. possess much commollllense my honourable fritmd took excep-
,<ion to that remark (interruption). But t\lday there is evidence that even 
legal acumen is sometimes wanting. It is the draftsmanship that was at 
!ault aml which is responsible for this Hill's coming before the House for the 
th'rd time during, the shori ierm of one year. I hope the H'fItourable Minister 
,and his Department will take good care in future to see that the draftsman-
@ip is not so bad and that the time 'of, the House is not taken on correcting 
the mistakes of the draftllman. 

IIr. Orairm&n: I think the Honourable Meml;>er also was.. member of 
the Select Committee. 

Shri. De8hb&ndhu Gupta: 1 am quite conscious of that fact, Sir. But my; 
,ex.cuse IS that I am after all a layman and then the original mistake was com-
mitted by the Law Department when it was issued in the f&rm of an ordinance 
,before it ca ~ to the ~ect o~ittee or thi.s Houe. Anyway, Sir, as my 
honourable fmmd has IUIUseif admitted the mistake. I do not wish to pursue 
the matter further. I just wanted to emphasize ,that there hav" heen a liUle 
too much bad i!raftsmanship and it is time that we took good care of it. There 
is one point which I would like to stress on this occasion; that is that wh'le 
6his Bill has come for the third time hefore t i~ House. the necessity of putti$Jg 
forth n. positive programme of building houses. has not yet heen realised by 
'Government Dnd, there has been no eviden('e forthcoming on the part <?f the 
-Government to show that 't has prepared a building programme for Delhi 01' 
for the couJitry. It was emphasized hy me before and I repeat thut tbere 
>(lan be no two opinions in the malter, tha.t the renI solution of the prohlelll is 
not rent control: the real solution is more houses. But unfortunately. III I 
have pointed out time and.again, the Government has done absolutely nothing 
in that i ect~on. It is a 'pity that the Health Minister who is supposed tc? 
be ~n charge of the huilding programmes is not even present today, and nor 
was she present when  this question was taken up hy the Honse at an earlier 
stage. Let me make it clear that there are un ~ ulou  landlords f oD~ I have 
no sympathy with them .. As a matter of fact It IS no ~ec et,t at .It IS I and 
my friend Pand't Thaliurdas Bhar!l'ava who ru:e. responSIble for this ea ~e. 
We hrought this matter to the ,nobee of the Ministry and asked them to brmg 
an amending Bill. I am therefore no friend. of t~e unscrupulous l~n lo . 
As a matter pf fact if the strings of law are bemg tIghtened today agamst the 
landlords they have to thank the unscrupulous landlords for it. But at. ~ e 
lame time it must be realised that Government must now make a poBlti't'e 
&fl'ort and tRke active steps to carry out a hold ou ~ u~ in  programme.. I 
regret to say that so far as that aspect of the quest'on IS concerned, nothmg 
is being done. On the other hand the attitude. of the ~o e n ent, has been 
obstructjve. I would like to' point out to ~' f i~n  .an mstance of It .md I 
would like him tQ draw the attention of the Mmlstrles o~ Health and Works. 
Kines aIfd Eower. In New Delhi. ru; you are a.ware. Sir. there are t e~ 
agellciea which control house-building opera.tions: one is the New DelhI 
Munieipality; <the second is the .Land and De e~o ent De~a t ent  and the 
th'r(f is toe Delhi Improvement Trust. You '1111\11 be 8urpnsed to learn. that 
the Land and Development Department up .to t i~ ,. ~  has ~en. follo ID~ 11 
policy'of not' anowin!!, eVaH .guest houses bemg bUilt m the eXisting . e tt~ 
of bubgal()W8 in New De,lhi .and it describes t ~ as the .government polley. IS 

poijcy lays' down that even In bungalows, as b}g as haVing an area of 7, 5. or 3 
,~ . '  .~ . 
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&Ol'e. each it is not possible according to the present policy to pufl up additional. 
~ .• Here ila Que in point: One of my friends, La.l!l Narai>.l Du", QO!l-

tractor, who was the President of the Landlords' Association, New Delhi, lUll 
who is a very respectable man, applied tQ .the Government in December 19« 
asking for permission to build a guest house in,the premises of his bungalow. 
but to this day has not got it. 

Shri O. u a ~a  (Madras: General): On a point of order, Sir. We 
are discussing the Amending BilL May I know whether discussion can get 
as far as to raise the questions regarding the necessity or otherwise for rent 
.{lontrol etc.? This matter was raised once before by the Finance .Minis_ 
and the Speaker gave a ruling. That is applioable to this cue a.lao. I ShiUE 
the discussion should be restricted to the actual amendment and not as ~ 
whether the control is good or bad. 

JIr. Chairman: It is not really a point.,pf order b'lcause the scope of dis-
clIssion on a Bill is rather elastic. I woul<l still request the Honourable 
Member to make his speech as short 8S possible. 

Shri Deshba.ndhu Gupta: I am surprised that my friend who can also be 
Baid to belong to Delhi Inasmuch as he spends a considerable part of the year 
it. Delh! seeks to stifle the ·discussion on this important question by rais'ng 
such POlDt of order. Stl1ctly speaking, it is open to me to speak on thia 
aspect of the question as the Bill seeks to impose new restrict;ons on hmdlordi 
wbich may have an adverse effect on house-building activities of the town. 
1 only want to point out the need for a bold building programme and the need 
for it is that although it has been emphasised time and again the Government 
has not responded so far. 

Shri O. Subramaniam: I did not seek to stifle the discussion but wanted 
only to raise a point of order, to' po'nt out the bcope of discnssion at this stage. 

Shri Deshbandhu Gupta: Sir, I was pointing out an instance, that one of 
the landlords, a respected landlord of New Delhi applied to the Land and 
Development Department for permission tA) put, up an additional Rtructure ill 
the courtyard of his bungalow. According to the Municipal Byelaws the area 
which can be covered is 33 per cent of the total area. The area cov,ared in 
this case was only one-fifth. He a ~  for permission to cover some a,lcli· 
tional area in accordance with the municipal byelaws. But since December 
1944 up to this day the Land and Development Department has not given 
permission to this gentleman to huild It guest house in the premi,"" of ~ 

bungalow, and the reason given is "that it is fl.!2'ainst the policy of the nov· 
ernment to give such sanction". Let tne refer to one of the letters which he 
had received from the J"and and Development DepartmelJt. [n this If'tit" It, 
was stated that it was against the policy of the Government to> accord Buch 
permission. Long correspondence has gone on on this subject and it hilS 
been asserted by the Land and Development Department that it is the poli'.'l 
of t.he Government of India not to pemtit the ]miiding of guest hO\1RCS 111 

New Delhi, although they may fall within the fOUT comers o~ the Byela,!"s 
of the New Delhi Municipality. I hope the Government WIll change Ita 
attitude in respect of guest houses and will soon remove all these small re&-
trictions which they used to put when perha.ps they wanted to reserve N~  
nelhi for the white-skinned people or for a small aristocracy. It tli a.. pity 
that the same old policy '9 being followed today. Unle~ ' 0 e n ent hbera-
lise its attitude and permit the uil in~ of second stones a,?dlt guest h'fusell 
and also make building material available at controlled loe~, to ni'I~ 
owners they are not going to solve the howring problem. White support1l;lf' 
iha-Bill which' has been put forward by my friend, I hope o e~ent .1fU 
wke note of the changed circumstances and we will lJave ~ et ~ JlC?IltiTe 
to Ileal' !rom the Government-no' only to hear, ~ut to Bee It put tn acfIi<?ll. 
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. J[r •. B .. It. Sidhva (C!. P'. a;d . Berar: Generai): Mr. Chairman: 
SIl', t~I  Bill seeks ~ rectlfy a little mistake ~ ic  through an oversigh1i, 
crept lJl the l~t ~ lon .and I am very glad that the Hovernment have been 
sWIft enough In thIs sessIon to maM the necessary amendmeIlt, and I congra-
~ul~te them. I con~atulate  them last time when this Bill wac brought. 
fhlS o e ~ some!lmes happens and I am glad that it did not lose sight of 
th.e fact and Immed ately came before the House to rectify the mistake. This 
/BIll really relates to the control of rents and the control of rent comes in 
Lemlllse there is ,~. shortage of houses. ·Therefore my honourable friend Mr. 
DllEhbandhu Gupta, was perfectly right in mentioning the question of . the 
~o ta e of houses. There was no point of order. I am very glad tha.t you, 
S·r, also stated that this question has a .bearing, and you will remember, Sir, 
1iba.t I drew the attention of the Honourable Minister to this question of 
shortage of houses. As far as this Bill is cQIlcerned, the unscrupulous land-
lords are really spoiling their owt!t cause hy taking the fullest advantage of 
such mistakes sometimes, and in 1947 when this Act wns passed in this 
House the new buildings were not included and they took the fullest. advautage 
and raised rents.to such an extent that the poor tenants were put to consider-
able hardship. I can speak with experience of many other provinces where 
the tenants have been put to as much privations and hardships, but the less 
sa'd about this matter the better. These Inndlords have still been complain-
ing that this Control Act in all provinces has put them to tremendous monet.ary 
loss. I fail to understand it. Landlords have ma'de immense profits in the 
sale of their lands due to fictitioils priet's -the prices went up to j,rem!lndo'ls 
heights in this land business. In the last war also there was control of rent 
fOT n number of years. This year the question has become so acute tha.t I do 
Dot know when control will go away and I must warn the government that 
they should not be carried away by any k;nd of propaganda on behalf of t~e 
la.odowners, a.nd particularly the unscrupulous lan o ne ~,. to remove this 
control. If this control was not there, I am sure the conditIOn of the tenants 
wonld have become most deplorable and I oannot suffioiently explain to what 
extent they have suffered. As far as houses are concerned, I enti ~l  endorse 
the views e ~. e  by my friend Mr. Deshbandhu Gupta. My fr·end stated 
that the Government should make it convenient .  .  . 

Mr. Ohairman: There is no neoo for the Honomable Member to repeat what 
the previolls speaker said. This is a simple B'lI and I suggest that the 
Honourable Member should nut take up t ,~ time of the honge jf he can "osRlhl.'!' 
avoid it. 

, Mr. :8.. X. Sidhva: ·l'hank you, .Sir. What I was stating was that the 
question of building material does not arise at all. If landlords are anxious 
to build houses, thbY ea.o get bricks. They can have one-floor buildulg& if 
they desire to save t.he condition of the t-enants, and if they want return for 
the capit.a.J that they have invested, but they have no such intention. They 
want only to have palatial buildings and not give any relief nnder the existing 
e~t ao ina  circumstances. I therefore feel very strongly that the landlords 
themselves are responsible in not building houses as they are required to do. 
As far as these materials are concerned, they know that steel is not available. 
They should take immedia.te advantage of whatever material is available for 
building,.these houses and thus removing the difficulty that has arisen, and help 
the tenants and also help t.he government, so that the Control· Act may be 
removed as ~l  as possible, with these words Sir, I support the motion. 

1II ~. O a an  The question is: 

"That !.he' Bill furtber to. amend the Velhi  and Ajmer-J\{erwara Reut (;'mtro\ .~ct.. 

1947, be Voken into ron.ideration." 

"rhe motion WRS ad'OptBd. 
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JIt. Ohalrman: We will now take the Bill clause Qyc1austl. 

The oiue;tion is: 

. "That clause 2 stand part of the Bill." 

The motion wal'; adopted. 

Clause 2 was added to the Bill. 

Ci"use 3 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

The Honoura.ble Dr. B. R.· Ambedkar: Sir, I moye: 
"That the Bill b. passed." 

Mr. Chairman: The question is: 
'That the Biil be passed." 

The motioH was adopted: 

lNCOME·TAX AND BUSINE8S PRO}'lTt'> TAX (AMENDMEN'1'j BILL 

TIle onou a l~ Shri R. K, Shanmukham Chetty (Minister for Finance): 
'Sir. 1 lllove: ' 

"That the Bill further to amend the Indlan Income-tax Act, 1922, and the BUSIness 
~ .·oiI~  Tax Ad, 1947, Le taken into consideration,'" 

Even though I have put down the motion for the cO ~ i e ttioll 01 
this measure, on further thought 1 have decided to accept t ~ motion of the 
amendment-for referring this Bill t9 a Seled Committee. This Amending (Bill 
".ains a good deal of miscellaneous matter covering the Income-tax Act, the 
Capital Gains Act and the Business Profits Tax Act. Most of these amend-
ments have been necessitated with a view to protect the revenues of the state. 
SClme of them are the result of constitutional changes, some are the result of 
th" difficullleS anticipated in a fm·ther examinat'on of some of these measures, 
and some again are the result of the difficulties created by certain judicial 
decisions, I do not know, Sir, if it is the desire of this House to discuss the 
implications of all these various amending clauses. Owiug to the rather 
technical nature o~ t n ~ amendments, I would suggest, with a view to save 
the time of the House, that this measure might be examined in detail in the 
Se.lect Committee, and the ou~  at this stage may give its assent for the 
reference to the Selec'.t. Committee. Rir, I move. 

Mr. Chairman: Motion mo<ved: 

"That the Bill further w amend the Indian Income·tax Act, 1922, and the Husin ••• 
PI'ofit.s Tax Act, 1941, he talten into consideratioD.·· 'J 

Shri II. Ananthasayanam Ayyangar (Madras: General): Mr. Chairman, 
Sir, I m(We: , ~ 

"That the Bill be referred to a Select Committee consisting of the ROl1ourable Sbri 
R. K. Shanmukilam Chetty, Bhri T.  T. K.rishnaJllRchari, Shri Mohan LaJ Saksena, Shri 
B. V. Ieamatb, Prof. N7 G. Ranga, Shri Bikramial Sondhi, Pandit Thakur Das Bhargava, 
Fliri C. Subramanlam. Pandit I..akshmi Kant" Maitr., . Dr. B. PattaLhi Sitaramayya, 
Shri Arun Chanura Guha, Dr B V. Keskar, Mr. Tajamul HU8S&in, and t ~ Mover, 
with instructIons to report not lat"r than the last day of the first week of. the next 
session of the Assemhlv, and that the number of members whose presence shall be neee .. 
sar-v t() constitute a.. ~etin  of the Committee-shall be five." ~, it 

Sir. I do not want to detain the House for long. I am extremely obliged 
to the HOiLourable the Fiuance M'nistar for having cqnsenteiJ. to Bead ,this Bill 
to· the Select Committee. As he says, ·though .there :roay be a ee~enton 

many matters, some of these matters have been introiuced in this-Bill on 
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e recommendation of the Com .  . 
me'nt was to send a re ort ID16SI011 one o~ the objecu; for whose establish-
Act and this has been nfodeU::garditnhg the Improvement of the l.l1come-tax 
, on at recommendation 
There are two important matters in this Bill . '. , 

by the owner on aCCOWl.t of municipal t .' It says that any sums paid 
be exempted from income-tax I axes m .resp?ct .of the property" should 
al ~a  made a provision in the i~ ~  ~  ~ ~ifi tlOn for this? We have 
paid on gresh buildings-not even taxes . a or a couple of years taxes 
-should be exempted from taxation. ~ n ll~~lIue .spent on ne.\\' bui;dillgs 
the proposed concession has to be show o~ hert IS the question whether 
chilling effect on the industry Ther .  dn rtanh fwfet er It ~ou,  not have a 
f G .  e IS ea 0 unds for mdustry d 
l~ l ·o e ~ ent purposes. I ask whether it is desirable at this time to ~f e~ n 
.UI mg ouses funds which are otherw'se required f  .  . or 
illJ UGement necessary for building of houses? Th or ~c~n t u tlOn. Is an 
Of. the clauses in the ~inancll Bill also; it was e e ~ ~ t~ea ~~e~a o~~ 
.lltte~. and that CommIttee was of opinion that this matter was controversial 
Ihe Fmance Comilllttee also was not :n favour of it but allowed tl '''' . 
Minister 1'£ h  h t b' . f ' Ie .Ie mance . .  '  e ?O c ose, '0 rmg It ol'ward in another Bill. DO hI' has brought 
It fo~ a . It IS a matter <;>n. which. there CUllllOt be any unanimity of opinion; 
1, be .. e.'.e the Honourable Mllllster Will conSIder the pros and cons in the Select 
Committee and would be as reasonable as in other matters. This is a~' _ 
provement to the existing Act: "the holder of an impartible estate shall u:: 
eune ~. to be t~e indi vidual owner of all the properties eompri8ed in th: 

~ tute. That IS a welcome move. 
Thc?-as e ~  the power of Oomn::issioners to revise (eders of Income-

tax Ofibers. It ~ to there may .have been cases where L., ~ ta  Offi .... 
all all en'Oneous view of l~ . mIght have exempted certain people from 
In o~ ta . or the order mght have b.3cn favourable to the assessee. Then 
ihe .(bverument had absolutely no more power to revise that order. It is 
"'.nly in a. case where an assessee has some grievance that he can allpeal under 
ine (lXlStll1g law. It ought not to be one-sided. After all. the Income-tax 
Offieer may not be right and so there should be a judicial '~u t or a tribunal 
"hich may show clearly that the opinion 'of the Income-tax Officer in exempl-
ing certain taxes and arriving at an assessment is incorrect. In such cases 
tinder the existing law the Government is helpless. I agree with the Hononr-
able Minister. that a provision ought to be made enabling the Commissioners 
'0 revise orders of assessment passed by suhordinate Income-tax Officer!, 
wherever necessary. I am also glad that tbis power has been hedged in by 
ihe provision that it should be exercised within ,two years. 
·rhe most contentious portion is as to whether an inoome-tax assessmeni 

.hould be re-opened merely becouse the Income-tax Officer has reported. 
This has been reported by the Commission. I am glad it has been referred 
lo the Select Committee where this mat·ter will be thrashed out. 
One po'nt. which I believe is rather Il ticklish affair_ is in the matter of 

~ali ation of incomo-tax. The existing law say! that income-tax shall ~ 

~'lO e e  as arrear of land revenue. In so doing normally all movable pro-
perties are attached and land and other property also can be attached. Bui 
if certain debts' are due to the assessee. this Bill !ooks to clothe the Income-
tax authorities with power to recover from or eall upon the ~e to  to pay 
~o e amounts. Th's. in certain cases, may be good; in certam ~t e  cases 
M '-light aci contrary to what is expected. My point is ~t e  It Wlll not 
"ark hardship in 6 case where the money is uMd for busiIiess and other 
purposes. ,Though in practice I agree with this provision, as a ma.tter of 
paetice fJrill ha.s to. be worked with cllut;'on. Admi:n3.strati'Ve orders may &;leo 
lie given. As regard!!. the Business Profits Tax, by are all matters whiM 
ma;' be considered in the Select Committee 
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,'; 1: believe there is no~ objectionable in the Bill. If the Honourable 
Minister" had moved for considerat;ion of the Bill straigl1taway, there might 
hlive been difiicuu;ies but now that he has Mcepted the mot. on for reference 
.;) Select Committee I believe it will come before us in the Select Committee 
sud ail the objectiouable portions may be removed. 

Sir, I request the· House to accept the motion for reference to the Select 
Uummittee. 

Mr. Chairman: Amendment moved: 
"That \he Bill be referred to a. Select Colllmitwc consisting 01 the HODourq.ble. Shri 

R. K. 8hanmukham Ghetty, 8hri T. T. Kriahn.macha.ri, Shri Mohan La.! 8aksena, 8hri 
:.n. V. KaJllath, Prof. N. G. H.a.nga, Shl'i Bl.krawlal !Sondhi, Pandit Thakur Das Uharga.va, 
Shri C. buol'amaniaru, Pandit Lakshmi KanLa. Maitra.. Dr. ll. 11attaLhi Sitara.mayyaJ 
Shri ArWl Chandra. Guha, Dr. H. V. Keskar, Mr. 'fa-jamul Hussain,. and the ?rl.over, 
witb instructions to report not later than the last day of the first wd:k of the ll(!Xt 
session of the Assen lily, and tha.t the number ryf members whose presenCe shall be l1et:6&-
.sa.ry to constitute a. meeting of the Committee shall ue five." 
Shri T.  T. Krishnamachari (Madras: Gener31): Mr. Chairman, I ain ver, 

!;IIPPY .hat my Honourable friend ;Hr. Anan(;ilasayanam Ayyangar has sup-
ported the u~ion before the House partie ularly as I know that in the past 
in H145 the House objected to a 10i1l v:hich contained a mild amendment of 
section 34 in whicli the tben Government wanted that the words in this 
5ectioll rellding "in consequence of definite information which has come into 
it, possession" should be omitted. 

bir, the framework of the amendng Hill before us as it is, at any rate the 
most -important part of it, is 11l regard to the provisions, coutained in section 
il4 of the Act as it stands at preBeI\t. 'rhe new section in the Bill 33lb) is 
more or less ancillary to it. Section;)<1 as amended is more or lesB all eialJora-
ti",. of the present section making it less dillicult for the lncome-tax Officer 
to reopen matters that have been e'~i e  OLl without bis having to state that 
he had definite information which necessitate reopening the assessment. 

Sir, the' House will understand that the  reason for this amending Bill has 
het:n a reco=endatioll made by tbe luvestigation Commission that is now 
sitting. Actually, we have a few days back passed an Act entrusting the 
COllunissioll 'Yith greater powers and apparently ~ i  amendment forms part 
of a scheme of tbe working of the Income-tax Investigat,on Commission, I 
do not know whether the purpose that we bad then ill view would be ade-
quately served b.y our llOt taking up tbis question immediately but referring it 
h a Select Co=ittee and legislating five or six months hence, as the case 
may be. In fact, if the House feels so keenly that people who have escaped 
assessment should be brought to book both by reason of the work of tb" 
Cmnm· ssion that is now bitting and also by the extreme vigil an '}e exercised 
by the Income-Tax authorities, then it must straightaway clothe. the Deparl-
ment with the powers that it wants under Sections 33A aud 34. In fact a3A 
would perhaps cover quite '11. number of cases which are only 2 years old 
where the discretion of tll,' Commiss:<)npr enn be exercised and matters re-
examined where he considers that the re"enue has been affected. That.is 
the primary point in the amending Bill .• The assessee's interests are not &t 
al! taken into aC'lOunt in tbis case. It is mainly intended to serve in case! 
where the revenue is affected. Perhaps this new section would help tbe 
Government a lot more than the amendment of Section 54 that ill ~u t iD 
the amending Bill. From that point of .view, if the interest. of the. ou~e 
aTe more or less co-extensive with the lllterests of the Departlb.ent III .thlB 
matter, I felt that a Bill of this nature should be passed giving the necesli6!Y 
powers and if by reason of the passing of any hasty lllgislation some defect 
ill discovered later on perhaps an amending Bill eould be broughirforwaril 
tb!m. As it is at prellent" what i11 ~n i ~. \ ~ e e~i ~e un1  
of literature already from vested-interes. prOteBting agaunai .hta DIU. BBA 

. -
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18 II, thing which vested interests won'j; accept very freely for the 'identical 
.teason that s?me of .us refused to give the powers to the Government in 1~ 
oecause we did not, like to enlarge the scope of section 34. So also 33A on'~ 
be acc,e ta ~e to e, ~e  interests, nor will the revised 34 which invests the 
~ut o lt  With ~clfic powers and remove the safeguards that 1.he a~ e ee 
lIad III th" JilfiSt. So what would happen within five or six months is vested 
mterests will be up in arms and the . agitation will gather considerable 
o~en~u . I.woul<l not ,be surprised if the fate of the amending Bill in rf'!!:ard 
to ~ectlOn 34 ~l  ~  lntroduced in 1945 will not· overtake ,the fate of -t.his 
partIcullir amending B:ll. In a matter like this. time is the essentia! fnC'tor 
,u ~ . the House is now in a'mood to recognise it. In fact, their bopes of 
t~  revenue have neen encouraged by the work ,f ~ i  Investigation Com-
a u IO~  An onou~ . le member said the other day "We will get Rs. 400 
.!rores. I wonder If we Shall get Rs. 40 crores or even Rs. 20 crores for 
that matter, but what :s most important even in regard to tire work of the 
Commission is the fact that the Commission would be able to recommend 
ways .and means of tightening up income-tax regulations in sU'.lh a manner 
that the people who evade, will be progressively less in llumber. Thai, is the 
crux of the whole problem, und if the Ho'use agreed:-to give nddit'onal power. 
--draconian as they were-to the !ncome-tax Investigation, my own feeling 
is the House should not have hesitated to give the powers ~ouu, t to be COI1-
fen'ed 011 the Dppartment, by this Bill. It WGuid be a bl"l;l, cheque 1111-
d()uhtedly but the House has already accepted the principle in passing the 
T\lx Invpstigation Amending Bill and ill this particular matt .. ·, 1 thinjj t.lll> 
ou~e would have done well to have done the same thing. 

1 now refer to the particular objectiol1s of my friend, Mr. Ananthasayanam 
AyyaHgar, namely, t.he reintroduction of the question of taking into account 
muuicipal taxes and similar taxes paid by assessees in regard to the computa. 
tion of their income, I have reasons to believe that the (1overnment them, 
sf'Jves are protesting against a decision of 3 High Court I helieve the Allahn. 
barl High Couli in regard to an adverse decision on this matter have filed 
an appeal before the Privy Council J. do not know what will happen to that 
uppeal. If that !tppeal goes against the Government. the Pll!'pose of the 
~ en ent might then have been served, but if it is  othel'Wise, well, the 
m&tter may be reconsidered. Perhaps put for the inclusion of t,his l)l'OyiS:Oll th .. 
House might have been in a 'mood to pass ,the Bill. Nevertheless I feel 
wat the Bill should have been taken into consideration and passed in order 
I:<l serve the interests of the State and in ol'der to increase the efficienay t;)f 
the Department in regard to recovering money from people who have escaped 
llSBessment. '.lherefore, it is not a matter to congratulate ourselves 1.11 .. 1 
while on the one hand we have conceded enormous amount of powers to an 
Investigat.ion o i i~D we have not a.ccepted their ftleo e~ atioD  ill 
regard to a particular matter whiah is more OJ' less inter-linked With the worl 
of that Commission. 
Shri •. .All.anthas&y&lWll A ~a  This is nn amendment for a pet·. 

mallent provision. 
Shri i'. '1'. ErlshDamachari: Yes, this ill"-for the purpose of creat,jng .J 

e ane~t provision in the Act'in this regard .. ~t is, .for the purpose of recom-
mending the ... incorporation of e~anent ~ lon~ Ill.' t~e Act that we haVE 
passed the Income-Tax Investigation .\mendmg Bill; It IS for the purpose (\f 
ereatillg a permanent provision that will enable t.he Department not to. anow 
people to e5cape assessment thtrt we have allo ~ ourselves to dIscard 
elemelltan. princiiples, ~ law •. u i u en~an  eV'!!rYthing ,else and elothed-
t.be Co_BlIion mtp' !;'norrnonspowersm,Qrder to hellL,the, Depariment to 
get ;;.s muelf revehue:e.s,poasible, and to br'ng, ~ ~~ t, aU ·defaulters, But 
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"..la'" lS ,he, usa of-it all? We thought in one wa" il. few days bwk. Wa 
~a e cUlJoUged our mind today. That 1 think the House had better realised. 
Th!!)' 1, .ue particular purpose tor which 1 have taken this o o tullit.Y~ 

"0 la,r' as the other provisions are concerned, Section 46 and tb,eresi, 
there "r0 pmctically matters which are not of vital importance to the vested 
mttlrebto, But the arms of the Government are pretty long. Even if you 
do lluv }hovide them with these provisions, they will be able to codect arrelU"ll, 
if it is possible to collect them. Of course, as the House will know, Gov-
ermnelll often times find discretion the better part of valour and compound 
~ :b the arrears for a lump sum payment. The question is therefore really 
a ,out JJA and 34 as amended and in regard to that I thought the powers til 
t 1e lTovernment under those Sections should have been conceded if we ani 
grill ill we same framepl' mind in which we were when passing the amending 
Bill of the Income-Tax Llvestigation Commission. 
Sir. this is the only matter to which {wanted to draw the attention of. 

the House and if the Hou<;e feels that the matter can be put off for' about 
six months .  .  . 

Mr. Chairman: It is open to the Honourable Member to defeat the amend· 
ment. 
8hri T.  T. Xrisllnamachari: I remember, Sir, that  that course is open to 

me, but I am merely suggesting that the House itself .  .  . 

Mr. Cha.irman: I think individual members should not cast e lec~on  OIl 

the House as a whole as to what it should do and what it should not do. n 
i~ better to confine oneself to one's views and to what oue would like or would 
advocate and not cast a general mflection on the House as a whole. 

8br;T. T. KriShDalriacb.a.ri: I alologi,e if what I said constitutes a reflec-
tion on the House at aU. Actually, what I  . really sought to mention waa 
the House is committed to a principle and the alteration.of that principle 
would probably indicllte a changing "f tbe-,mind of the House. The House 
has not yet taken a decision on this (l3ill. I was only mak'ng a mention of 
this fact and was going to say that when the House takes a decision I would 
like to remind it of what it did in reg9rd to the other Bill a connected Bill a, 
few, days back. I do not therefore th;nk I have cast any reflectOons on the 
House. 

,8M Xhurahed La.l (U.P,: General): Sir, I ouly want to draw the atten-
tion of the Select Committee to the eXl'mption which is sought to be given 
tQ any sums paid by the owners on acoonnt of municipal taxes in respect of 
pwperty, Knowing what little I do of the system of municipal taxes in D,P., 
I think this clause as it is framed is going to hit the public exchequer un-
necessarily. In D.P. we have a water ta.x, It is levied on the annual letting 
value of the house, Now, Sir, take the case of my OW!! toY.'ll. \IV" have a 
--water t.ax of 5 per cent. We have got also a water charge of RI!. 1 per 1000 
gallons a.nd what happens is this. If I have a house whose rent is Rs, iilt) 
per mensem I pay Bs. I> -per month as water t-.u: and on the consumption. of. 
water I get a rebate of 5000 gallons in lieu of the tax paid by me, so that if 
• I consume less than 5000 gallons that ill ~ e e  by my tax and if' I consume 
over and above 5000 gallons, I PilY for that. Now, Sir, if exemption is t{) be 
Aiven for a tax like that-and I1n~  this ruaus(' that exemption would lie 
given-then it actllally Gomes to tb's, that you a ~ exempting the IrWller for 
a tax which he has paid and the return for which he, has received from the 
j({'unicipal Boardin the sbape of water. I submit, siT. that th.., Seiect Com-
mittee o\.1ght to take this into consideration and taxes for wh'ch a return is 
given ~ia.Il  by the Municipal Board should not be exempted, MlluiGipal 

-taxes are generally_ for services rendered and thero should be nl"> e.xemption. 
I am opposed to W. olause altogether.Wat even if some exemr .. ~ion is to 

" " 
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~. g'lveu, I would suggest that at least ~e  like tohe one of w.tllen 1 have 
given an example just now should not be exempted, and this ciause should 
be amended accordingly. 1 16m aware, Sir, of the ruling of the High voutt 
referred to by Mr Knshnamachari and I would suggest that in view of that 
ruling and iP vrder to cover such cases amendment ~oul  be made til safe-
guard the public exchequer and there should be no tlx.;mption from pa:yment 
of taxes • . 

Mr. R. It. BidAva (C. P. and Berar: General); I am really not happy for 
this Bill to have to be sent to the Seleot Committee. I am llO~ ~o mor., 
happy because it has been moved that, the report of Select Committee should 
be made in the first week of next session. I would have c.ertainly not 
objected to it if the report had to be made Defore the ninth of this month 
and I see no reasan why a. simple matter like this could not have been_ sent 
to the Select Committee which could report before the 9th. What I am 
objecting is to the delay in this matter Sir. I do not desire that in the matter 
of taxes the House shoulli ·really b.e so charitable in extending the period 
where the legitimate amount has to be recovered for the State. This amend-
went if carried would mean that the Bill will come in too month of Sept-em-
ler or Ootober or November -we do not know when the next session is going 
tt, meet and the rules and everything will not be passed until the next year 
aud. the taJreB which are ;egitimately due to the State would be denied to it. 
I think the Honjurable ;Members shOllld realize their responsibility in tb is 
. m&tter. 

JIlr. OhairmlU1: I may point out that it is not proper for a member to 
Jectura to the House. He cab express any views he likes and it is open to 
.the H..,nourable !.Iember to oppose this motion and defeat. it and carry the 
entire IBill as it iJ. If he dgeS not want to do this, to argue on the assump-
tion that the amendment is going to be passed, I do not think that is a 
proper pro.;edJre. So:he Honourable Membe)' should confine himself to the 
Bill and he can make aoy remarks he likes regarding it. 

Kr. R. It. Sidhva: With (lue respect I will confine myself to the provi-
sions of tLis Blll and what I illention is my personal view. ' 

Mr; 0haIrman. The Honourable ;/Id,em'Jer should not question the ruling..Qf 
the Chnir_ HeNili' please ronfine bis remarkst.o the points indicated by me. 

Mr. R. A. Sidhn:' No ODe can challenge the ruling. I myself under-
stand that. The poim _8 :J personally do feel and I would have liked that 
Tll) frieud Mr. Ayyangar haJ moved a motion if hE' so thought tit t,hut it be 
rt'lerred to the Select Committee A.lld passed dur'll1g thil sessiol). He himself 
stated in his speech that there is no mawrial change to be made in tbis Bill. 
He has said that most of the provisiolls of the Bill are acceptable and there 
are one Or two points which require consiiieration and for that purpose the 
whole of the Bill should bE" held over to be con i e ~  .or nearly six months, 
that is, the full year and this is Rot fm . 
. I have heud the arguments regardtag the exemption of municipal taxes. 
Some Cf my views are d'fferent on this matter; however, I do not want to ge 
into this case. The matter is being sent to the Select Committee and they 
wil.\ conside:' it there. But when the Select Committee considers this matter, 
t,h3Y must bear, one thing in mind. What is the greater good of the greater 
ltuIl'lber? Ind'vidual oases are not going to help anybody nor the individual 
<'.aBes will 'belp the 'State or the people as a whole. We have to consider 
how tM State is goi¥ to be beMitted, that is the point .. A, B, C, or D OF 
even a few number could to a certain ext\lIlt be afJect-ed by the provisions of 
tlu;' Bill, but ultimately to whom does the greater benefit go, that is the 
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,_ i.in~ to be borne in minJ. in a matter of taxation and from that point of vIew, 
fSir, I do feef that this measure being sent to the Select Committee brings to 
the State a certain amount of loss of revenue and I for one am not prepared 
ro that elii;ent willingiy to accept the amendment. Mr. Ayyangar said evell 
now it is not too l l.~~ for him )f the amendment has been moved-that the 
report could be illude before the' 8th of this mont;h. Even the Finance IBill 
which contained many taxes was completed within three hours by us in this 
session. There were so many taxes that were levied there and within three 
hours the Select Committee completed that and brought it before the Ho.use 
and passed it before the _31st March. 

An Bonourabll\ Kember: What is the poiDt· in hustling the House :to pas, 
a. piece of le i la.~on  • 

Mr. B.. X. Sidllva: The lOss of revenue to ~e State. Even'if you ask foJ! 
exemptions, according to me there will be exemptions and according to the 
other it will not be. That is the whole point. YOII must 
remember it is either. gIvmg concession to society or allow-
ing the State to incur a loss. 1!'rom that point of view, Sir, I do feel that 
the provisions of the Bill. should have been considered here even without 
going to the Select Committee and the Bill would have bad a fair deal in this 
House_ After hearing the views of Honourable !\tIembers, 1 do not desire that 
this Bill should have been sent to the Select Committee and to have been 
'repone;i in" the next s!lssion. . 

Pandit Thakur Daa Bharpva (East Punjab: General): Sir, :r am really 
"surprised to hear the speech ~f my Honourable friend Mr. Sidhva· and the 
Bpeech of the Honourable Member who spoke before him. 1 understand the 
anxiety of these members about the revenue of the State. Nobody in this 
House wants that the State should not get its -dues, bnt does any Honourahl" 
M;ember want that the individual should pay more than what he ought tQ or 
what iii due from him? Does any Honourable Member want that ~ e pro-
visions vi the ordinary law of the land ,honld be amended without the Bill 
being sent to the Select Committee or in such a manner that all the provisions 
are not fully considered? I do not. want to cast any aspersions upon ~  

pE'rson, but, Sir, I most humbly point out that if a. person e~ to read the 
notes circulated to us and the opinions that we have received from various 
other sources on this Bill. hd would eome to the conclusion to say the least. 
it is one of the most controversial me'Ulures that ever came to this House, 
Reference has been made in this note to the various High Courts, to the 
decisions of the vnrious High Courts and to the law oblalinipg in England, in\ 
.'.\"tralia and many other places and great 'lfforts have been made by the '. 
investigation commiSSIon to ~u o t their point of view, and if any person 
were to go through that :lOte alooe , .... telJigently, I take it, Sil'. that, h, will 
have to spend something like two days on it and therefore I am simply 
puzzled when I find Honourable Members standing up and saying t<> this 
House that the Bill should have been considered all at once. Sir, I sent in 
a motion even to have this IBill circulated for public opinion and I sent in a 
motion Jor Select Committee. I knew that ·the Honourable the Finance 
Minister will at once acoept the motion for Select Committee when it was 
brought to his notice that the members of the House wanted a motion to. 
tbateflect to be accepted. ' "  -

N~ . Sir. before proceeding further, I would rather like to examine the 
position as to whether the State shall luse any revenue if the motion aho1l . 
. the Select Committee is aeeepted. We know that according to the Act jug'. 
passed _ by t.hls House in regard to the powers of the Inyestigation Comlfl,ission 
all silch cases of tax evasion a& come to the notice of. Government befOli,B ht 
• June 1.949 6an be referred to that Commission and so .the 1lXmmrission v;IH ~ 
.sized of all 1!8B6S which IIZ'6 Bent by Government fN their investigat.ion. NOT" 
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Ilion also has not been very cle
ar in reQ"ard to the recommen.

mtions made I' 

them. For instan'le. in . rega
rd to th'e powers of the Co

mmissioner, . 

8J1pears that some time .the 
Investigation Commission was itself of tho 

opinion that .. one .year would d
o and two years were not-nec

essary. On· ti 

point of section 34 it appears 
from the note on page 8 that 

t ~ CommissiolJ 

a~ not clearly of one opinion. 
If anybody speaks in this H

ouse iibout 

making the law as it ought to b
e sometimes Honourable Member!

! uncharitably 

.:gy that he. ill a friend of the tax-eva
der. Now, 'Sir, it so happens t

hat und( 

t;his Bill also, the !Bill which is Bo
ught to be referred to Select Cnril

mittee, L 

my humble opiufon it is not t
he tax-evader alone who will b

e hit, but th,· 

honest man also will be hit. T
he person who' by a mistake do

es not disclose 

hiR inoome will have the rule" Of 
eight years operating against h

im. -I will 

ref AI you to page 8 of the rate in
 which the following remarkS a

ppear: . 

"It will be notited tha.t. cla.. 
(s) is not limited to ea.es of 

fraudulent ,n~e .. lm.nt. 

So lon~ as cs",!,pe or under-.sses'!"
'ent has. resulted ~ o  ~  ...... see·. non .u ~i .. ioJl 01 

. retul1l or omis",01l to make ful
l d,.cloBllre, it makes ht.tle 'diff

erence what. the mC'tl\'e of· til< 

.-.-in 80 behaving wall: The nllotur.l i
nference from his omission is t

h.t h. i ~ 

if possible, t,o escape proper a
ases.lment." 

• 

'l'his is exactly my complaint. 
I want ~t if a person d\lhonest

tyevad .. , 

ta,,~t,i 1'l the rigoors 'of the law may 
be visited upon him. .But I d

O" lilai. 

that if there is an honest persO)l w
ho has not (l()Jlcea1ed his incom

e or behavi 

~ iII n frllUdulent way he shoul
d not be harassed by law. If 

your inceme-ta. 

··~ .• oi:li""rs are not competent y
ou ma;ke ;them competeqt; if th

ey are ineffieien 

YO~1. m'l\ke them efficient. In 1
989 this question ~a e tip before thiS ABIIIiJr. 

bl" lind in 1989 section 84 wa
s amended. PreVlously the wo

rds were vet. 

wia... In 1989 flUs Act w.as amended an
d the provision.in regard to 'deftir

it 

"iD.form&tion'· was pl2t in the stat
ute. "My humble Submission ia~

t thes 
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. }Tj/ii9;U iB IHU91l ~ iB Agard. .t,o dtiiai,te' iIIiQmtatioll were very correctly 
jlU1; mUle . .a~ ~u .  1·c:.&U U1I. .Itl'II~lIoD.  oae poiiltlOll. .Ii a person IIIIYII jihali 
~ i.ulol~.~ o.tiio!\lS &I, ~u..ellt IWd dlletDCien); Illy ;reply \vill>be that they 
l1.U~u 11 l.IOr. ~ ~ IVell \iO(J .mUlolll . ..powlll", otnta:wise ~Ile publ1ll ·",ill . be ·hara.ssed; 
~ ~e..Y ~.Iol~t I..  W oe (lolllp.tan& IOUQ efficIent there is no need .toe~ 
~~.~ '. 
Agllinif you look at .the prvvisions ,.1 ~ec.t .ou ilJ-,b, which is. pl:OpOSeU to 

be enlilolted., r.hiK power aioo.e Ia sullicieut tQ guard against the esoope of ally 
mco.me m. IW honest .m1ll1ll&r. If two yeara a.re not enol,lgh for the' Oo:inmis-
liloner to iilld out; ,Ill ~ell case a pers0Il: has been wrongly assessed· by i ~a e 

of, fact or 1a:w, how w.1i the perIod ?t eight years .help wis c).epart.men!il After 
all hu.m1W life as .estlIlla.ted ,Ill India IS only' ~. years. . ~ ~ ea . ¥B too 
10D.g, IWd by the tlllle e.ght years pass the economiC condition 01 the assessee 
. JUay c.haDge. to an llllrecQgIll.illble extent. Therefore I will sub.mit th&t in 
I!egtl.I'd to·.ilOtleS1; assessees the period will be j;oo long aud chlWge' of _. tne 
law would· a~lea t prejudIce suen hard cuses; Illld ~t is 'debatable if we .should 
agree to"change our IawoocordiDg to the recommendations of the InveBlilglll-
tion Commission. After ail, Sir, the lnvestig&tion Commission haa dime ~ 
dut;y, and now, l~ j,s the duty of the House to see wnether the recommenda.-
tions made are correct or not. We h&ve not had sufficient time to consider 
these recommendatious. The recommendations were made as far bao,Ii: III 
10th JIWUary, l~ IIn.d then they were referTed to about 69 companies, etc., 
flJr getting their opinion, ou~ ot whom only 25 submitted their opinion and 
the e ~ have not sub.mitted any opini,on. Moreover, when the recommends-
tlOns were in the hands of the depa.rj;ment on the. 10th Janlllll'Y l do not 
understand why they were not passed on ~ the members of this House and 
only a week before we are called upon to make changes of a very vast 
character in a sj;&tute of this kind rather h!lophazardly. On these quss!!jons 
relating 1;0 We per:tIllWent law of the land we should be very cautious in 
making changes. We h&ve just seen in another Bill passed today how one 
\'lord caused trouble to 600 refugees in regard to new houses. In fSCtt in 
regard to all legislation we have to be very chary. Here it involves a question 
of principle in which ail the Governments of the world have something to 
teach us IWd something to learn from us. And we should consider all that 
before we change the law of this country in regard to taxation. 
Now in regard to section 46 I would say that  that secj;ion has been on 

the statute-book for .. .ery long time and I do not know what evidence IS 
there before the depart.ment to ask us to make a drastic ooange in regard. to 
thewe provisions. 'fhe Inco e ta~ Collector is armed with. the. powers of .a 
dearee-executing court and the Oollector can collect for hllll all dues as If 
they were arrears of land revenue. 'fhen he is also armed w,ith <?ther powers 
which ] need not discuss in detail. The present power wh!ch IS asked for 
iJj that he should be able to ask debtors of the assessee to pay the money in 
t.lie Income-Tax Office, and if. they do not a~, to e~o  an order. by way of 
mjunction. Now, Sir, .it .may happen .that thud. parties who. are mdebted to 
tLe asllessee may have invested all thIS money m some busmess; the whole 
thing will be dislocated by a grant of powe: of t~ i  kind. I can understand 
that :f evidence is found that the assessee. IS takmg undu? a ~n~e of the 
leniency of the law and enters i~to f au ,~ent transactions, It WIll be a 
question for UB then 'whether it will be adVisable or not that the law tIr' 
(lIlsnged. ' 

My submission is that in regard to many other matters it is neC8fsBry thl!.f; 
. the case should go to a Select Committee. In regar3 to the HindV 

5 P.JL ;Toint Family. the aggregation of income from business profits is toO lie' 
treaW as in the case of aD mdividual. We t were e ec1 ln~ .that 
the ",l,Jonourable the Finance Minister wbuld d,? Jusilee to the ¥tndu 
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~oin1i Family but if the. ofi~ of business are. allowed to be aggregat.ed 
III the manner that the Bill seeks to do there will be more injl!Stice to the 
loint Family. In regard :to many other matters of e~, I would submi) 
lihat the situation is clearly such jiliat the House will be well advised to sewi. 
IUd will do the right thj.ng if it allows, the Bill j;o go to j;heElelect Committee. 

l'Zof. Jr. CJ. BaDga (Madras: ~ ene al  The question be now put. 

Mr. Ollairman: The questioll is: 
"·rhat. t.IuI question be now put.. .. 

The . motion was sdoptM. 

Mr. (JhalrJn&n: The questj.oll is: 

"Th&t the Bill be referred to... Select Committee consisting of the Honourable 8hri 
II. K. Shamnukham t:hetty, Shri T. T Krishnaroachari, Shri Mohan L&l Sakaena, 8bri 
H. V. Kamath, Prof. N. U. Rang .. , Shri Blkra.mlal Sondhi, Pandit Thakur Daa Bharg&v", 
8hri C. Subrahmany&Dl, Pa.ndit Lakahmi. .. Kant.. MlLitra, Dr. B. PlLttabhi Sitaramayya, 
8hri Anm Ch&ndra Guha, Dr. B. V. Keskar, Mr. Taj&Dlul Huaaain, and the Mover, 
wilJ/ instructions to report not later than the last day . of the first. week of the next 
session of the Assembly, and that the number "f members whose presence shlLll be neces· 
BILl'y to conat.iwte a meeting of the Commit.tee shall be five. . 

The motion waS adopted. 

The A8Bembly then adjowrned till a QuaTter to EZ;Hll of the Clook on 
~'ue all, the 6th Apn1, ~. 
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